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LOK SABHA
Monday, 22nd September, 1958,

The Lok Sabha met at Eleven of the
Clock

[Mg. Drrury-Sreakzr in the Chair]

ORAL ANSWERS TO QUESTIONS
Additional Flats in North Aveaue

*1427. Shri Ram Krishan: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Starred Question No. 881 on
the 10th December, 1957 and state the
progress made with regard to the cons-
truction of additional flats in the
North Avenue, New Delhi for Mem-
bers of Parliament?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chands): The site for construction of
additional flats is still not awvailable as
the Army Transport Company will
have to be provided with alternative
accommodation before it can be
shifted. Several sites were suggested
but they were either unacceptable to
the Defence authorities or were not
approved from the angle of town plan-
ning. One more site has recently been
suggested by the Ministry of Defence
and that also has not been found suit-
able as a Railway line will pass
through it. The C.P.W.D. has again
selected another site and steps are
being taken to get it approved by the
Defence authorities. T this site is
finally approved, steps will be taken
to build there necessary accommoda-
tion for the Army Transport Company,
and the construction of additional fiats
04 ‘A’ LED-—1.
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for Members of Parliament will be
tzken up after the site is vacated by
the Defence establishment.

Shri Ram Krishan: If this site is not
accepted, in that case, may I know
whether some alternative site for the
construction of flats will be taken up?

Shri Anil K. Chanda: It will be
more convenient to construct these
flats in this particular place because
they will be in continuation of the
other flats. We are hoping to be able
to solve the problem of alternative
site for the Transport Company soon.

Shri Ansar Harvani: Has the Gov-
ernment received any complaint from
the Members who are staylng in
Vinaynagar about the inconveniences
which are caused there?

Mr. Deputy-Speaker: Vinaynagar?

Shri Anil K. Chanda: We have no
flats for M.Ps. in Vinaynagar.

Shri Ansar Harvani: Vinay Marg.

Shri Anil K. Chanda: Naturally it
is not quite convenient because most
of the Members are living on this side.
These were alternative flats offered to
them because 24 flats designed to be
built in the North Avenue are not
ready.

Shri Tangamani: May I know whe-
ther the Government will consider the
question of putting suitable windows
with shutters to prevent the mischief
of monkeys in the North Avenue fiatas?

Mr. Deputy-Speaker: When the site
Is acquired, the hon. Minister will see.

Shri Subbiah Ambalam: What type
of flats are likely to be constructed
in these sites?
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Shei Anil K. Chanda: Flats of the
type which are already in exisience
in the locality.

Dispiaced Persons from East Pakistan

*1428, Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of displaced persons
from East Pakistan who crossed the
frontier into India during the period
from 1st April, 1958 to the 31st August,
1958;

(b) the number of persons who went
from India to East Pakistan during
the same period;

(¢) whether the influx of displaced
persons from East Pakistan has
increased or decreesed as compared to
the preceding five months; and

(d) if there is an increase, the
reasons therefor?

The Parliamentary Secretary to the
Minister of External Affalrs (Bhri
Sadath Alli Ehan): (a) During the
period in question, 2,178 migrants from
East Pakistan entered into India.

(b) During the same period, 313
Muslims migrated to East Pakistan.
This figure however does not include
figures for Assam for August, 1958,

(¢) and (d). There has been &
decrease.

Shri D. C. Sharma: May I know
" whether the persons who have crossed
the frontier into India have done so
en valid passports or forged passports
and if so, the number of those who
have crossed into India on not valid

passports?

Shri Sadath All Khan:
require notice.

Shri D. C. Sharma: May I know
whether any alternative arrangements
have been made by the Government
of India for facilitating the entry of
persons into India from Pakistan after
the closure of the Deputy High Com-
misgioner's office in Dacca?

I would
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Shri Sadath Ali Xham: Ths Deputy
High Commissioner’s office in Duooa is
not closed.

Shri Hem Baroa: What stepe hawe
been taken so far by the Gowernmend
aguinst those Pakistanix who have
come with forged passports and are
detected by our policemen? Have
they been repatriated?

8hri Ssdath AN Khan: This ques-
tion has been put before in the past,
I have stated to the House that in
these cases, the police takes action
and then these cases go up to the law
courts.

Shri B. K. Gaikwad: May I know
whether it is a fact that from among
the refugees who come from East
Bengal, the Scheduled Caste people
are in a majority?

Shri Sadath Ali Khan: I cannot say
that for certain.

Shrimati Renu Chakravartty: Could
I know the number of migration appli-
cations which are pending with the
High Commissioner at Dacca at the
moment?

Shri Sadath Al Khan:
require notice.

I would

Duke of Edinburgh’s visit to Indix

Shri Rameshwar Tantia:
1429. { Sardar Iqbal Singh:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Duke of Edinburgh is visiting India;
and

(b) if s0, when?

The Parliamentary Secretary to the
Minister of Extermal Affalrs (SBhrl
Sadath Ali Khan): (a) and (b). The
Duke of Edinburgh has accepted the
invitation of the British Association for
the Advancement of Science to re-
present them at the annual meeting of
the Indian Science Congress whis®
will be held in New Delhi betwee.
the 21st and 28th January, 1969. Hr
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will suvesguently carry out m brief
tour of centres of scientific and indus-

trial iuterest in India under the
auspices of the Indian Science Con-
gress Association.

Shri Rameshwar Tantia: There was
& Press note that the Queen also might
visit India at some later date. Muay
1 know whether there is any truth in
the Press note or whether we are
intending to invite the Queen?

Shrl Sadath All KEbhan: I have no
information.

Mr. Deputy-Speaker: Let us have
the Duke first.

Shri Ram Krishan: For how long
will he stay in India?

Shri Sadath Ali Ehan: I said, from
the 21st January to the 4th February.

Shri Rameshwar Tamtia: What state
honours will be given to the Duke?

Shri Sadath Al Khan: All state
honours.

Shri Dasappa: May 1 know who is
exactly drawing up the itinerary of
the Duke in India and whether he is
visiting the different parts of India?

Mr. Deputy-Speaker: He has given
already whatever information he had.

Shri Sadath All Khan: Yes,

Indian Shipping for Exporting Iron
Ore to hm

1430, Shri Pml;uh.t
Shri Abdul Salam:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that under
the final terms of contract entered
into with Japan for the supply of iron
ore during the period 1857—82 no
specific provision was made for the
utilisation of Indian shipping to carry
a part of iron ore to Japan;

(b) it so, the reasons therefor;

{c) whether adequate guarantees
have now been obtmined to reserve
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certain quota of iron ore for Indian
shipping out of the total quantity of

iron ore to be supplied in 1958-88;
and

(d) if so, the quantity of iron ore
to be carried by Indian shipping to
Japan?

The Minister of Commerce (8hri
Kanungo): (a) and (b). The supply
of iron ore to Japan for the period
1957—82 is governed by a general
agreement, the tonnage for each year
being covered by specific contracts
relating to prices, shipping schedules
ete. The provision for utilisation of
Indian shipping is, therefore, nego-
tiated for each year's supplies.

(c) The Japanese Steel Mills have
accepted in principle the utilisation of
Indian shipping also for lifting the
iron ore to be supplied in 1858-59.

(d) No specific tonnage has been
fixed. ‘This will depend upon the
availability of Indian shipping and the
freight rates negotiated by the buyers
and the shipping interests concerned.

Shri Panigrahi: May I know what
freight is charged for shipping a ton
of iron ore in American ships to Japan
and in Japanese and Indian ships?

Shri Kanungo: The freight rates
vary from week to week. At any rate,
I have not got the freight rates here.

Shri Panigrahi: May I know, when
the Indo-Japanese agreement was
signed for the export of irom ore
whether Indian shipping interests were
consulted and what tonnage of ship-
ping was available and whether they
have been advised?

Shri Kanmmgo: Yes. A representa-
tive of the Eastern Shipping Corpora-
tion was in the negotiating team and
he discussed with the buyers about
the possibilities of freight rates,

Bhrli Supakar: May I know what
quantity of iron ore will be tfrans-
ported from the East coast of India
to Japan by American ships and if
there is any contract to that effect
with any American concern?
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Shri Eanungo: No, Sir. There is no
contract for freight with any American
shipping company.

Shri Tangamani: May 1 know whe-
ther the Government is aware of the
fact that there is provislon in the
agreement with the American Govern-
ment that American ships will be
given preference for carrying this iron
ore to Japan?

Bhrl Kanungn: I do not understand
because this is a contract between the
Btate Trading Corporation and Japan.

American shipping or America does
not come in.

Shri Panigrahi: May I know how
much of iron ore was shipped to Japan
in 19535-56 and 1957-88, and how much
of it went in American ships and the

amount that was paid towards freight
charges?

Shrl Kanungo: I believe in the first
year we had a contract for 1.3 million
tons, and that was extended till July.
I have not got the exact information,
but if my memory serves me aright,
no American shipping was used.

Shri Supakar: May I know if there
has been a recent contract with the
Government of US.A. regarding a
development loan to India, and if it
is one of the conditions of the deve-
Jopment loan that American ships will
be used in transporting Indian iron
ore from India to Japan?

Shri Kanungo: This question is
about the export contracts of the State
Trading Corporation with Japan.
There have been negotiations and pro-
posals for development of railway
facilities and port facilities al Vizaga-
patam and Orissa. The negotiations
.have not been completed yet.

Shri P. C. Bose: Is it not & fact that
the freight rates for carrying cargo
are governed by an international
mgreement of various shipping com-
paniea?

~ Bhri Kannngo: There are various
conference lines, and there are freight
exchanges also. Earlier I have said
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that freight rates from destination to
destination vary from week fo week
according to demand and supply.

Indostrial Strike

*1431, Shri Bibbuti Mishra: Will
the Minister of Labour and Empley-
ment be pleased to state:

(a) whether Government contem-
plate any constructive and effective
measures further to check industrisl
strikes and retardation of production;

(b) if so, the nature of the scheme;
and

(¢) to what extent the same recon-
ciles the relations between manage-
ment and labour?

The Deputy Minister of Labowr
(Shri Abld AM): (a) to (c). The
matter of industrial relations is under
constant review by the Government,
tripartite Indian Labour Cenference,
the Standing Labour Committee and
by the Informal Consultative Com-
mittee of the Members of Parliament.
Some of the memsures recently adopt-
ed are: a Code of Discipline in indus-
try, a grievance procedure to provide
expeditious redressal of individual
complaints, workers' participation in
management, the setting up of a machi-
nery for the evaluation and implemen-
tation of labour laws, and a pro-
gramme of workers’ education.
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Bhri Nath Pal;: May I know what
are the functions and the powers of
the observer teams which are sent
whenever there is a stage of strike or
strike is actually taking place, now
that it has been announced in the
press?

1343

Shri Abid All: Attempt to settle the
dispute.

Shri 8. M. Banerjee: May I know
whether many strikes take place only
because the management refuse to
negotiate on the ground that the
union is not recognised, and if so, the
steps taken by the Government to
make recognition statutory?

Mr. Deputy-Speaker: It is a matter
of opinion.

Bhri 8. M. Banerjee: This iz a
question concerning how to eliminate
strikes.

Mr. Deputy-Speaker: Yes, but it
would not be eliciting information.

Shri 8. M. Bamerjee: My submission
is that some of the strikes recently
took place only as a result of not
negotiating.

Mrx. Deputy-Speaker: But there
might be difference of opinion as to
whether they took place on this
ground or that ground.
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Shri Hem Barus: May I know whe-
ther Government propose to institute
enguirieg into the strikes that took
place recently under the provisions
of the code of discipline in industry?
If so, what are those strikes, and what
would be the scope of this enquiry?

Shri Abid Ali: Which particular
strike has the hon. Member in mind?

Shri Hem Barua: I have in mind
the Calcutta Tramway strike and the
general strike in Bombay.

Shri Abld All: For both these we
propose to have a study.

Shrl Narayanankutty Menon: In
pursuance of the decision of the 18th
Indian Labour Conference, may I
know what positive steps have been
taken by the Government to formulate
machinery for getting the grievan-
ces regarding recognition of unions
redressed, especially in the public
gector?

Bhri Abld Ali: The decision arriv-
ed at Naini Tal has been communi-
cated to the departments concerned,

and we will pursue the matter fur-
ther.

Shri Narayanankutty Menon: My
Question has not been answered.

Mr. Deputy-Speaker: Shri Nath Pai.

Shri Nath Pal: I am afraid the reply
given to me by the hon. Minister was
given perhaps on a misapprehension
of the question.

Mr. Deputy-Speaker: He may put
the question.

Shri Nath Pai: 1 asked for the

press note states:
conduct rules evolved at Naini Tal are
observed or defled, not to settle the
strike. In that consection I want to
know the powers and functions of the
teams.

Shri Abid Ali: I wunt to know w!
particulay strike the hon. Member
referring to.

o



7649 Oral Answers

Shri Nath Pal: May I ask from the
hon. Minister what will be the powers
and the functions of the observer
teams which the Labour Ministry is
intendinrg to send whenever there is
a strike to observe if the conduct rules
evolved at Naini Tal are being observ-
ed or not.

Shri Abid Al: In anticipation of =
strike? Wherever there is any possi-
bility of a strike?

Mr. Deputy-Speaker: Is there a pro-
posal to send observer teams wherever
there is apprehension of a strike or &
strike takes place?

Shri Abid All: Not for all the strikes,
There may be once in a way some
strike of a serious nature in respect
of which we may send a team to
persuade the workers and the manage-
ment to settle the matter if it is
possible to settle it. That is all. That
will be the function of the team.
Nothing more than that.

" Shri Tangamanil; The hon. Minister
stated that the Standing Labour Com-
mittee is one of the machineries for
settling disputes. Msy I know when
the next meeting of the Standing
Labour Committee is to be held and
where, and whether it is true that it
is going to be held in Madras as

reported in the preas?

8Shri Abla Ali: It will not be held
in Madras. We have not yet decided
the date and place.

Shri Jadhav: May I know which
industries showed a retardation in
production in the year 1957-58?

m Abld All: Notice.

Shri 8. M. Banerjes: May I know
whether some of the employers did
not follow the code of discipiine as
a result of which workers were forced
to go on strike, and if so, whether any
snquiry has been instituted in such
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workers’ organisations about the non-
observance of the code in some cases.
Enquiries have been made and both
the parties have been found not to
have observed the code—in some cases
the workers and in some cases the
employers. Of course, the number of
cases in which employers have been
found committing a breach is larger.
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Shri P. C. Gkose: May I know if
the Government have ascertained dur-
ing the last year whether the em-
ployers or the employees have been
more responsible for strikes?

Mr. Deputy-Speaker: That
said already. Next question.

| arfegfe e g wg,
q TE oA G A=A F )

Mr. Deputy-Speaker: I am sorry I
have gone on to the next question.

he has

Heavy Electrical Goods Manufaeturing
Factory

*1433. Shri 8. M. Banerjeo: Will the
Minister of Commerce and Industry
be pleased to stats:

(a) whether g Heavy Klectrical
Goods Manufacturing Factory has been
established at Naini (Allabebad); :

mf’b)lf”.themtmtmu;
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(c) the extent of Central aid given?

‘The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) A private factory is being estab-
lished at Naini, for the menufacture
of heavy electric equipment, such as
switchgear and transfermers.

(b) Government have no definite
information.

({¢) No financial assistance has been
given by the Government.

Shri 8. M. Banerjes: Who is the
man who is initiating this factory?

Shri Satish Chandra: This scheme
is being sponsored by the General
Klectrict Co., of India.
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Shri Dasappa: May I knsw what
part of the capital is held by Indian
nationals in this General Electric Co.
(India) Ltd.?

Shri Satish Chandra: This General
Electric Co. Ltd. is an already exist-
ing company with a factory mt Pahar-
pur in West Bengal, and it is only
extending its activities. This is not a
newly registered company. I think
it is only a subsidiary of the British
General Electric Co.

Shri Dasappa: What part of the
capital is owned by Indian nationals?

Shrl Batish Chandra: As [ said, it
is a subsidiary of the General Electric
Co. in UK.

Shri Dasappa: If that is so, let us
know what exactly is the amount of
capital held by the Indian nationals in
this company.

Shri Satish Chandra: As I said, this
is w company which is already exist-
ing in India for & very long time with
a factory in Paharpur in West Bengal.

Mr. Deputy-Speaker: Have Indians
any share in that company which-is
already existing?

Shri Satish Chandra: No, I say that
it is a subsidiary of the British com-
pany.

Drying and Rolling Machines for Tea

*1436, Shri Hem Raj: Will the
Minister of Commerce and Indusiry
be pleased to refer to the reply given
to Starred Question No. 1000 on the
20th April, 1858 and state:

(a) whether the Tea Board has
made any assessment of the require-
ments of small wgachines for drying
and rolling for the Small Tea Growers
through the agency of the Small Indus-
tries Service Institute; and

(b) if 30, the nature of its conclu-
sions for designing of small machines
for drying and rolling?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). At the request of the Tea
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Board, the Small Indusiries Services
Institute have been engaged in con-
ducting a survey of the requirements
of small producers. Although the
results of this survey are not yet avail-
able, the general impression gathered
is that producers with limited means
are not interested in investing in
machines, which however small in size,
would still be costly and beyond their
means. Final results of the survey
will be awaited before taking further
action.

Shri Hem Raj: May I know whether
in view of the fact that most of the
tea estates are below one hundred
acres, it will not be for the benefit of
Indin that we design such machinery
ourselves for our use, so that we may
not spend foreign exchange and go in
for import of heavy machinery from
oulside?

Mr. Deputy-Speaker: It is a matter
of opinion, or at the most, a sugges-
tion.

§bri Hem Raj: May I know what
time will be taken by the Small Indus-
tries Bervice Institute to finalise the
design of this machinery?

Shri Satish Chandra: The Small
Industries Service Institute has taken
responsibility for an investigation into
this matter. But the response so far
has not been very satisfactory, because
the small producers themselves do not
like to use the machinery. Till they
co-operate among themselves, much
progress is not possible.

Shri Ranga: May I know whether
Government have any proposal before
them to organise co-operatives to pur-
chage these small machines and hire
them out to the small tea growers
there?

8hri Satish Chandra: Small pro-
ducers sometimes have holdings bet-
ween one acre and three, four or five
acres, and the conditions there are not
conducive to the wuse of modern
machinery. However, the possibilities
are being investigated. If they com-
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bine and form co-operatives, it would
be possible,

Shri Hem Raj: May 1 know how far
the wishes of the small producers have
been ascertained, and by which
method?

Shri Satish Chandra: The Ten Board
has made inquiries in this connection
from various associations of tea pro-
ducers, and the representatives aof
Small Industries Service Institute
have gone into these areas to find out
it growers can make use of such
machinery, manufactured in this coun-
try, but, as I said, the response has
not been satisfactory.

Requirements of Iron and Steel

*1440. Shri Panigrahi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any assessment has
been made with regard to the total
requirements of iron and steel by the
light and heavy engineering units of
the country during the rest of the
Second Plan period; and

(b) how Government propose to
meet these requirements of the light
and heavy engineering units?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir. An assessment hgs been
made in so far us the organised sector
is concerned.

(b) Government propose to allocate
available supplies to individual units
having due regard to the relative im-
portance of the items to be manu-
factured.

Shri Panigrahi: May 1 know whe-
ther any mssessment has been made,
if so, the quantity so assessed, and
whether Government propose to

import steel to augment the indige-
nous supply?

Shri Satish Chandra: The assess-
ment is that during the current year
2nd the two remaining years of the
Plan period, about 23 lakhs of tons
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of steel would be required by the
industries which sre borne on the
register of the Development Wing.
Efforts are being made to import as
much steel as possible, upto such time
as our own steel plants do not go
into production. Recently, some steel
has been contracted to be imported on
rupee account from the U.S.S.R.

Shri Panigrahi: As against this total
estimate, what is the indigenous supply
available, and by how much shall we
be falling short?

Shei Satish Chandra: The present
indigenous production is 1-35 million
tons, but this will be increased towards
the end of 1850 and the beginning of
1860.

Shrimati Renu Chakravartty: The
question was what the actual require-
ment was and by how much we would
be falling short.

Shri Satish Chandra: I have given
those figures. 23 lakhs of tons are the
requirements of the large-scale sector
for steel, and the availability is less.
The availability cannot be forecast,
because it depends on the foreign ex-
change position at a particular time.

Shrimati Renu Chakravartty: What
about the indigenous supply?

8hri 8. M. Banerjee: May I know
the number of small units which are
likely to face closure due to want of
steel, and also the steps being taken
in this regard?

Shri Satish Chandra: Care is being
taken to see that none of the units
closes down, though the guotas that
are allotted to them may be less than
the reguirements.

Shri Hem Barua: May I know whe-
ther Government are aware of the
fuct that the National Manufacturers’
Association in Bombay has recently
approached the manufacturers’ associa-
tion in the United States for a two-
million-ton loan of steel on a long-
term basis, and if so, at what stage
the negotiations are at present?
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Shri Satish Chandra: The question
may be addressed to the Ministry of
Steel, Mines and Fuel.

Shrimati Renu Chakravarity: On a
point of clarification. In reply to the
question asked by Shri Panigrahi, the
hon. Minister stated that the quantity
available from indigenous sources was
13 million tons, and the usage was
23 lakhs of tons. There is a discre-
pancy in the figure. I would like to
know why then there is shortage.

Shri Satish Chandra: The hon
Member is confusing. 1'3 million tons
is the production annually; 23 lakhs
of tons, as I said, is the reguirement
for the rest of the Plan period. That
was the question asked by the hon.
Member.

Shri Supakar: Since the Bhilai and
Rourkela plants will be ready some
time before the end of the Second
Plan period, may [ know whether some
portion of this requirement of 23 lakhs
of tons of iron eand steel will be met
from the three plants in the public
sector?

Shri Satiash Chandra: Yes, some of it
would be available. As I said, all
these questions relating to production
of steel in India should be addressed
to the Minister of Steel, Mines and
Fuel, who would be able to give a
more authoritative answer.

Shri Dasappa: May I know if at
least the requirements of actual users
will be treated as a matter of priority,
apart from established importers?

Shri Satish' Chandra: Most of the:
steel is allocated to actual users. The
allocating authority for industries is
the Ministry of Commerce and Indus-
try. The Development Wing of this
Ministry receives a bulk quota from
the Iron and Steel Controller for being
given to scheduled industries. It is
against actual user requirements that
steel is distributed.

Shri Ramanathan Cheftiar: May I
know whether this quantity of 28
million tons referred to by the Deputy
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Minister in his reply is the require-
ment this year or for the entire re-
maining period of the Plan?

Mr. Deputy-Speaker: He has replied
1o that already.

Shri Batish Chandra: 2'3 million
tons are the requirement for the re-
.maining years of the Plan.

Shel Panigrahl: May I know whe-
ther the quantity of iron which is
required for the cottage industries
sector has ulso been taken into con-

.sideration?

Shri Satish Chandra: No. A separate
.quota is Bllotted for that purpose to
the Development Commissioner of
Small Scale Industries and also to
various States, The small scale indus-
tries borne on the register of the Deve-
lopment Commissioner get their quota
from him. Those which are not borne
.on the register, i.e., still smaller units,
get their quota direct from the State
Governments which are again given
a bulk quota.

Shri Bimal Ghose: May 1 seek a
clarification? The availability from
indigenous sources appear to be 39 lakh
tons over the next three years. The
requirement of the organised sector is
23 lakh tons. What is the overall
requirement, because the Minister said
that there would be a shortage?

Shri Satish Chandra: The overall
requirement for engineering industries
in the current year is about 9 lakh
tons. But quotas are given by various
agencies. For example, the Railways,
Defence and Irrigation and Power have
got their separate quota, and if the
work is done for them, they distribute
-the steel quota to the factories.

Shri Nath Pal: May I know what ia
“the q‘:ﬁ.ﬂm? and value of structural
+#teel that will be imported during the
l’llnmmf g years of the Five Year

Skri Batish Chandra: I require
+ separate notice,

Some Hon. Members rose—
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Mr, Depaty-Speaker: The larger the
number of questions allowed, the
larger will be the number of qués-
tions that will arise. What should I
do? Next question.

Training and Productien Centres for
Flaying Hides
+1442. Shrl R. C. Majhi: Will  the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that model
training and production centres for
hide flaying, curing carcass have
been established at Lucknow and in
Delhi; and

(b) if so, how many students will
be admitied every year?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A statement is laid on
the Table of the Sabha.

Statement

A Training-cum-Production centre
is being run at Lucknow by the State
Government of Uttar Pradesh. The
Centre is equipped to train 60 candi-
dates in a year.

2. According to a scheme which is
being implemented by the Delhi
Administration, arrangements have
been made with a Co-operative Society
for training local flayers. At this
place, arrangements exist for train-
ing approximately 40 flayers in a year,
38 local flayers have so far been train-
ed under this scheme.
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Shri Satish Chamndra: There is a
tratning-cum-production centre be-
ing fun by the U.P. Government at
Lucknow. Two schemes have been
sanctioned at Delhi, assistance for
which is being given by the Khadi and
Village Industries Commission.

Mr. Deputy-Speaker: He wanted an
estimate of the cost and how much was
borne by the Centre and how much
by the State. -

Shri Satish Chandra: The Central
Government as such do not give any
assistance. It is the Khadi and Village
Industries Commission which gives
this assiatancs.

Shri R, C. Majhi: How is selection
«of candidates made?

Shri Satish Chandra: The two co-
operative societies which are running
these centres at Delhi make their
own selection. As far as the Luck-
now centre is concerned, it is done by
the Directorate of Industries of the
U.P. Government.

Shri B. K. Gaikwad: What are the
qualifications for students to get ad-
misggion in such centres?

Shri Satish Chandra: All the quali-
fications etc. are prescribed by these
agencies—the co-operative society or
State Government which ran the
centres. They approach the Khadi
and Village Industries Commission for
assistance, which is given. Suitable
qualifications are prescribed by the
co-operative societies in Delhi. We
do not know about it.

have placed on the Table, he will
find that there are only thres such
trajning institutions which have been
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Shri 8. M. Banerjee: Kanpur being
one of the biggest labour centres, may
I know why it has been excluded and
why no such centre has been started
there especially as Kanpur is a hide
flaying centre?

Shri Satish Chandra: I know Kan-
pur as a centre for tanning and manu-
facture of leather goods. I do not
know that Kanpur is centre for flay-
ing of hides,

Shri N. R. Munisamy: May I know
if any special preference is shown to
professionals?

Bhri Satish Chandra; Naturally for
this training only those people who
are engaged in the profession shall
be admitted.

Shri Venkatasubbalah: May I know
whether first preference is given to
such of the candidates who are being
recommended for training by the
Cottage Industries Co-operative
Societies?

Shri Batish Chandra: The two
centres in which the Khadi Conmi-
mission has given assistance are the
co-operative societies. Ome ie run
by the U.P. Government.

Nahan Foundry (Private) Ltd.

*1443. Shri Subodh Hansda: Will
the Minister of Commerce and Indos-
try be pleased to state:

(a) whether the Report of the
Expert Committee appointed to sur-
vey the manufacturing capacity of the
Nahan Foundry (Private) Lid and
also to explore the possibility of mo-
dernising it has been examined by
Government;

(b) if so, whether all the recom-
mendations have been accepted by
Government; and

(c) the recommendations which have
since been implemented?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) Yes, Sir.

(b) and (c). A statement is laid
on the Table of the House. [See
Appendix VI, annexure No. 17.)
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Shri Subodh Hansda: From the
statement, I find there are 30 recom-
mendations. It is also stated that it
is primarily for the Board of Direc-
tors to consider implementation of
the recommendations. May 1 know
which are the recommendations con-
sidered by the Board of Directors?

Shri Satish Chandra: I have plac-
ed a long statement on the Table.

Mr. Deputy-8peaker: Is it contained
there?

Shri Satish Chandra: Yes. It con-
taing the summary of conclusions and
recommendations.

8hri Bubodh Hansda: Is it a fact
that the decision of Government on
the Report was kept pending for a
long time, and if so, the reasons there-
for?

Shri Batish Chandra: It has not
been kept pending. Government
have accepted all the recommenda-
tions of the Committee. But the
proper authority to take action is
the Board of Directors of the Nahan
Foundry. Government have asked
them to examine each proposal sepa-
rately, work out the financial impli-
cations and go ahead.

Shri Heda: May I know whether
the Foundry is still running at a
Mss or hes started making profits?

Shri Satish Chandra: It has been
making profits for the last two years.
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Shri Dasappa: May I know whether
Government have placed any extm
funds for the expansion of the Foun-
dry as recommended in item No. 80
at the disposal of the board?

Bhri Satish Chandra: All these re-
commendations have been accepted
by the Government in principle and
referred to the Board of Directors....

Mr. Deputy-Speaker: In pursuance
of that acceptance, have any funds
been placed at the disposal of the
Board?

Shri Satish Chandra: We have yet
to hear from the Board as to how
much funds are required.

Production and Export of Juie Goods
+

“14da. Shrimati Paravathi Krishnan:
8hrl Mohammed Ellas:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that there
were discrepancies in the figures of
production and export of jute goods
published by the Indian Jute Manu-
facturers’ Association and the Gov-
ernment of India in 1957;

(b) if so, the reasons therefor; and

(c) what action has been taken in-
the matter?

The Minister of Commerce (Shri
Eamungo): (a) to (¢). A statement is
placed on the Table of the House, [See
Appendix VI, annexure No, 18.]

Shrimat! Parvathi Erishnan: May
I know what the discrepancies were
between the two figures?

Shri Kanungo: The questioner ought
to know that. )

Bhrimati Parvathi Krishnan: I
want to know from the Minister.

Mr. Deputy-Speaker: He meant that
the hon. questioner noticed some
discrepancy and therefore tabled the
question. If she had noticed it, she
must be in the know of it
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Shrimat! Parvathi Krishnan: 1
want authoritative information from
the hon. Minister.

8hri Kanungo: According to = the
IJMA report, the figure of production
is 10,76,600 tons while according to
the report of the Ministry the figure
is 10,068,248 tons. While the figurcs of
export according to the former source
is 859,600 tons, according to the latter,
it is 848,000 tons.

Shrimati Parvathi Krishnan: 1
would like to know whether the de-
-cision on ceiling of the looms is taken
on the basis of the IJTMA figures or on
the basis of the Government figures?

8hri Kanungo: On the basis of the
Government figures as far as the total
loomage is concerned. The IJTMA de-
cides its own membership time quotas.

Auctions for Hides and Skins

*1445. Shri N. R. Munisamy: Will
the Minister of Commerce and Indus-
1try be pleased to state:

(a) the result of the examination of
the suggestion of holding the auctions
in India for hides and skins ingtead
of holding them in the UK,

(b) whether Government had in-
vited comments from the Chamber
of Commerce and Skin Merchants and
‘Shippers; and

(c) if so, the nature thereof?

The Minister of Commerce (Shri
Kanungo): (a) The matter is still
under examination.

(b) The gquestion was discussed in
a meeting on the 12th and 14th April,
1958 to which important Leather
Associations in the country, tanners
and exporters of hides and skins were
invited.

(c) The consensus of opinion was
‘that since complicated financial and
other issues were involved, we should
proceed with caution.

Shri N. R. Munisamy: With a view
1o avoid the total extinction of this
trade, symptoms of which have al-
feady set in, may I know whether the
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Government wotild take thar under
the STC?

Shrl EKanango: The trade is going
on as far as possible. The basic
trouble about the tanning industry is
the non-availability of the right type
of raw material.

Shrl N, R. Munisamy: My question
was different altogether. Because the
trade is likely to be :xtinguished and
symptoms of that had already set in,
1 want to know whether the Govern-
ment would take this trade under the
STC so that they may make a mar-
ginal profit.

Shri Eanungo: There is no chance
of the extinction of the trade. The
trade is going on as best as it can
under the present international con-
ditions. The present times are un-
favourable for commodity trade in the
world and the trade that is going on
in the hides and skins is fairly good.

Shri Ramananthan Chettiar: At
what stage is the proposal to set up
an auction room in Madras?

Shrli Kanungo: The orgaised trad-
ing associations are wvehemently
against it because financial accom-
modation is not available in Madras.

Shri N. R. Munisamy: How long
shall we take for the examination of
the suggestion in the report? Would
ceiling prices of the raw skins and
hides be fixed at a particular level so
that there can be a margin of pro-
fits?

Shrl Eanungo: The question is about
exports. The price is dictated by the
buyers and not by the sellers.

Shri N. R. Munisamy: I am speaking
of the raw hides and skins.

Shrl Kannngo: There is no  pro-
posal for controlling the price of
raw hides in India.
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Hasdloom OCooperatives in Madras
State

»1444. Sbri Tamgamanl: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether any complaints have
been received from the Handloom Co-
operatives in Madras State that large
amount of rebate amount ie yet to be
paid to them;

(b) if so, what steps have been taken
for early payment; and

(&) whether there is a proposal to
provide credit facilities on large scale
to Handloom cooperatives?

The Minister of Commerce (Bhri
Kanungo): (a) No, Sir.

(b) Does not arise.

(c¢) No, Sir,

Shri Tangamanl: May 1 know the
period within which the rebate is paid
and whether it is paid after the stock
i¢ cleared or after one year?

Shri Eanungo: It varies from State
to State, The amount is made avail-
able on the demand of the States and
the Btates look after the disposals.

Shri Tangamani; Has it been brought
to the notice of the Government that
though one year has clapsed after the
sale of the goods, the rebate amount
has not been made available to  the
co-operative societies?

Bhri Kanungo: As I have said, we
have no complaints from the State
Government or from  co-operative
societies.

Shri Tangamani: May I know whe-
ther the directions will be given to
the All India Handloom Board that
this rebate amount should be paid as
soon as possible?

Shri Kanungo: As soon as the clear-
od accounts are available and the de-
mandas from the States are received,
the amount is paid
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Shri Ramananthan Chettiar: What
is the total amount of rebate that is
due to the handloom interests?

Shri Eanungo: I have all along been.
saying that there is no claim yet.

Shri Tangamani: What i3 the
amount of loan that is advanced &s
against & loom, May I know whether
it is Rs. 200 and if so whether this
amount would be made available to-

all the looms?

Shri Kanungo: It is about another
scheme in the handloom sector. The
present question refers to  rebatas,
If the hon. Member chooses to put a:
separate question, I shall answer it.

Shri Tangamani: Part (¢) of my
question is whether there is a pro-
posal to provide credit facilities on.
large scale to handloom co-operatives,
My information is that credit facili-
ties ranging from Rs. 80 to Rs. 200:
are given.

Mr. Deputy-Speaker: He has to
ask what is not his information,

8hri Tangamani: There is a gques-
tion on this but he does not want to-
Bnswer.

Mr, Deputy-Speaker: He may put a.
question,

8bri Tangamani: I would like to-
know what is the amount of loan.
advanced against a loom and whe-
ther it is Rs. 200 or less.

8hri Kanungo: I have not got that
information.

. Shri Tangamani: The original ques-
tion is about credit facilities,

8hri Kanungo: It has a wide con-
notation.

Shri Ranga: Is it not a fact that the
handloom board had decided that these
credit facilities should vary from State
to State? Is it not a fact that there is
a higher limit of Rs, 300 per loom
and in certain States like Xerala the-
limit is Rs. 100 per loom? May [



a667 Oral Answers

know whether these grants are de-
pendent upon the recommendations of
the local Governments?

Shri Kanungo: 1 have not got the
exact information at my disposal at
the moment. Therefore, I ask the hon.
Member to put a specific question
about the particular State or parti-
cular project.

Iron and Steel Fabricating Factories

*1447. Shri Jadhav: Will the Min-

ister of Commerce and Indusiry be
pleaged to state:

(a) whether it is a fact that the
Bombay Government have recom-
mended to the Central Government
to start factories at Nasik, Jalgaon,
Kolhapur and Ratnagiri for fabricat-
ing iron and steel materials;

(b) what is the reaction of Gov-
ernment thereto; and

(c) whether there are already any
factories of the above nature in the
Bombay State?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise.

(e) Yes, Sir. There is 1,680 steel
processing factories in Bombay, in-
cluding units in the small scale and
cottage industries sector.

Shri Jadkav: In what part of the
Bombay State these factories have
been located?

Bhri Satish Chandra: The larger
units are mostly concentrated round
the city of Bombay but they are
spread all over the Stata

Shri Jadbav: May I know whether
the non-availability of raw material
is a factor for not increasing this
sector?

Shri Satish Chandra: The hon.

Member ssked regarding four new
factories to be established in Bombay
State and the reply was in the nega-
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tive. If some private parties -come for--
ward, the matter will be considered

in the light of the conditions prevailing:
then.

Shri Jadhav: May I know whether

a private party approached the Gov-
ernment to have a fabricating factory"

at Nasik and whether the Govern-
ment has not considered this case?

Shri Batish Chandra: The hon.
member may put a separate question
it he wants information on any specific-
applications.

Gassy Mines, Asansol

*1448. Shrimati Rena Chakravartity:
Will the Minister of Labour and’
Employment be pleased to state:

(a) whether it is a fact that five
people have died recently in a gas
affected well in village Nischinta, P.B,

Asansol, West Bengal;

(b) whether there are gassy seam:
collieries at Rana and Porihati in the
vicinity;

(¢) whether fissures and cracks have:
developed in the roofs of the galleries;
and

(d) whether gas has
the well?

The Parliamentary Secretary to the:
Minister of Labour and Employment
and Planning (S8hri L. N, Mishra):
(a) Yes.

(b) Both the Rana and Poniati seams"
lie directly beneath the well. Though
the Poniati seam is known to be
gassy, the Rana seam which is above
it, is not gassy.

(c) No flssures or cracks are known
to have developed in the roof of the-
galleries in the seams lying below
the village and the well.

(d) No gas is known to have seeped
into the well from the underground
workings lying beneath the well

Shrimat! Renu Chakravartty: May
1 know {f complaints have been re-

seeped into-
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ceived on this score and if any
enquiry has been undertaken, by
whom was it undertaken?

Shri L. N. Mishra: An enguiry was
made and it was found to be not a
mining accident. The normal pre-
cautionary measures are already taken
there.

Shrimati Renu Chakravartty: Are
we to take that the five people who
have died, have died naturally?

Shri L. N. Mishra: They have died
by accident but that was because of
the presence of an abnormal quantity
of carbon dioxide in a well which had
nothing to do with the mining gas.

Shrimati Renu Chakravartty: In
the case of mines there are certain
safety rules which have to be observ-
ed by the mine-owners in respect of
these seams which have gases. In
this particular case, the hon. Parlia-
mentary Secretary says that they died
of carbon dioxide. Is it the finding of
the committee that there was no air?
What other findinge were made by the
Committee?

Bhri L. N. Mishra: A regular c¢n-
quiry was made by the local officer of
the Mines Department, and it was
found that the well was not in use for
some months, and that the well has
no connection with the seams which
are directly beneath the well. There
are three seams. Though the Poniati
-and Porihati seams are gassy, they
are far below and the surface of
“Rana eseam fs not gassy. It was,
‘therefore, found that the well or the
::eident had nothing to do with min-

£

Shri Bose: May I know whether
:any of the coal seams containing gas
«extends up to the well or not?

Bhri L. N. Mishra: No, Sir.

. Bhri B. C. Samanta: Did the de-
‘partment make enquiries whether gas
was bubbling through water, because
the han. Minister said that the seam
iz beneath the well, and there may be
-some percolation?
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Shri L. N. Mishra: No, Sir. The
seam beneath the well is not gassy;
moreover, there are no cracks or
fissures.

Rajs Mahendra Pratap: May I
know whether the families have been
fully compensated?

Shri L. N. Mishra: This was a nor-
mal accident outside the mining area
and no question of compensation
arises.

Metric SBystem of Coinage, Weights
and Measures

*1449. Shri Sanganna: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any steps have been
taken to print Arithmetic books on
Decimal System of Coinage and the
Metric System of Weights and Meas-
ures for introduction in the schools
and colleges;

(b) if so, at what stage the matter
stands; and

(c) it the answer to part (a) is in
the negative, the reasons therefor?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(8) to (¢). The present Arithmetic
books include lessons on the metric
system. It is necessary, however, to
give it much greater importance in
the teaching of arithmetic. State Gov-
ernments have agreed to revise lhe
school books as and when they fall
due for reprinting. Meanwhile,
teachers are being advised to give
mare attention to the teaching of the
metric system. A Manual for Teachers
has been prepared and sent to all the
secondary schools through the State
Directors of Public Instruction, Steps
are being taken to get the Manual
translated into Indian languages for
use in the primary schools.

Shri Sanganna: May I know whe-
ther any directive has been issued by
the Government of India to expedite
the process of introduction of thig
systern?
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Shri Satish Chamdra: Yes, Sir. As
I- have said just now the entire ans-
wer covers that point—we have actual-
1y printed a manual for secondary
school teachers and it has been dis-
tributed all over India. All the State
Governments have agreed that when
text books are revised this system will
gradually find a more important place.

Shei Sanganna: Are the Govern-
ment aware that the introduction of
the system entails financial implica-
tions in the concerned institutions?

Shri Satish Chandra: It is not in-
tended to change over the text bocks
overnight. As I said, they will be
reprinted with gradual emphasis on
the metric system as and when they
fall due for reprinting.

Shri Supakar: May I know if, even
before the introduction of metric sys-
tem of weights and measures, uni-
versities and boards of education have
invented problems in  arithmetic
complicated enough to strike terrors
in the minds of students?

Mr, Deputy-Speaker: We will go to
the next question.

Prices of Manufactured Products

1450, Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any effective steps
have been taken to check the rising
trend in prices of the manufactured
products in the country;

(b) whether the Labour, Trade and
Industrial Organisations have been
consulted in this regard; and

(e) if so, with what result?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). A statement is placed on
the Table of the House. [See Appen-
dix VI, annexure No. 19].

Shri Shree Narayan Das: From
the statement it appears that certain
steps have been taken by the Gov-

204 (A) LSD—2
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ernment. I would like to know whe-
ther, as a result of the steps taken,
there has been any fall or rise in the
index number of prices of manu-
factured goods; if so, to what extent?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Well, special steps have not been
taken during the last few months, and
it is true that the prices have gone up
during these months. Tt is all be-
cause of the shortage of raw material,
especially, steel, copper, brass etc.;
and unless we are able to  supply
raw material in adequate quantity it
would be really difficult to control
the prices. We can introduce control,
but it should be complete rationing
and control. In the case of industries,
which are so widespread, it is not
easily possible as we can do in  the
case of foodgrains. Even in the case
of foodgrains, the hon. Member is
very well aware that as soon as it is
imposed or introduced there is short-
age, scarcity, cornering of foodgrains
etc. The same thing will apply in this
case. So the most important thing is
that we should increase our pro-
duction, and the goods that we can-
not produce ourselves in the country
should be imported from abroad.

Well, I cannot say at the present
moment what our policy would be in
connection with the next licensing
period. But we are going to take a
decision very soon, because the licens-
ing period begins from 1st October,
We will be deciding it in about a few
days’ time. Therefore, if it is possible
to allot or allocate more funds for
import of raw materials which are
absolutely essential, I hope the situ-
ation would ease; but I cannot give a
general assurance at the present
moment in this regard.

Shri Shree Narayan Das: May |
know how the existing prices of
some of the impeortant manufactured
goods compare with the prices that
prevailed last year during the zame
period?

Shri Lal Babadur Shastri: I cannot
give the exact figures; but one thing
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I must say, that at the factory level,
where the goods are manufactured, we
have been able to control the prices,
and 1 must say that the credit must
go to the manufacturers or the owners
of the mills or factories. An apeal
was made fo them by my predecessor.
I also did the same in connection with
the Industrial Advisory Council meet-
ing and, I must say, their response has
been quite satisfactory; but, some-
times, when it goes below to the
wholesaler or the retailer the difficulty
arises.

Mr. Deputy-Speaker: Questions
must be brief, but the answers also
must be concise and brief. In Ques-
tion Hour we cannot deal with such
longer answers. If they are matters
of policy or other things, they need
not be disclosed here.
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A A oz ¥ @ A g a i A
g ¥ W W @E @hawmd
%g WTAAT WTEAT § £ oY wraer & ArgAw
fad wrd ar &, T & A F W MAAG
9 g 9T AT frere st W, ..
Mr. Deputy-Speaker:  Questions

should not be long; perhaps, I antici-
pated it when 1 said it before.
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Shri Tridib Kumar Chaudharl: May
I know, in this connection, if it is a
fact that the West Bengal Govern-
ment has sought powers to control
prices of manufactured goods and
other essential commodities by virtue
of an Ordinance, and whether neces-
sary permission hag been given for
it from the Centre?

Shri Lal Bahadur Bhastrl: I am

sorry 1 have no information on that
point.
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Mr. Deputy-Speaker: The Question
Hour is over.

——

WRITTEN ANSWERS TO
QUESTIONS

Industrial Uses of Rutile

*1432. Shrl V, P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether at present there are
any Industrial uses for indigenous
rutile; and

(b) if so, the steps, if any, taken
to increase the industrial uses of
rutile in India?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A statement is placed
on the Table of the House,

Statement

Indigenous Rutile is mainly used in
the manufacture of arc welding
electrodes. The mineral also finds
application in the ceramic industry for
improving acid resistance capacity and

of porcelain enamels and impart-
ng cream colour to pottery bodies and
glazes. Besides, Rutile Is used in the
manufacture of electrical Insulators
=nd &5 an abrasive in certaln grades
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of emery papers and as a liner for
ball mills after it has been pressed
into bricketa and sintered.

Research has been carried out at
the Central Glass and Ceramic Re-
search Institute, Calcutta, for using
indigenous Rutile in place of refined
titanium oxide in boron-free ground
coat and coloured enamels and the
results have so far been encouraging.
Investigations undertsken in the
National Physlcal Laboratory, New
Delhi, show that it can also be used as
a raw material without any purifica-
tion in making ceramic capacitors for
radio and electronic equipment. The
Laboratory have taken out a patent on
“Ceramic Capacitors” which is being
considered for commercial exploitation
by the National Research Development
Corporation of India.

Export Earnlngs

*1434. Shri Tyagl: Will the Minister
of Commerce and Industry be pleased
to state the total target of India’s
export earnings fixed for the current
year?

The Minister of Commerce (Shrl
Kanungo): Sir, no fixed target has
been or can be fixed. But Govern-
ments are endeavouring to  help ex-
porters first to arrest the fall in and
along with it to make every effort
possible to step up, the export earn-
ings to the maximum extent compatl-
ble with world trends.

India’s Dollar Earnings

*1435. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that there is
a serious threat to India’s exports to
Dollar area from Brazil on account of
the additional export bonus announced
recently by the Brazil Government;

and

(b) if so, how far it has affected our
trade?

The Minister of Commerce (Shrl
Kanunge): (a) and (b). The addi-

. tional bonus was mnnounced only in
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June, 1988, It is, therefore, too early
to indicate its effect, if any, on India’s
exports to the countries in the Dollar
area.

Rehabilitation Schenves in Tripura

*1427. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(’) whether it is a fact that the
paddy-husking, ghani and bidi schemes
introduced by the Rehabilitation De-
partment in Tripura have not been
successful;

(b) if so, the reasons therefor; and

(c) the action taken by Government
in the mattes?

The Deputy Minister of Rehablilita-
tion (Shri P. 8. Naskar): (a) No.

(b) and (c¢). Enquiries made from
the Tripura Administration show that
the allegation that the paddy husking,
ghani and bidi schemes have proved
a failure is not correct. The working
of the paddy husking and ghani
schemes is satisfactory. As regards
the bidi scheme, while some produc-
tion units have shown profit, some
have incurred a loss. The Tripura
Administration is taking steps to im-
prove the working of this scheme.

Industrial Schemes

*1438, Bardar Igbal Bingh: Will the
Minister of Commerce and Indostry
be pleased to state:

(a) whether the Centiral Govern-
ment has approved only those indus-
trial schemes wherein Capital Goods
can be imported with foreign help;

(b) whether this has adversely
affected the industrial development in
the country; and

(c¢) if so, what steps have Dbesm
taken in this regard?

The Deputy Minister of Commerc
and Industry (Shri Satish Chandra)
(a) to (¢). A statement is placed o
the Table of the House. [See Appen
dix V, annexurs No. 20].
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Coir Indusiry

*1439, Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal
to mechanise the coir industry in
India; and

(b) if so, when?

The Deputy Minister of Commerce
and Industry (Skri Satish Chandra):
(a) No, Sir.

(b) Does not arise.

Popularity of Indian Flims

*1441. Shri Chandak: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) whether the popularity of Indian
films in foreign countries is increasing
or decreasing;

(b) whether any Indian films have
been commercially exhibited in dollar
countries during the last two years;
and

(c) If so, the details thereof?

The Minister of Commerce (Shri
Kanungo): (a) The popularity of
Indian films in foreign countries ap-
pears to be on the increase.

(b) and (c). Indian films worth
Rs. 1,25,000/- and Rs. 20,000- were
exported to the dollar countries during
1857 and January-June 1858 respec-
tively.

Export of Groundnut Oll Cakes

Shri Geray:
'“‘""{ Shri Jadhav:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity of groundnut oil.’
cakes exported from India from the
year 1855-56 onward with a break-
up of each year; and )

(b) the extent of increase in the
internal prices of groundnut oll-cakes
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as a result of liberalisation of export
policy during the above period?

The Minister of Commerce (Shri
Eaoungo): (a) A statement is laid on
the Table of the House.

Statement

The quantity of groundnut oil-cake
exporied from India from 1855 to end
of June 1058 was as follows:

1855 .. 102000 tons
1856 .. 10000 tons
1957 .. 26000 tons
1858 .. 22000 tons
(January-June)

{b) The price has increased from
Rs. 150/- per ton in February, 1855
to about Rs. 300/-. The rise in price
appears to be due to the general rise
in the price of oil seeds.

Export of Irpa Ore

*1452. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) what arrangements have been
finalised for the export of Iron-ore
from the Western Coast;

(b) whether the possibility of step-
ping up export of iron-ore from Rajas-
than has been explored; and

(c) it so, whether any action has
been taken in that direction?

The Minister of Commerce (Shri
Kanungo): (a) In addition to increas-
ing the export of iron ore through
Bombay and Kandla, minor ports of
Karwar, Belikeri, Mangalore and Redi
have been used on the West Coast
for export of iron ore and the $rans-
port capacity for movement of ore
by rcad to these ports has also been
considerably augmented.

(b) and (c). The possibility of
further stepping up the export of
viron ore from Rajasthan is being
explored in consultation with the
Ministries concerned.
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Ceir Industry Centres

*1453, Bhri K. C, Jena: Will the
Minister of Commarce and Industry
be pleased to state:

(a) whether the question of estab-
lishing coir industry centres in the
coastal distriets of Orissa has been ful-
ly examined by Government; and

(b) if so, the result thereof?

The Depuaty Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Presumably the Hon'ble
Member has in view Training-cum-
Production Centres for the develop-
ment of coir industry. A proposal for
starting two such Centres, one at
Sakhigopal in Puri District and the
other at Gopalpur in Ganjam District
has just been received. It will be
examined in consultation with the
Coir Board.

Kingsway Refugee Camp

" e1454 J Shrimati Bucheta Kripalani:
‘| Shrl Hem Barua:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that the
residents of the Kingsway Refugee
Camp submitted a memorandum to
him during his visit to the Camp on
June 25, 1858; and

(b) if so, the steps taken to meet
their various demands?

The Deputy Minister of Rehablilita-
tion (Shri P. 8, Naskar): (a) Yes.

(b) The position regarding the
points raised by the residents of
Kingsway Colony hag been explained
to them. Some~additional water taps
have since been provided Orders
have also been issued for the provision
of some additional latrines. The ques-
tion of reduction in rent is under
consideration.
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AILR. Station at Calcutia

f Shri B, C. Mallick:
1488, 7 Shri Sangannu:

Will the Minister of Information and
Broadcasting be pleased to state:

{a) whether it is a fact that the
broadcasts of the Oriya programmes
(including news) from All India
Radio, Calcutta have been stopped
recently; and

(b) it so, the reasons therefor?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) Yes,
Str,

(b) Some Oriya programmes, includ-
ing news, were being broadcast from
ATl India Radio, Calecutta, because the
1 kw. m.,w. transmitter previously
functioning at the Cuttack Station of
All India Radio was unable to provide
broadcast coverage to the whole of
the Orissa State. With the replace-
ment of this transmitter by a 20 k.w.
m.w. transmitter, which is capable
of providing such coverage, the broad-
cast of the Oriya programmes from
Calcutta became superfluous and was
discontinued.
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Export of Turmeric

*1457, Shri Ramakrishna Reddy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
production of turmeric has exceeded
the internal demand therefor;

(b) if so, the total quantity which
is surplus to our requirements; and

(c) the steps taken to export the

surplus quantity with a view to earn
Foreign Exchange?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) Precise
available.

information is not

(¢) A statement is laid on the Table
of the House,

Statement

The following steps have been taken
to promotg exports of Turmeric:

1. Turmeric is included in the ex-
port schedule of various Trade Agree-
ments concluded with other countries
from time to time;

l.. The State Trading Corporation is
taking steps to promote exports of
turmeric to East European countries;

3, The Commercial Secretaries
abroad are exploring marketing pos-
sibilities for turmeric in their respec-
tive reglons;

4. The Cashew and Pepper Export
Promotion Council is covering this

item in their study for foreign mar-
kets;
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B. The Council of Sclentific and In-
dustrial Research are conducting
technical researches to find new uses
for this item;

6. A registered Exporters’ Associa-
tion for turmeric is being formed to
promote exports of this item;

7. Arrangements for providing ware-
housing facilities at reasonable rates
are being considered by the Ministry
of Food and Agriculture.

8. Export of turmeric is being
allowed without any restriction,
Handloom Cooperatlves In Kerala

State
Shri Warlor:

. e
1458, |\ Shri V. P, Nayar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
given to the Kerala State any amount
for the utilisation as working capital
for the Handloom Cooperatives in that
State during 1057-58 and 1958-59 so
far; and

(b) if not, the reasons therefor?

The Minister of Commerce (Shri
Kanungo): (a) Rs. 40,000/- for 1957-
68. None for 1858-50.

{b) Working capital loans are now
to be secured from the Reserve Bank
of India.

Manufacture of Tungsten Carbide

*1458. Shri P. R. Ramakrishnan: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any proposals have
been received by Government from
foreign firms for setting up a factory
for the manufacture of tungsten car-
bide; and

(b) if so, what action has been taken
in the matter?

The Deputy Minister of Commerce
and Indwstry (Shri Sativh Chamdra):
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(a) and (b). Two foreign firms had
evinced interest in extending collaho-
ration to the Government for setting
up a plant to make tungsten carbide
tips and tools. However, in view of
the Tlimited financial resources avail-
able, it has not been possible to pro-
ceed further with this scheme, Private
parties are being encouraged to put
up schemes acceptable to Government.

India’s Foreign Trade

*1460. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether India’s export trade is
facing a competition from China;

(b) it so, what are the commodities
which are adversely affected and in
which foreign markets; and

(c) the extent to which our export
trade has been affected thereby?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

(a) Yes, Sir.

(b) Cotton textiles, groundnut oil,
light engineering goods, and coal.

(c) It is too early to make an accu-
rate assessment.

Missiles and Military Bases In
Pakistan

*1461. Shri U, C. Patnalk: Will the
Prime Minister be pleased to state:

(a) whether Government's atten-
tion has been drawn to the reported
construction of launching grounds for
guided missiles in Pakistan;

(b) whether it is also a fact that
run-ways of military aerodromes in
Pakistan are being extended so as to
provide facilities for landing modern
bombers of strategic aviation; and

(c) if so, Government's reactions in
the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath AN Khan): (a) and (b), Gov-
ernment have seen some reports om
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the subject but they have no precise
information.

(c) Does not arise.

Wage Board for Cement Industry
Shri Ram Krishan:

Shri Tangamani:

Shri §. M. Banerjee:
Shri Vajpayee:

Will the Minister of Labour and
Employment be pleased to state:

(a) the progress made by the Wage
Board for cement industry so far; and

(b) when the Board's work is like-
Iy to be over?

The Deputy Minister of Labour
(Shri Abid All): (a) The Wage Board
was set up in April 1838, and a ques-
tionnaire was issued by them in May.
Replies are being received by the
Board.

(b) It is not possible to indicate at
thig stage the time by which the
Board's work will be completed.

*1463.

Establishment of Cement Factory in
Dehra Dun District

*1464. Shri D. C, Sharma: Will the
Minister of Commerce and Industry
be pleased to state the progress made
upto the 3lst August, 1958 in regard
to the proposal for establishing a new
cement factory in district Dehra Dun
(Uttar Pradesh)?

The Deputy Minister of Commerce
and Indusiry (S8hri Satish Chandra):
The licensee did not proceed with the
scheme owing to unsuitability of local
limestone and difficulties in transport,
and the licence has since been re-
voked.

Razor Blades

. J Shri Bibhutl Mishra:
M85 1 Shri 1. Achaw Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the guantity of razor blades
menufactured in India in  the year
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1956-57 and in 1958 upto the 30th June,
1958,

(b) whether there has been any i_m-
provement in the quality of Indian
blades due to restrictiong imposed on
the import of foreign blades; and

(¢) if so, to what extent and what
price reduction has been effected as a
result thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) A statement is laid on the Table
of the Sabha.

Statement
1958 265,176,827 nos.
1957 336,492,650 nos.
1858 121,583,007 nos.

(upto end of May).

(b) Yes, Sir. Though perhaps the
improvement in quality may not be
wholly due to restriction on imports.

(e) It is not possible to define the
exact extent of improvement in quali-
iy, though the improvement is definite,
There has not been any appreciable
reduction in the selling prices, but
indigenous blades are much cheaper
than imported blades.

Prices of Non-ferrons Metals

*1466, Shri V. P. Nayar: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
prices of non-ferrous metals fluctuate
considerably from time to time;

(b) if so, what are the reasong there-
for;

(¢) on what basis the prices of non-
ferrous metals like Zinc, Copper,
Brass and Aluminium are determined;
and

(d) whether the prices of these

metals are subject to any control by
Government?

The Deputy Minister of Commeree
and Industry (Shri Satish Chanden);
(a) Yes, Sir.
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{b) to (d). A statement iz laid on
the Table of the House. [See Appen-
dix VI, annexure No. 21.]

Utilisation of Tea Waste

*1467. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a acheme hag been pre-
pared to utilise the Waste Tea;

{b) if so, the details thereof; and

(c) the stepg taken so far in this
regard?

The Deputly Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir. %

(b) and (¢). Do not arise,

Khadi Gramodyog Bhawans

*1468. Bhri §. M. Banerjee: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether rules have been formed
to govern the service conditions of
the employees working in the Khadi
Gramodyog Bhawans in Delhi and
other places:

(b) if so, what are those rules; and

(¢) whether the new rules have
been implemented?

The Deputy Minister of Commerce
and Indostry (Shri Satish Chandra):
(a) to (¢), The staff appointed by
the Khadi Board was taken over by
the Khadj and Village Industries Com-
mission on the same terms and condi-
tions on which it was serving before
1-4-1957. These termg have also been
made applicable to the staff recruited
after that date.

The formulation of revised rules is
under the active consideration of the
Khadi & Village Industries Commis-
sion.
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World Assembly of Youth

Shri Panigrahi:
‘14, {Shri Jadhav:

Will the Prime Minister be pleased
fo state:

(a) whether any financial assistance
was given by the Government of
India to the Indian Committee of
World Assembly of Youth, which held
the World Assembly of Youth Confer-
ence in Delhi; and

(b) whether any concession in the
rent of Vigyan Bhavan was also.
granted for holding the Conference
there?

The Deputy Minister of External
Affairg (Shrimatli Lakshmi Menon):
(a) Yes, Sir. Rs. 25,000/- was paid by
Government for holding this Confer-
ence.

(b) Half the usual rent was charged
for the use of Vigyan Bhavan,

United Nationg Conference on
Commercial Arbitration

*1470, Shri Damani: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether an Indian Delegation
was recently sent to United Nations
Conference on Commercial Arbitra-
tion held in New York in May, 1858;

(b) if so, the subjects discussed;

(c) whether a final Act and a con-
vention on Coemmercial Arbitration
were adopted; and

(d) it so, the salient features of the
same?

The Minister of Commerce (Shri
Eanungo): (a) Yes, Sir,

(b) Draft Convention on the recog-
nition and Enforcement of foreign
arbitral awards and other possible
measures for increasing the effective-
ness of arbitration in the settlement of
private law disputes,

(c) Yes, Sir, subject to ratification
by Governments concerned.

(d) A copy of the Act ig placed on
the Table of the House. [See Appen-
dix VI, annexure No, 21.]
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Exp-rt of Indlan Cotton

*1471. Shri Bbree Narayan Das:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have de-
cided to make an early announcement
of the export quota of Indian cotton;

(b) the nature of decision taken in
this respect;

(¢} whether any assessment as to
the requirements of India of cotton
grown here hag been made; and

(d) it so, with what result?

The Minister of Commerce (Shri
Kanungo): (a) to (d). Announce-
ments regarding export quota of
Indian cotton are made at various
stages during the cotton season
depending on the availability of a
surplus after meeting the internal
requirements. Exports are allowed
only after taking into account the
requirementg of the textile industry in
India and other factors, such as
market conditions, crop prospects etc.
It is not, therefore, possible to state
anything in advance as to how much
quantities will be allowed for export
and of what varieties,

Hydrogenation Factory

Shri Tangamani:
*1472. < Bhri Warlor:
Bhri V. P. Nayar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there are any Hydro-
genation factories in the public sector
in any State;

(b) it so, where: and

(¢) whether it is a fact that the
Hydrogenation factory of the Kerala
Government has not been given any
tin quota for fabricating the containers
so far?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandrz):
{a) and (b)., There is one hydrogena-
tion factory in the public sector at
Calicut in Kerala State.

(c) Yes, Sir; because the factory has
no plant for fabricating the containers,
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Manufacture of Bicycles in Kerala

. Shri Warlor:
138, { Shri V. P. Nayar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any quota for the
manufacture of bicycles has been given
to the Kerala State;

(b) it so, the number of bicycles
allotted?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) 20,000 bicycles per annum.

Import of Non-ferrpus Metals

*1474. Bhri V., P. Nayar: Will the
Minister of Commerce and Industry
be pleased to Jay a statement showing:

(a) the value of the total imports
of non-ferrous metals such as Copper,
Zine, Aluminium etc. during the year
1957;

(b) how much quantity has been
given for distribution through the
associations of manufacturers or
dealers; and

(e) what steps, if any, have been
taken to ensure reasonable prices to
the manufacturers?

The Deputy Minister of Commerce
and Industry (Shrl Satish Chandra):
(a) to (c). A statement is laid on the
Table of the House. [See Appendix
VI, annexure No. 23.]

Export of Manganese Ore

“1475. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the export quotas for
manganese ore have been allotted to
big firms;

{b) the number of new firms which
have been given export quotas;

(c) whether any special considera-
ton has been given to new exporters
and small exporters; and
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(d) it so, the nature thereof?

The Minister of Commerce (Shri
Eanungo): (a) and (b). Export
quotas for msnganese ore have been
allotted to big as well as small firms
on the basis of allotments made for
the previous year.

(¢) and (d). New firms have oppor-.
tunities for selling ore through the
State Trading Corporation for export-
ing low grades of manganese ore of
42 per cent and below. State Trad-
ing Corporation makes available its
quota free of any service charges.
Co-operative Societies composed of
small exporters have been given the
incentive of an additional bonus
allotment of 10 per cent over and
above their aggregate quotas,

Hostels for Central Government
Employees

Shri Ram Krishan:
*1476.

Shri Vajpayee:
Shri U. L. Patil:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that Gov-
ernment is considering a scheme to
build two Hostels in Delhi for Central
Government employees who  are
bachelors;

(b) if so, the details thereof; and
(c) at what stage is the scheme now?

The Deputy Minister of Works,
Housing and Suopply (Shri Anll K.
Chanda): (a) to (c). Yes, but the
hostels are intended to be for unmar-
ried persons. The proposal is still
under consideration. The details re-
garding sites and accommodation to
be provided will be worked out as
soon as a final decision is taken.

Ambar Charkha Programme In
Bambay

2437. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount of money asked for
by the Bombay Government for the

Ambar Charkha Programme
1058-58;

(b) the amount sanctioned therefor;
and

during

(c) the number of Ambar Charkhas
allotted to Bombay State during 1958-
507

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Nil,

(b) Does not arige.

{c) 2,500 Ambar Charkhas have
been allotted so far by the Khadi and
Village Industries Commission to one
institution and the two statutory State
Boards in the Bombay State, In
addition to it, 3,000 Charkhas have
been allotted to Hyderabad Xhadi
Samiti, Hyderabad, which also imple-
ments the Ambar Charkha Programme
in the Marathwada Districts of the
re-organized Bombay State.

The allocation of Ambar Charkhas
to other institutions in the Bombay
State is yet to be made.

Employment Exchanges in Bombay
State

2438. Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to state the number of
Employment Exchanges proposed to
be opened in the Bombay State during
1958-597

The Deputy Minister of Labour
(8hri Abid All): Eight. -

Coir Industry in Andhra Pradesh

2439. Shri M. V. Krishna Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Andhra Pradesh
Government have submitted any
echeme for the development of coir
industry in Andhra Pradesh during
1858-59; and

(b) whether Government have since
allotted any amount for implementing
the above scheme?
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The Minlster of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) Yes, 8ir. Five schemes have been
proposed by the State Government to
be implemented during the current
year,

(b) A provision of Rs. 1:50 lakhs
has been agreed to for the schemes
for development of coir industry in
Andhra Pradesh during 1858-59. Sanc-
tion in respect of the share of Central
assistance will be issued towards the
close of the financial vear on the basis
of the expenditure actually incurred
by the State Government for the
schemes approved.

Khadi Co-operatives in Andhra
Pradesh

2440. Shri M. V. Krishna Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the places where the co-opera-
tive societies for Khadi are located in
Andhra Pradesh at present; and

(b) the nature of assistance given to
these societies by the Central Govern-
ment?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) A statement is laid on the Table
of the Lok Sabha. [See Appendix VI
annexure No. 24.]

(b) The Khadi and Village Indus-
tries Commission provideg financial
and other forms of assistance (wiz.
Training, Marketing, and Technical)
to the Co-operative Societies for the
development of Khadi industry. The
Commission gives loans for purchase
of cotton and for the production and
sales of Khadi. It also gives grants
and subsidies for (1) Khadi Sales
rebate, (2) Saranjam Sales rebate, (3)
Vastraswavalamban subsidy, (4)
Agents honorarium, (5) Promotion of
hand-spinning, (8) Exhibitions, (7)
Training, (8) Rehabilitation of weavers
(9) Aids to Saleg Bhandars, (10) Re-
search, (11) Revival of Arts, (12)
Khadi Hundis and (13) Spinning Com-
petitions.
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Threat of Erosion to “Tesu’ Tewnskip

2441. Shrimati Mafida Ahmed: Will
the Prime Minister be pleased to state:

(a) whether there ig any threat to
the township of Tezu the Head-
quarters of Lohit Frontier Division
due to the erosion in the river Lohit;
and

“(b) if so, what measures are being
undertaken to save the township of
Tezu?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes. A considerable
portion of the low lying area near
Tezu township has already been erod-
ed and a number of buildings of
temporary type in this region are
threatened by the river;

(b) the township is being shifted to
a new higher and safer site. A num-
ber of temporary buildings in the
lower region threatened by the river
are being dismantled and re-erected
at the new sile.

Development of Handicrafts in
Andhra Pradesh

2442. Shri M. V. Krishna Rao: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that some
schemes for the developmeni of handi-
crafts have been decided to continue
in Andhra Pradesh during 1958-59;
and ’

(b) if so, the details of the schemes
with the names of places and the

amount allocated by the Central Gov-
ernment in this regard.

The Minister of Commerce
and
Industry (Shrl Lal Bahad "
(&) Yes, Sir. ur Shastel):

(b) A statement is laid on the Ta
ble
of the Lok Sabha, [See A
annexure No, 25) Predix Vi,
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Naga Hostlles

2443. Shri N. M. Deb: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Naga
hostiles have been distributing leaflets
from trucks in the area near Kohima;
and

(b) if so, what steps Government
are taking to stop such practices?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). We have re-
ceived no such information.

Production and Consumption of Tea

2444, Shri B. C. Prodhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present position of produc-
tion and demand of Tea in India; and

(b) the am;mnl requirement in
(Rupees) of Tea in India?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) During January to July 1858, tea
production in India was 284 millions
1bs. as compared with 274 million 1bs.
during the same period of 1957.
During this period 63 million lbs.
were sold at Calcutta and Cochin
internal auctions.

(b) Annua] tea consumption in India
varies between 220 and 192 million
Ibs. and can be roughly estimated to
be of the order of 210 million Ibs.
Its equivalent in money is not avail-
able since various types and grades of
tea are sold in the country at various
prices,

Registered Companies

2445, Shri Bam EKrishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of the companies
which were registered during 1957-38
in the Punjab;

(b) the authorised capital company-
wise; and

(c) the number of companies which
went into liquidation during the same
period in the Punjab and the names
thereof?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (c). Two statements giving the
information are placed on the Table
of the House. [See Appendix VI, an-
nexure No. 26.]

Export of Films

Shri Ram Krishan:
2446, < Sardar lqbnl Singh:
8hri B. C. Prodhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of fllms exported to
different countries for exhibition to-
gether with their value and the profit
made during 1936-57 and 1957-58; and

(b) the names of the countries to
which these fllms were exported?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Particulars such as the names of
the fillms exported and the profits
made are not available. The total
value of exports of cinema films
during 1957-38 was Rs. 1,13,63,000.
Figures prior to 1-1-1957 are not
available.

(b) Among the countries to which
our cinema films are exported are:

Maars Singapore
Indonesia China

Iran Lebanon
Greece U.S.S.R.
British British West
East Africa Africa

Ceylon
Cambodia
hanisten

United Kingdom
Fiji Islands
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Ambar Charkha Scheme n Punjab

2447, Shri Ram Krishan: Will the
Minister of Commerce and Indusiry
be pleased to state the amount given
to the Punjab State as grants or loans
to introduce the Ambar Charkha
Scheme during the year 1957-587

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
A sum of Rs. 17,22,435 as grant and
Ra. 26,566,800 as loan has been dis-
bursed in the Punjab for the Ambar
Charkha Programme during 1057-58.
In addition, a loan of Rs. 2,16,600 given
during 19466-57, has also been renewed.

Employment Exchanges

£448. Shri D. C, Sharma: Will the
Minister of Labour and Employment
be pleused to refer to the reply given
to Starred Question No. 1837 on the
25th April, 1058 and state:

(a) whether the number of persons
registered with the various Employ-
ment Exchanges in the country has
increased from 1st May to the 31st
August, 1958; and

(b) it so, to what extent?

The Deputy Minister of Labour
(8hri Abid All): (a) Yes.

(b) By 1,46,863 from lst May to
31st July, 1858. Figures for August,
1988 are not yet available.

Compenaations

2449. Shrl D, C. Sharma: Will the
Minister of Rehabilitation and Minori-
ty Aflairs be pleased to state:

(a) the number of persons who have
been paid compensation during 1958
(upto the 31st August, 1958); and

{b) the amount of rehabilitation
gmnt so far paid?

The Deputy Minister of Rehabilita-
tien (Shri P. 8. Naskar): (a) 90,219
('This includes 14,040 claimants who
héve been issued Statements of Ac-
counts and 10,075, who were paid in-
terim compensation and have now re-
ceived final instalment).
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{(b) Compensation includes an ele-
ment of rehabilitation grant, as men-
tioned in rule 94 of the Displaced
Persons Compensation and Rehabili-
tation Rules, 1855. TUpto 3lst July,
1958 the total compensation paid
amounted to Rs, 8764 crores. No
rehabilitation grant has, as yet, been
paid under Rules 95, 86, 87 and 97-A.

Indian Iron Ore Delegation to Japan

2450. Shri Abdu! Salam: Will the
Minister of Commerce and Industry
be pleased to state the names of the
members of the Indian Iron Ore Dele-
gation which visited Japan during
1956-57 to negotiate the supply of 7'3
million tons of Indian Iron ore to
Japan during the period 1957—627

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
Shri B. K. Kochar and Dr. S, N. Sen.

Resumption of Jagirs in Rajasthan

2451. Shri Vajpayee: Will the Minis-
ter of Planning be pleased to state:

(a) whether the officials of the Plan-
ning Commission who were asked to
enquire into the Jagir problem and
other issues connectedq with the
resumption of Jagirs in Rajasthan,
have submitied any report;

(b) whether they have suggested
any amendments to the Rajasthan
Jagirs and Resumption Act; and

() if so, the nature of the proposed
amendments?

The Deputy Minister of Planning
(8hrl 8. N. Mishra): (a) No. They
hope to do so in October 1058 after
certain information which iz being
collected by the Rajasthan Govern-
ment, has been supplied to them.

(b) and (c). Do not arise,

Establishment of Soda Ash Factory
near Varanasi

2452. Shri 5. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a Soda Ash Factory has
been established near Varanasl; and
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(b) if so, the amount of financial
ald given by the Central Government
to this factory?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Not, yet. The factory is under
construction and is expected to go into
production by the end of 1859,

(b) No financial assistance has been
given by the Central Government.

Cotton Textile Mills In Bombay

2458. Shri Kanhan: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that some
Cotton Textile mills in Bombay City
have been closed down or have gone
into liquidation;

(b) if so, the names of such mills

and undertakings so closed down
during the last one year;

(¢) the reasons therefor; and

(d) the impact of such closure on
the employment situation?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastri):
(a) Yes, Sir.

(b) to (d). A statement showing the
names of the cotton textile mills clnsed
in Bombay City since 1857 giving the
reasons of closure and the impact of
such closure on the employment situa-
tion is laid on the Table of the Lok
Sabha. [See Appendix VI, annexure
No. 27.]

Woollen Mill in Punjab

2454. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a
woollen mill is going to be established
in Punjab;

(b) if so, the location thereof and
the number of spindles and looms to
be installed there; and

(c) the number of persons who will
be employed in it?
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The Minister of Commerce and
Industry (Shrl Lal Bahadur Shasiri):
(a) Yes, Sir. Two new woollen spin-
ning mills are likely to be established
in Punjab.

(b) They are to be located =t
Ludhiana and Amritsar with 800 and
2,000 spindles respectively, to produce
shoddy yarn. There are no looms
involved.

(c) 350.

Food Targets

Shri Sanganna:
2455, {Shri Liladhar Kotokl:

Will the Minister of Planning be
pleased to lay a statement showing:

(a) the special steps, if any, taken
by Government to step up the output of
food in the States which are lagging
behind the target as revealed in the
report entitled “States Development
Plans—Review of Progress”; and

(b) the additional financial assist-
ance given to each State for this
purpose?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix VI, annexure
No. 28.]

Export of Indian Films

2456, Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Indian Films ex-
ported to Algeria and other French
colonies in Africa during 1958, 1857
and 1958 so far: and

(b) what steps have been taken to
increase the export of Indian Films to
these countries?

The Minister of Commerce and
Industry (Shri Lal Bahadur Bhastri):
(a) Information relating to the num-
ber of Indian fllms exported is not
available, but it is known that in 1957,
4864 ft. of Indian Films wvalued at
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Rs. 1,000 were exported to the French
Colonies in Africa. There were no
exports to these countries during
January-June 1958,

(b) No specific steps, apart from
general export promotion measures, to

promote exports of Indian films to
these countries have been taken.

Indian Teak Purchase Mission

Sardar Igbal Singh:
saul, Bhrl Warlor:

Will the Minister of Works, Housing
and SBupply be pleased to state:

(a) whether the Indian Teak Pur-
chase Mission has visited Burma to
negotiate the purchase of teak from
that country;

(b) if s0, the names of the members
of this Mission;

(c) whether this Mission has visited
any other country;

(d) if so, the names of such coun-
tries; and

(e) the success achieved by this
Mission so far?

The Minister of Works, Housing and
Supply (8hrl K. C. Reddy): (a) Yes.

(b) (i) Shri V. N. Rajen, 1C.S.,
DGS. & D.

(ii) Shri H. D. Singh, Director,
Ministry of Railways (Railway Board).

(iii) Shri S. N. Ghosh, Deputy Secre-
tary, Ministry of Finance (Supply
Branch).

(iv) Shri B. N. Swarup, 1AS,
Deputy Becretary, Ministry of Com-
merce and Industry.

(v) Shri V. Subramanimm, Deputy
Director (Supplies), D.GB. & D.

(c) Yes.
(d) Thailand (Bangkok).

(e) Discussions were held by the
team with the Burma State Timber
Board for the supply of 15,000/20,000

tons of Burma teak during the year
1958-50 to meet the requirements of
the Railway Board and a provisional
agreement reached, which awaits the
final approval of the Burmese Gov-
ernment. The visit to Thailand was
exploratory in character with a view
to investigating additional sources of
supply.

Historical Handicrafts

2458. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any survey is proposed
to be undertaken regarding the His-
torical handicrafts and the people
engaged therein; and

(b) if so, when the survey will be
conducted and in what manner?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). Surveys of some of the
important handicrafts in the country
are proposed to be undertaken by the
All India Handicrafts Board with the
assistance of other institutions. The
details are still being worked out.

Unemployment

2459. Sardar Igbal Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether a survey was conduct-
ed to assess the unemployment posi-
tion; and

(b) if so, result of this survey?

The Deputy Minister of Laboar
(Shri Abld All): (a) Yes, the National
Sample Survey conducted a survey
on employment and unemployment
during 1555-56;

(b) The report of the survey |is
expected to be published shortly.

Development of Small-Scale Industries

2460. Sardar Iqbal Bingh: Will the
Minister of Commerce and Indusiry
be pleased to siate:

(a) whether a scheme for providing
co-ordinated credit assistance for the
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development of small-scale industries
has been formulated; and

{b) if so, main features of this
scheme?

The Minister of Commerce and
Indusiry (Shri Lal Bahadur Shastri):
{a) Yes, Sir.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix VI,
annexure No. 29.]

Baw Film Distribution

2461. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government  have
received any complaint that there is
a shortage of raw film in this country;

(b) whether it is a fact that some
producers who have been allotted too
much quota are not taking the quota
of their raw film;

(c) if so, the names of such pro-
ducers; and

(d) the action taken against such
producers?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) As a result of restrictive import
policy owing to foreign exchange
stringency, the supply position of raw
films is by no means comfortable, but
no serious complaint of shortage has
been received.

(b) No such instance has come to
the notice of Government.

(c) and (d). Do not arise.

Indlans in Goa Jall

2462. Sardar Igbal Singh: Will the
Prime Minister be pleased to state:

(a) whether the Portuguese Authori-
ties in Goa have since released any
of the Indian Nationals from their
jails;

{b) if so, their number and names;
and

204 ‘A’ LBD—3.

(c) the number and names of per-
sons still in Goa prison?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): (a) Yes.

(b) Two; their names are:—
(1) Shri Gurunath Asnotikar;
(2) 8hri Govind Keshav Patankar.
(¢) Four; their names are:—
(1) Shri Mohan Laxman Ranade;
(2) Shrimati Sudha Joshi;
(3) Shri Madhusudan Guntak;
(4) Shri Gangadhar R. Manjrekar,

Pharmaceutical Projects

2463. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 228 on the
19th August, 1958 and state:

(a) whether the sites for locating
the major pharmaceutical projects to
be launched in 1958 have been decided;
and

(b) if so, their names?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) No, Sir.

(b) Does not arise.

Safeiy Measures in Coal Mines

2464, Sardar Igbal Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of mine owners
prosecuted for not having proper safety
measures in coal mines during the
period from the 1st March to 3lst
August, 1858; and

(b) the nature of prosecution?

The Deputy Minister of Labeur
(Shri Abld All): (a) From the begin-
ning of 1958, 334 cases of prosecutions
have so far been instituted against
mine owners for not having proper
safety measures in coml mines.
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(b) The prosecutions were for non-
observance of safety provisions con-
tained in the Mines Act and the Regu-
lations and Rules thereunder, such as
working the colliery without a duly
qualified manager or in disobedience
of prohibitory orders of the Mines
Inspectorate under section 22 of the
Act, and for violation of the different
regulations pertaining to mine plans,
mine workings, winding in -shafts,
ventilation, haulage, barriers, degas-

sing, ete.
U.S.A. Machine Tool Advisory Group

2465. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 1515 on the
S5th September, 1957 and state:

(a) whether Government have since
received the report from the US.A.
Machine Tool Industrial Advisory
Group on the existing capacity and
future requirements of the machine
tool industry in India;

(b) if so, the details thereof; and

(c) the action taken or proposed to
be taken thereon?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
(a) Yes, Sir.

(b) A copy of the report is laid on
the Table of the Lok Sabha. ([Placed
in the Library. See Index No. LT-945|
58.

Copies of the report have been

shed to all major undertakings
in the private sector manufacturing
machine tools, the Hindustan Machine
Tools (P) Ltd. and other undertakings
in the public sector. so that these units
might take appropriate action in the
light of their manufacturing pro-
grammes, plans for expansion and
other local considerations.

The report was also placed before
the Development Council for Machine
Tools. The views expressed by the
Advisory Group against the setting up
of a foundry for Hindustan Machine
Tools (P) Ltd. were not accepted by
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the Development Council. The Deve-
lopment Council has recommended the
establishment of a foundry at Hindu-
stan Machine Tools (P) Limited.

As regards participation and colla-
boration with American Industrialists
in the Machine Tool Industry, the
matter has been left to the initiative
and enterprise of those already in the
line who may, if they wish, take up
the matter with suitable American
manufacturers.

Slum Clearance in Punjab

J Sardar Igbal Singh:
2468. 1 Shri Daljit Singh:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the amount allotted to Punjab
for slum clearance under the Second
Five Year Plan; and

(b) the amount taken by the Gov-
ernment of Punjab so far from the
Central Government in this regard?

The Deputy Minister of Works,
Housing and Supply (Shri Anfi K.
Chanda): (a) A sum of Rs. 28 lakhs
(including Rs. T lakhs as the State’s
share of matching subsidy) has been
allocated for slum clearance in the
Punjab during the 2nd Five Year Plan.

(b) The Punjab Government have
not been able to formulate any pro-
ject under the Slum Clearance Scheme
so far. No disbursement was, there-
fore, made to the State Government
during tho last two years. A budget
provision of Rs. 210 lakhs, being the
Central Share, exists for the current
year.

Import Policy

2467, Sardar Igbal Singh: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) whether Government have stop-
ped the new import allocations; and

(b) if so, the eflect of this new
import policy on the internal trade?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastri):
{a) No, Sir.

(b) Does not arise,
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Peocumentaries by Private Producers

2468. Sardar Iqgbal Singh: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) the names of private agencies
that have been entrusted with the pro-
duction of documentaries so far; and

(b) the number of documentaries
produced by them?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) A
statement is laid on the Table of the
House. [See Appendix VI, annexure
No. 30.]

(b) 46 documentaries films up tin
now.

Radic News Reel Broadcasts

2469. Shri Biren Roy: Will the
Minister of Information and Brosd-
casting be pleased to state:

(a) the number of announcers and
reporters who are engaged in the
Radio News Reel Broadcasts in All
India Radio;

(b) how many of them are for Hindi
broadcasts and how many are for other
regional languages; and

(e) their scales of pay?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Four.

(b) One  Announcer/Producer is
working in the Hindi Newsreel Unit.
Besides, two Reporters have been
engaged who work both for the Hindi
and the English Newsreel Units. No
special staff for newsreel programmes
in regional Jlanguages has been
engaged.

te) There are no scales of pay for
such broadcasters who are appointed
on contract basis as Staff/Casual
Artists and paid on their individual
merit and standing.

Becond Set of Loans to Displaced
Persons

2470. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Mine-
rity Affairs be pleased to state:

{a) whether it is a fact that the
displaced persons living in colonies of
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Khowui, Tripura, who were granted
loan for the purchase of bullocks,
were asked to sign a contract to deposit
24 maunds of paddy per annum per
bullock to the Co-operative Societies
who acted as agencies for the distri-
bution of that loan;

(b) if so, whether it is being done
under the instruction of the Central
Government; and

(e) whether Government propose to
relax these terms and conditions?

The Deputy Minister of Rehabilita-
tion (Shri P. S, Naskar): (a) An
agrecment for the repayment of loan
by depositing 24 maunds of paddy per
annum per bullock for 5 years was
reached by mutual consent between
the beneficiary-displaced persons and
the Co-operative Societies through
whom the bullocks were distributed.

(b) Under the instructions of the
Central Government, the bullocks were
to be purchased and distributed by
the Co-operative Societies. No instruc-
tions were, however, given regarding
the manner of recovery of the loan.

(c) The matter is being examined in
consultation with the Co-operative
Saciety.

Industrial Estate in Nagpur

2471. Shri Chandak: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether there is a proposel to
set up mn Industrial Estate in Nagpur
and if so, when it will be set up;

(b) the area of the proposed Estate
in Nagpur;

(c) whether the requisite land has
been acquired for this purpose;

(d) if not, how long it will take to
acquire the land; and

(e) what type of industries will be
located there?
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The Minister of Commerce and
Indusicy (Bhri Lal Babadar Shasirl):
(a) Yes, Sir. The Government of
Bombay intend to start an Industrial
Estate at Nagpur during the current
financial year.

(b) 22.9 acres.

(c) No, Sir.

(d) It is expected that the acquisi-
tlon proceeding will be completed
during the course of the year.

(e) Requests have been received
from small scale entrepreneurs for
facilities to establish factories for the
manufacture of cycle parts and acces-
sories, steel furniture, burners and
lanterns, brass sheets, wood screws,
wire nails, oil expellers and spares,
metal toys etc, besides demands for

Engineering and Structural Work-
shops.

Productivity Personnel Survey
Commitiee

2472, Shrl Subodh Hansda: Will the
Minister of Commerce and Industry
be pleased to state:

{a) whether the Productivity Per-
sonnel Survey Committee appointed
by the National Productivity Council
has completed its survey of available
technical productivity personnel in
different industrial fields;

(b) it so, whether the report has
since been submitted to Government;
and

(c) the details thereof?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastri):
{(a) Not yet, Sir.

(b) and (c). Do not arise.

House Bullding Loans to Displaced
FPersons

J Shri 8. C. Samanta:
473. { Shri Bubodh Hansda:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the number of displaced persons
from East Pakistan who have got only

house building loans and did not get
any small trader loans or agricuitural
loans so far;

(b) the reasons therefor; and

(c) when they ure expected to get
the other loans?

The Deputy Minister of Rehabiliia-
tion (Shri P. 8. Naskar): (a) to (c).
The information is not readily avail-
able and the time and labour involved
in collecting it will not be commensu-
rate with the results likely to be
achieved. It may, however, be added
that schemes for the grant of house
building, small trade and agricultural
loans are formulated by the State
Governments. These are sanctioned
by the Government of India after
scrutiny taking into consideration the
availability of funds.

Export Credit Insurance

2474, Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleascd to state:

(a) whether a Conference of Export
Credit Insurance was held in Venice;

(b} the names of countries which
attended the Confercnce; and

{c) the main recommendations made
by this Conference?

The Minister of Commerce and

Industry (Shrl Lal Bahadur Shastri):
{a) Yes, Sir.

(b) Australia, Austria, Belgium,
Canada, Denmark, France, Germany,
India, Italy. Netherlands, Norway,
Spain, Sweden, Switzerland, the UK.,
and U.S.A. Israel attended as observer.

{c) The mecting inter alia discussed
matters connected with duration of
insurable credits; other underwriting
problems; annual reports of member-
countries; and special problems of
certain countries and commodities.
The proceedings of the meeting are,
by agreement, amongst members
treated as confidential.
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Visitors o India and Pakistan

575, Sardar Igbal Singh: Will the
Prime Minister be pleased to state how
many Pakistani Nationals from West
Pakistan visited India during 1958 so
far and Indians who wvisited West
Pukistan during the same period?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nehru): 40,021 Pakistan nationals
from West Pakistan visited India
during the period from 1st January,
1858 to 31st July, 19858, and 58,955
Indian nationals visited West Pakistan
during the same period.

Supply of Raw Films

J Shri Warlor:
2476. | Shri Kodiyan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
received any representation from the
Sangeetha Nataka Academy, Kerzla
for relaxation of restriction on the
supply of raw films; and

{b) if so, the action taken thereon?

Statement
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The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No, 8ir.

(b) Does not arise,

Community Radio Sets

2477, 8hri Jadhav: Wil the Minister

of Information and Broadcasting be
pleased to state:

(a) the number of Community Radio
Sets installed in villages in Union
Territories so far with their break-up;

(b) whether the scheme is likely to
be extended to a wider fleld; and

{c) whether Government have for-
mulated any scheme for the same?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
The scheme aims at supplying villages
with a population of 1000 or more,
subject to the budget provision. 1483
community radio sets were installed
in villages of Union Territories up
to 30-6-1958. A statement giving the
territory-wise break-up is placed on
the table of the House.

State

Egr.alclfd slir;lN
villages
1. Andaman & Nicobar Islands . 19
2. Delhj . .. 226
3. Manijpur 107
4. Tripura . . . 62
s. Himachal Pradesh 1,066
6. Laccadive, Minicoy and Aminaivi Islands . . . 3

ToTtAL

1,483
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Reftgee Township Tn Tripura

2478, Bhri Dasaratha Deb: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(n) whether Relief and Rehabilita-
tion, Tripura Administration, has a
scheme for a township development at
Narsinghgarh, Sadar, Tripura;

(b) if so, the details thereof;

(¢) who are the people, among the
displaced persons, likely to be bene-
fited from this scheme; and

(d) what is the total compensation
which the Administration has either
paid or has to pay for acquiring land
under this scheme?

The Deputy Minister of Behabilita-
tion (Shri P. 8, Naskar): (a) to (c¢).
Yes. The Narsingarh Township scheme,
Tripura, provides for the development
of about 218 acres of land for setting
up a township for nearly 1300 dis-
placed families from East Pakistan.
The development of 87 acres of land
as 2 part of the first phase of the
scheme at an estimated cost of Rs. 2-82
lakhs has already been sanctioned,
which includes provision of roads,
drains, street lighting, water supply,
etc. It is also proposed to construct
20 model houses of which 10 have
already been completed. Developed
plots will be allotted to urban dis-
placed families, such as those in ser-
vice small traders etc. On a portion
of the area made available in the
township, the Tripura Administration
have set up a Polytechnic which has
already started functioning.

(d) Rs, 32,421'50 nP have been paid
as compensation as awarded by the
Land Acquisition Collector.

Films banned in Foreign Countries

2479, Shri Daljit Singh: Will the
Prime Minlster be pleased to state:

(a) the number and names of Indian
films which have been banned in other
countries during the year 19587; and

(b) the names of such countries
where these films have been banned?
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The Prime Minister and Minister of
External Affalrs  (Shrl Jawsharial
Nehru): (a) and (b). Information is
being collected and will be placed on
the table of the House.

Arrest of Persons at W. Pakistan
Border

2480, Shri Daljit Singh: Will the
Prime Minister be pleased to state the
number of persons arrested in Punjab
for crossing the West Pakistan border
into Pakistan and coming back to
India without Passports during 1957-
587

The Prime Minister and Minister of
External Affairs (8hri Jawaharlal

Nehru): 22 persons.

Economics and Soclology Burvey

2481, Shri Sanganna: Will the Minis-
ter of Planning be pleased to state:

(a) whether any economics and
sociology survey is being carried out
by the Utkal University of Orissa
with the financial assistance of the
Ford Foundation:

{(b) if so, the stage at which the
survey stands; and

(¢) the extent of the financial as-
sistance given by the Ford Founda-
tion? .

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) to (c). We
are ascertaining the facts from the
Utkal University and shall place them
before the House in due course.

Houses for Sweepers in Agartala

2482. Shri Dasaratha Deb: Will the
Minister of Works, Honsing and Sup-
ply be pleased to state:

(a) whether any scheme has been
formulated for constructing houses for
the sweepers of Agartala, Tripura so
far; and

(b) if not, whether Government pro-
pose to do so in the near future?
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The Deputy Minister of Works,
Houting and BSupply (Shri Anil K.
Chanda): (a) Yes. Two slum
clsarance projects formulated by the
Tripura Administration for construc-
tion of 80 tenements for the Harijans
of the Agartala Municipality have
been sanctioned at a total cost of
Rs. 198 lakhs.

(b) Does not arise.

Theft of Boundary Plilars
24838. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a few
boundary pillars of British period de-
marcating border between  Tripura
and Noakhali District of East Pakis-
tan have been stolen; and

{b) if so, the steps taken by Gov-
ernment to recover these pillars?

The Prime Minister and Minister of
External Affairs (8hri Jawaharlal
Nehru): (a) Yes, Sir.

(b) Protest has been lodged with the
Pakistan Government and they have
been asked to restore the boundary
pillars removed by Pakistan nationals
and to take steps to prevent recur-
rence of such incidents.
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Import of Skimwred Mitk Powder

2486. Shri L. Achaw Singh: Will the
Minister of Commerce and lndutry
be pleased to state:

(a) what is the total quantity of
skimmed milk powder imported by
the State Trading Corporation of India
(Private) Ltd. during the year 1857-
58;

(b) the total amount of Foreign
Exchange involved;

(c) whether further consignments
are being imported; and

(d) the agency through which the
milk is distributed in the States?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) 11,780'5 Metric tons.

(b) Rs. 8,17,312.83.
(e) Yes, Sir.

(d) The State Governments through
co-operative societies and established
dealers and Fair Price Shops.

Green Tea

2487, Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to refer to Unstarred Ques-
tion No. 1255 dated 1st September,
1958 and state:

(a) the quantity of green tea pro-
duced during the years 1857 and 1958
(upto 31st July, 1858) in Kangra
(Punjab) and Mandi (Himachal Pra-
desh);

(b) the quantity of green tea that
has been marketed; and

(c) the quantity that remains un-
marketed and the reasons therefor?
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The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasirl):

(a) Production figures for 1957 are:
Kangra 2,146,000 1bs.
Mandi 155,000 1bs.

Information regarding green tea
production in Kangra and Mandi
during January-—July 1958 is not yet
available.

(b) Green tea exported during 1957
and January—June 1838:

1957 1,513,000 1bs.
1858 808,000 1bs.

(c) There iz a fall in the demand
for green tea for export leading to
accumulation of undisposed of stocks,
Information regarding the precise

quantity of these stocks is not avail-
able.
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Second Five Year FPlan Publicity

2489, Shri Daljit Singh: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) the number of dramatic troupes
in Punjab which have been given
Second Five Year Plan Publicity
dramas during 1957-58 and 1958 so
far; and

(b) the total amount spent in
Punjab during the same period?

The Minister of Information and
Broadcasting (Dr. [Keskar): (a)
Seven.

(b) Rs, 9,839,
Bicyele Factories in  Panjab

2490. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 1220 on the
1st September, 1958 and state whether
any aid has been asked for and given
to the Punjab State for the improve-
ment of Bicycle factories in that State
during this year?
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The Minister of Commerce and In-
dwstry (Shri Lal Hahadur Shastr]):
A grant of Rs, 21864|- was given
during 1957-58 to the Punjab Govern-
ment for their gquality marking centre
o) Malerkotla for cycles and sewing
7dachines. In addition, block loans
Amounting to Rs. 43 lakhs and Rs. 24
lakhs were sanctioned to the State
Government in the years 1858-57 and
1957-58, respectively, for development
of small scale industrial units. In-
formation is, however, not available
as to the amounts, if any, disbursed
by the State Government out of these
loans to units engaged in the manu-
facture of bicycles and parts thereof.

Export of Tea

2491. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that India
is losing export market for tea as a
result of competition; and

(b) it so, the names of the coun-
tries which are competing with India
in the tea trade?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) There have been fluctuations in
our tea exports from year to year, but
these do not mean loss of export mar-
kets. For a variety of reasons, our
exports to certain countries have risen
this year while to others, they have
fallen. Sometimes this is due to a
fall in the total demand of tea in a
particular country and all exporting
countries are affected. Not only is
our position in the traditional markets
being maintained, but also new export
markets are being developed in Eas-
tern Europe and West Asia,

Total exports of tea during the first
gix months of 1958 have been higher
than the corresponding half year of
1957.

(b) The principal tea producing
countries of the world are Indisa,
Ceylon, Indonesia, Pakistan, East
African countries, China, Japan, For-
mosa, US.S.R. etc. The teas produced
in many of these countries compete
with each other in the world markets.
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Working Capital for Handloom
Co-operatives

J Shri Warler:
. L 8hrl V. P. Nayar:

Will the Minister of Commerce and
Industry be pleased to state the names
of the States which have been given
working capital for the Handloom co-
operatives so far?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
If the Hon'ble Member is referring to
working capital provided from the
Cess Fund, all the States had been
given such working capital.
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Import of Film Materials

2494, Shri Daljlit Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the value of the film material
imported from the 1st January to 3lst
August, 1858; and

(b) how it compares with the im-
port of corresponding period of the
last year?

The Minister of Commerce and In-
dustry (8Bhri Lal Bahadur Shastri):
{a) and (b). There is no item such
as “film material” in the Indian Trade
Classification. A comparative state-
ment showing the value of cinemato-
graphic apparatus and appliances and
films unexposed imported during
January-June 1958 and the corres-
ponding period of 1857 is laid on the
Table of the Lok Sabha. [See Appen-
dix VI, annexure No. 32]. Import
fijgures for the months of July and
August, 1958 are not yet available.

Labour Co-operative Soeleties

8, Bhri Dalfit Bingh: Will  the
Minister of Labour and Employment
be pleased to state the amount allotted
by the Central Government for
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assistance to Labour Cooperative
Societies in Punjab during 1957-68 and
1958 so0 far?

The Depufy Mintster of Labour
(Shri Abid All): No amount has been
allotted so far by the Central Govern-
ment to Labour Cooperatives in Pun-
jab.

Nangal Fertilivers and Chemicals
(Private) Ltd.

2496. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased io state:

(a) whether the Nangal Fertilizers
and Chemicals (Private) Ltd. has
framed the rules and regulations re-
garding the appointment, terms of ser-
vice, leave and posting etc. of its
employees; and

(b) the number of officers and em-
ployees who have been declared per-
manent so far?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) Yes, Sir.

{b) Officers 24,

Other employees 13.

Unsold Stock of Handloom Goods Im
Madras

2497. Shrl Subbiah Ambalam: Will
the Minister of Commerce and Indus-
try be pleased to state the present
stock of unsold handloom goods in
private sector and in co-operative sec-
tor in Madras State?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Unsold stock of handloom goods in the
co-operative sector in Madras was
58'22 lakh yards valued at Rs. 6048
lakhs as on 30-8-58. Information re-
garding unsold handloom stocks out-
side the co-operative sector is not
available,

Powerloom in Madras State

2498. Shri Subblah Ambalam: Wiil
the Minister of Commeree znd Indus-
try be pleased to state:

(a) the number of powerlooms in
Madras State up-to-date;
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(b) the number of powerlooms at
the end of 1956;

(¢) the number of powerlooms per-
mitted to be installed in that State
during the years 1957 and 1058 with
their location; and
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number of powerlooms allowed to the
Co-operatives?

The Minister of Commeree and
Industry (Shri Lal Bahadur Shastri):

(a) 1,526.
(d}lhow many of them have been
permitted for individuals and the (b) 1,458.
(<) Location Permitied during
the years
1957 1958
Komarpalayam 37 2
Souripalayam 6
Erode 3 4
Trichinopoly 4
Coimbatore - 1L
Elampallai P » 4
Salem 7
Chingleput . 5
Tora. . . f 77 6
(d) 78 for individauls and 5 for co-operatives.
Groundnut Sesds and Preducts November and December of each

2493, 8hri Sugandhi: Will the Minis-
ter of Commerce and Indostry be

pleased to state:

(a) the quantity and wvalue of
Groundnut seeds and its other pro-
ducts released for export' year-wise
from the year 1832 onward; and

(b) the prevailing rates for these
commodities during the months of

year during the same period?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastril):
(a) and (b). A statement is laid
on the Table of the Lok Sabha. [See
Appendix VI, annexure No. 33].
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Table
12 hrs,

POINT OF INFORMATION

Mr, Deputy-Speaker: We now come
to the papers to be laid on the Table.

Shri M. R. Masanl (Ranchi-East):
Before the papers are laid on the
Table, may I draw your attention to
the fact that this morning I gave
notices of my intention to......

Mr, Deputy-Speaker: After the
papers have been laid on the Table,
1 shall come to that and allow him
to make his point.

Shri M. R. Masani: I thought that
it would come up immediately after
the Question Hour and before the
papers are laid on the Table.

Mr. Deputy-Speaker: We follow the
order that is provided in the rules.
After the papers are laid on the
Table, I will come to that.

12.61 hra,
PAPERS LAID ON THE TABLE

AMENDMENT TO INDUSTRIAL DispuTtEs
(CznTRAL) RULES

The Deputy Minister of Labour
(Shri Abld All): I beg to lay on the
Table, under sub-section (4) of Sec-
tion 38 of the Industrial Disputes Act,
1947, a copy of Notification No. G.S.R.
802 dated the 3rd May, 1958, and cor-
rigendum No. G.S.R. 565 dated the
5th July, 1858 making certain further
amendments to the Industrial Disput-
es (Central) Rules, 1057. [Placed in
Library. See No. LT-838/58]

13.02 hrs.

[Mn. Seeaxzr in the Chair]

AMENDMENTE TO DISPLACED Prasons
(CoMPENSATION AND REHABILTTATION)
Ruires

The Deputy Minister of Rehabili-

tation (Shri P. 8, Naskar): 1 beg to
lay on the Table, under sub-section

(3) of section 40 of the Displaced
Persons (Compensation and Rehabill-
tation) Act, 1954, a copy of Notifica-
tion No. G.SR. 780|R|Amdt XXVI
dated the 6th September, 1968 making
certain further amendments to the
Displaced Persons (Compensation and
Rehabilitation) Rules, 19855, [Placed
in Library, See No, LT-§39|68]

ANNUAL RrrOorT OF HINDUSTAN
Macrane Toors (PRIVATE) LIMITED

‘ The Deputy Minister of Commerce
and Industry (8hri Satish Chandra):
I beg to lay on the Table, under sub-
section (1) of section 639 of the Com-
panies Act, 1956, a copy of the Annual
Report of the Hindustan Machine
Tools (Private) Limited for the year
1857-58 along with the Audited Ac-
counts. [Placed in Library, See No.
LT-940(58.]

12.03 hrs.
MESSAGES FROM RAJYA SABHA

Becretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Shbha:

(i) “In accordance with the pro-
visions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on the 18th Septem-
Dber, 1958, agreed without any
amendment to the Sea Customs
(Amendment) Bill, 1858, which
was passed by the Lok Sabha at
its sitting held on the 2nd Sep-
tember, 1858.”

(ii) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Buginess in the Rajya Sabha, 1
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 18th
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September, 1958, agreed without
and amendment to the Manipur
and Tripura (Repeal of Laws)
Bill, 1958, which was passed by
the Lok SBabha at its sitting held
no the 3rd September, 1858.”

(iii) “In accordance with the
provisions of rule 125 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 18th Sep-
tember, 1858, agreed without any
amendment to the Rajghat Sam-
adhi (Amendment) Bill, 1858,
which was passed by the Lok
Sabha at its sitting held on the
4th September, 1058."

(iv) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business of the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 18th Sep-
tember, 1958, agreed without any
amendment to the Indian Medi-
cal Council (Amendment) Bill,
1958, which was passed by the
Lok Sabha at its sitting held on
the 10th September, 1858."

12.04 hrs.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the following three Bills passed by
the Houses of Parliament during the
current Session and assented to by
the President since a report was last
made to the House on the 8th Sep-
tember, 1958: —

1. The Central Sales Tax (Second
Amendment) Bill, 1858.

2. The Public Premises (Eviction
of Unauthorised Occupants) Bill,
1858,

3. The Estate Duty (Amendment)
Bill, 1958,

POINT OF INFORMATION—Contd.

Shri M. R. Masani (Ranchi-East):
Sir, the hon. Deputy-Spesker told me
when I sought to raise a matter im-
mediately after the Question Hour
that it could be raised immediately
after the papers are laid on the Table.
This morning, I had given notice of
my desire to raise a matter of breach
of privilege on the floor of this House.
I crave your permission to do so.

In accordance with rules 222 and
223, I have sought to raise a matter
involving a breach of privilege of
this House and I seek your consent to
draw your attention to the telegram
reportedly sent by the Chief Minis-
ter of Kerala to the Home Minister
of our Government, in the course of
which the Chief Minister has taken
the liberty of accusing Members of
this House, while doing their duty to
Parliament and to the country,
of trying to slander the State
Government in the name of ex-
planation”, Sir, slander is a very
serious term to use about the Mem-
bers of this hon. House who are per-
forming their duty according to the
best of their lights. As you will see,
the dictionary describes Slander as
‘false statement, malicious represen-
tation” and so on,

Mr. Speaker: The hon. Member
will kindly resume his seat. Nothing
will be hustled; nobody will be muz-
zled. I have got his notices. So far
as motions of privilege are concerned
I have to be satisfled that prima facie
there is a breach of privilege. There-
fore, I shall look into the matter, and
shall bring it up tomorrow. I would
certainly give an opportunity to the
hon. Member, If I have any doubts,
even before bringing it up here, I will
talk to him and try to ascertain what
the position is. That is the practice
we adopt. Therefore, let this stand
over till tomorrow.
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Matter of Urgent Public
Importance

Shri M. R. Masani: 1 had given two
notices. Do I understand that both of
them will stand over till tomorrow?

Mr, Speaker: Both of them will
stand over till tomorrow.

12.06 hre.

COMMITTEE ON PETITIONS

FourTH REPORT

Shri Barman (Cooch-Bihar—Re-
served—Sch. Castes): 1 beg to pre-
sent the Fourth Report of the Com-
mittee on Petitions.

12. hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE.

Ling oF DEMARCATION BETWEEN EAST
PARISTAN AND WEST BENGAL

Bhrimati Renu Chakravartty
(Basirhat): Under rule 187 1 beg to
call the attention of the Prime Minis-
ter to the following matter of urgent
public importance and 1 request that
he may make a statement thereon:—

“The exact definition of the line
demarcating the border between
the District of Khulna-Jessore in
East Pakistan and P.S. Baduria-
Bwarupmagar along the river Ich-
hamati in the District of 24 Par-
ganas in India."”

‘fhe Deputy Minister of External
Aflairs (Shrimati Lakshmi Menon):
The boundary between East Pakistan
and West Bengal in the region of
Indian Police Stations Swarupnagar
and Baduria, runs mlong the district
boundary between Khulna in East
Pakistan and 24 Parganas in West
Bengal. The boundary along these two

Police Stations is a land boundary. The
river Ichhamati does not form the
boundary between India and Pakis-
tan so far as Police Stations S8warup-
nagar and Baduria are concerned.

A misunderstanding appears to have
arisen in regard to the settlement
arrived at during the recent meeting
of the Prime Ministers of India and
Pakistan about some minor points of
dispute on the West Bengal-East
Pakistan border, along the 24 Parga-
nas-Jessore and 24 Parganas-Khulna
district boundaries. This settlement
refers to a portion of the boundary
along the Ichhamati river running on
the east of the Police Station Gaighata.
In regard to this portion of the boun-
dary a dispute had arisen between the
Survey authorities of India and Pakis-
tan as to the basis of demarcation.
The total area involved is about 550
acres  According to the agreement
reached, the mean of the respective
claims of India and Pakistan in this
portion of the boundary would be
adopted taking the river as a
guide, as far as possible.

The misunderstanding with regard
to this agreement appears to have
arisen from & belief that the Ichhamati
river throughout its stretch in the 24
Parganas has been made the Indo-Pak-
istan boundary. This interpretation
is incorrect. The agreement in no
way affects the boundaries of the
Police Stations Swarupnagar and
Baduria which will continue to remain
within India in their entirety.

PANEL OF CHAIRMEN

Mr. Speaker: I have to inform the
House that under Rule 9(1) of the
Rules of Procedure and Conduct of
Business, I have appointed Shri Jaipal
Singh as a Member of the Panel of
Chairmen.
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BUSINESS ADVISORY COMMITTEE
THIRTIETH REPORT

The Minister of Parliamentary
Affairy (Shri Satya Narayan Sinha):
1 beg to move:

“That this House agrees with the
Thirtieth Report of the Business
Advisory Committee presented to
the House on the 18th September,
1958".

Mr, Speaker: The question is:

“That this House agrees with
the Thirtieth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 19th Sep-
tember, 1958".

The motion was adopted,

Shri S. M, Banerjee (Kanpur): I
had mentioned about the report of the
Textile Enquiry Committee. It has
not come in. Daily we are getting
information about the struggle going
on in Madras and Kanpur. Cannot a
period of two hours be given to it?
By next session everything will be
over.

Mr. Speaker: This matter was con-
sidered in the Business Advisory
Committee. As a matter of fact, out
of the No-Day-Yet-Named Motions, 1
wanted to allow two—one being this
and the other relating to the incon-
venience caused by the late-coming of
trains. But it was represented to me
that at the fag-end of this session, if
this is taken up, full justice may not
be done to it. There was unanimity
of opinion in the Business Advisory
Committee that it may be put off the
next session when a good debate may
be allowed to take place. So we have
not allowed it to be brought up now.

Shrl 8. M, Banerjee: By that time,
certain  recommendations will be
implemented, and the Members will
not get an opportunity to discuss it
before their implementation.

22 SEPTEMBER 1058 Re. Motion on Situation 7732

n Kerala

Mr. Speaker: There are two ways
to criticise before and to criticise
afterwards.

1209 hrs,

RE. MOTION ON SITUATION IN
KERALA

Mr. Speaker: On the 12th August,
1958, Dr. K. B. Menon gave notice of
a motion regarding “the serious situa-
tion that has arisen as a result of the
persistent violation in Kerala State of
fundamental rights” and he wanted a
discussion. Normally, matters of law
and order arc State subjects. As I
felt that this is an extraordinary mat-
ter, I wanted him, prima facie, to sub-
stantiate the serious allegations made
by him regarding the breakdown of
the constitution in Kerala ete, to
enable me to decide upon the admissi-~
bility of the motion for discussion
here. This he did, by presenting a
number of documents, consisting of
copies of judgments from courts, affi-
davits, statements and newspaper cut-
tings. Later, this matter was brought
up before the House on Friday last.
Since then, Shri Gopalan and a few
other Members of the Communist
Party came and represented to me
that it would not be right that I
should come to any conclusion or even
allow a statement to be made regard-
ing ‘these allegations which are one-
sided, without giving an opportunity
to the Kerala Government, or ascer-
taining the facts from the Kerala
Government, regarding these allega-
tions. This morning the hon. Home
Minister showed me a telegram from
the Kerala Government that so far as
Dr. K. B. Menon's motion is concerned,
they would like to place their own
statement regarding those facts, that
there were a number of cases sub-
judice and so on. In view of this, I
propose sending whatever papers and
documenta have been submitted to
me, through the han. Home Minister
to the Kerala Government to have
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[Mr. Speaker]
their version, before 1 decide upon
further action to be taken on this
matter.

Acharya Kripalani (Sitamarhi):
This question was brought in the
beginning of this session and the
Prime Minister said that there would
be a discussion. (Interruptions).

Mr., Speaker: Order, order. Hon.
Members must allow the hon. Member
to speak. He is the leader of a group.
We are not coming to any conclusion
now,

Acharya Kripalani: The leader of
the communist party himself said that
he would welcome a discussion. Then,
you asked Dr. Menon to give all the
relevant facts that were in his pos-
session and those facts were supplied
to you. On Friday, after consideration
of all these questions, you decided
that today you would allow Dr. Menon
to make a statement. (Interruption).
T do not see really how any charges
made here can be refuted excepting in
this House and it can be done if at all,
not by the Kerala Government, but
the communist representatives here
briefed by the Kerala Government.

1 have been seeing reports in the
Press and as my hon. friend, Mr.
Masani, pointed out, the Chief Minis-
ter of Kerala has indulged in defama-
tory statements about some Members
of the House.

The argument given is this: “Yes,
certain things have happened in
Kerala, but they have happened also
in the Congress States.” It is just like
an accused before the magistrate. ...
(Interruptions).

Mr. Speaker: The hon. Member will
kindly resume his seat. All that he
wants is that there should be a dis-
cussion here and now.

The position is that the Kerala
Government must have an opportunity
to present its facts. I cannot invite
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the Chief Minister of Kerala and give
him an opportunity to come and place
his views here. That cannot be done
except through this Government—wiz.
the Central Government. Normally,
whenever any matter relating to any
State Government comes up, it is
through the Home Minister or the
other corresponding Minister here that
we deal with the State Government. In
all these cases, whenever a notice for
discussion comes to me, 1 always send
those papers to the Minister concerned
here. He in his turn sends them to the
State Government concerned and gets
their reactions. In this case also I am
only following the same procedure of
asking the hon. Home Minister here to
send the papers to the State Govern-
ment and get their reactions. If, after
their reactions are received, I find that
the allegations have not been rebutted,
or there is a prima facie case in spite
of those explanations, I will bring it
before this House.

I cannot now allow a discussion here.
‘We are purely in the preliminary stage,

So far as the interpretation of what
I said on Friday is concerned, I do not
agree that I ever said that I will today
allow a statement to be made. That is
my interpretation, after I read it once
again.

Acharya Kripalani: It is your pri-
vilege to give a decision but. ...

Raja Mahendra Pratap (Mathura):
It is not morally correct. They slan-
der us and we slander them.

Acharya Kripalani: It is your pri-
vilege to give a decision. But after
giving reasons on Friday, you very
definitely said that Dr. Menon would
be allowed to make a statement. You
are a very great legal and constitu-
tional pgndit and if you change your
decision given after a month of consi-
deration like that, I can only say that
the impression abroad will be that itis
on account of the bullying tactics of
the communists .. {(Interruption):
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Skri Naraysoankutty Menon (Muk-
andspuram): On & point of order,
Sir,....

Mir. Speaker: I am very sorry the
hon. Member is exceeding his limits.
There is no question of somebody say-
ing something. This House is a live
organisation; it is not a dead one. We
arve reacting from time to time to what
is happening. It is not my business in
this House to set up a conflagration
in this country. I would like, as far as
possible, to avoid one.

My interpretation is different. I
did not say I will allow a statement.
1 only wanted to call upon Dr, Menon
to give me some more particulars.
In the meanwhile, representations have
been made to me that if any statement
it made on the floor of this House, it
will cause irretrievable damage even
if subsequently sall these allegations
should prove to be false. I not only
heard the representations made by the
leader of the communist group, but
the hon. Home Minister also showed
me a telegram this morning received
by him wherein the Chief Minister of
the Kerala State has requested the
hon. Home Minister to place that tele-
gram before me. He has requested
that he must also be allowed to state
cagse through the hon. Home Minister
here, so that I may have an opportu-
nity to weigh both sides, before I come
to a conclusion.

On the previous day, without having
this telegram and representations, I
might have come to the conclusion,
“Yes; I find a prima facie case; let me
hear him." But, in view of the subse-
quent developments, it is open to me
to change my opinion. I must be
alert to what is happening. Am I to
ignore the representations made
through the hon. Home Minister that
some time may be given and the other
side may be heard? Whether I am a
constitutional pandit or not, so far as
this matter is concerned, I am not
breaking any law or the Constitution.

Acharya Kripalani: T want to submit
one thing only, In politics, it is not
204(A) LSD4,
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enough that people should be correct,
but they should appear to the public
to be correct. I only submit that your
attitude in this matter and also the
attitude of the Government appear to
me to be to yield to the bullying of
the communists.

Shri A. K. Gopalan (Kasergod): So
far as this matter is concerned, when
you have asked the hon. Home Minis-
ter to get the reactions of the Kerala
Government, I did not want to say
anything. But when Kripalaniji has
said two things, I only want to point
out that so far as the discussion here
is concerned, Kripalaniji might not
have seen the proceedings of that day.
I have read the proceedings twice or
thrice  yesterday. (Interruptions).
According to those proceedings, what
Mr. Dange agreed to was, we have first
to discuss the relation between the
Centre and the States. We are ready
to have that discussion; that is the
basis. That is what you said. Even
today we are ready to discuss the re-
lation between the Centre and the
States. We are also ready to discuss
the law and order situation in all the
States in India, and not only Kerala.

The motion says:

“The serious situation that has
arisen as a result of the persistent
violation in Kerala State of Funda-
mental Rights guaranteed by the
Constitution and the failure of the
Government of Kerala State to
function in accordance with the
provisions of the Constitution...”

As far as the fundamental rights are
concerned, it is not the duty only of
the State Governments. There i the
Hight Court and there is the Supreme
Court. I do not want to speak about
the motion. I only want to point out
to you that as far as certain things
that have been stated here in this
House are concerned 1 have got a letter
from the son of Mr. Velayudhan—the
same matter which has been brought
here by Shri Asoka Mehta in the form
of an adjournment motion. There he
has stated......
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Acharya Kripalani: How is it rele-
vant?

Shri A, K. Gopalan: Certain things
have been stated here. So I, as a
member of the communist party, want
to contradict them. Certain things have
already been stated in this House. I
am not saying anything new. I am
only saying: let us hear the other side,
(Interruptions)

Mr. Speaker: That hon. Member will
kindly resume his seat.

If Acharya Kripalani had not stated
what he stated, there would not have
been a reply from Shri Gopalan. So
far as discussion is concerned, both the
hon, Leader of the House and Shri
Dange, at one stage said “Yes, we are
ready for a discussion in this House”.
Each side wanted to show that they
are not burking the issue, and the issue
they agreed to discuss was the rela-
tionship between the Centre and the
States. So far as that issue is concern-
ed it is a constitutional and legal
issue. So I said we shall not go into
the matter unless it arises out of a
particular case and, unless I am satis-
fied that prima facie there is a case,
I will not go into the legal aspect of it.
Both of them will be discussed if I
allow a discussion on the floor of the
House. First of all, we have to decide
whether we have jurisdiction or not.
If we have jurisdiction then the ques-
tion is whether the circumstances are
so ripe, or the allegations are so seri-
ous, as to clothe this 1House
with jurisdiction into this matter.
Both are germane and I do not want
to dispose of one independently of the
other purely from an academic point
of view.

Dr. K. B. Menon (Badagara): I am
not raising any controversial issue.
But I hope you will extend to me the
courtesy that you are extending to the
Government of Kerala and that you
will show me the reply that comes
from the Kerala Government.

Mr. Speaker: Certainly.
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Shri Braj Raj Singh
May I suggest one thing?

Shri Tridib Kumar Chaudhuri
(Berhampore): On a point of infor-
mation,

Mr, Speaker: Let the hon. Member

on his legs first finish.

Dr. K. B. Menon: I have a reason
for making that demand, because the
Kerala Government, after Shri Asoka
Mehta has made a charge in his ad-
journment motion made the son of the
person concerned........

Mr. Speaker: We shall not go into
that matter now, We shall go into it
after replies to the papers supplied by
him are received from the Kerala
Government.

Dr. K. B, Menon: You will also per-
mit me to go through them, I hope.

Shri A. K. Gopalan: It may be laid
on the Table of the House so that all
members can go through them.

Shri Tridib Kumar Chaudhuri: On
a point of information.

Mr. Speaker: Shri Chaudhuri is
unnecessarily creating disturbance.

Dr, K. B. Menon: For information
please, Will you also permit me to
submit more cases as and when they
happen, as they have happened?
(Interruptions) Will you permit me
to say something......

Mr. Speaker: The hon. Member
must bear in mind that as he goes on
submitting cases, I will go on refer-
ring them. Now the Home Minister.

Acharya Kripalani: Before the
Home Minister says anything, I sup-
pose the Central Government in the
Home Ministry have information about
the incidents that have taken place
there, I would like to know whether
the material we have supplied and
the material that the Home Ministry
have coincide with each other,

(Firozabad):
3
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Bhri H. N. Mukerjee (Calcutta
Central): May I make a submission
before the Home Minister makes his
statement?

The Minister of Home Affairs
(Pandit G, B. Pant): I am not making
a long statement. I am sorry that
there should have been so much of
excitement over this matter,

Shri A. K. Gopalan: If the decision
had not been taken, there would not
have been anything.

Pandit G. B, Pant: I am not here to
say anything which will hurt
Kripalaniji or which will in any way
reflect on what the Speaker may have
said or is saying. That would not be
my appropriate function. I respect
both and would like to be guided by
both jointly if they agree. But if they
disagree, I will have to make up my
own mind. I would very much pre-
fer that they agree and I have the
benefit of their joint advice.

Acharya Kripalani; He was present
on that day, Friday?

Pandit G. B, Pant; Yes, I was here.
‘What I was submitting is this. I deo
not see why we should be excited
over this matter at this stage. Shri
Gopalan made certain statements and
indicated in a way that every law and
order matter can be brought within
the purview of this House; that would
not be correct. We have got different
lists containing the subjects with
which the Centre and the States have
to deal, first and second respectively,
and the third containg the list of Con-
current subjects. Normally, we do
not interfere with anything that comes
within the State list. As to when and
where circumstances require any
action which may in a way be justi-
filed in the light of Articles 255 and
258 of the Constitution, it is for the
Speaker to determine. But whatever
decision the Speaker may take, it is
but fair, I think, that the State Gov-
ernment concerned should be told
empecia]ly when there is a mass of
material containing a list of incidents
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of a fairly grave character, Unfortu-
nately, in this case the State Govern-
ment perhaps does not quite feel that
we, gitting on this side, deal with
these matters in the same way as we
would deal if they relate to other
subjects. Acharya Kripalani thinks
we are in league with the communists,

Acharya Kripalani: May I say that
I did not say that? I said that in
politics it is not enough to be right
but one must appear to be right.

Pandit G, B. Pant: I quite agree
with him.

Acharya Kripalani: We are giving
to the public an impression that this
party is bullying the Government
here, as it is bullying Governments in
other countries in the world.

Pandit G. B. Pant: I thought that
he said that the Government and the
communists seem to be somehow
having an understanding in this
matter.

Acharya Kripalani: No.
Pandit G. B. Pant: Well, if it is not

Acharya Kripalani: Evidently not.

Pandit G. B, Pant: If [ can reach an
understanding, 1 will reach an under-
standing. The difficulty is that I
cannot succeed. Otherwise, I would
like to convert everyone to the right
point of view. But I am not so lucky.
So, there is no question of being for
or against anyone. It is a question
of being in the right. And when we
feel that a certain course is right, that
course hag to be followed. I have
shown to the Speaker the telegram
which I have received because I have
been asked by the Chief Minister to
show that telegram to him., It was
my duty to do so and the Speaker
took a decision in the matter. I per-
sonally think that it is but right that
the Kerala Government should be
asked to state further what they have
to say, and I agree with the friends
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who think that all the documents that
Dr, Menon has placed before the
Speaker and the reply that may be
received, all of them may be placed
on the Table of the House, so that
everybody may know what has been
said by one or the other. Then if the
Speaker holdg that there is sufficient
justification for allowing a debate in
this mater, a debate may be held.
May be that we have to wait for the
Speaker's decision. But in a matter
of this type, I think a little time
would not matter much.

Raja Mahendra Pratap: I have
received an invitation from the Chief
Minister of Kerala to go there. I
shall be going to Kerala and shall see
the situation there. I request that a
debate on this be allowed after I
come back from there.

Acharya Kripalanl: Sir, I had asked
the hon. Home Minister to inform us
if the material given by Dr, Menon
coincides with the material that is
with the Central Government. They
have their own agencies for getting
information from all the States.

Mr. Speaker: He is starting a dis-
cussion.

Acharya Kripalanl: I am only
seeking information.

Pandit G. B. Pant: We have some
information about some matters, but
1 have not examined all that Dr.
Menon has submitted. We have
received some reports and I have also
made some enquiries occasionally
from the State Government, but I am
not in a position to make any com-
prehensive statement or to say whe-
ther with respect to each or the
majority of the items that may be
included in those papers, our Govern-

~ment has material in its possession.

Acharya Kripalani: Can it be placed
on the Table of the House?

My, Speaker: He is again starting a
discussion.
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Acharys Kripalani: I want to know
if this material can be placed on the
Table of the House because before we
discuss we must have the material
that the Government has. We are
entitled to get that material,

Pandit G, B. Pant: Such material
as can be published in accordance
with the rules and the conventions
followed by the Government will be
placed here. If there is no such
material, then none will be placed,

Pandit Govind Malaviya (Sultan-
pur): May I know whether the reply
that we will have from the Kerala
Government can be so expedited that
it would be available to us before the
end of this Session, i.e., before this
week is over?

Mr. Speaker: Is the hon. Home
Minister hopeful that he will get a
reply within this week, having regard
to the mass of evidence? The hon.
Member suggests that we must have a
reply within this week.

Pandit G. B. Pant: You have got
something voluminous with you, In
that case, it would take time.

Mr. Speaker: It is notl possible.
think.

Pandit G. B. Pant: Every item

would require very serious considera-
tion.

Dr. Melkote (Raichur): 1 am raising
a point of order, Sir, Because of a
certain impression created here, I
would like to know this from you,
Sir: if and when a debate is held, will
it be the Communist Party members
inspired by the Kerala Government
who will reply to the debate and not
the Government at the Centre? 1
want to know whether it will be the
Centre who will reply to the debate
or the Communist Party Members.

Mr. Speaker: 1 will decide that
when the debate takes place.
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Shrimati Buchots Kripalani (New
Deihi): As the matter was brought
before the House early during the
Sesgion, we expected that we will have
something definite before the Session
snded. 1 am afraid that neither you
nor the hon. Home Minister is in a
position to tell us whether we will
have a debate before the Session
ends. If it is postponed, that will
mean that we go to November. On
that day Dr, Menon made it clear that
lawless conditions have been prevail-
ing there for the .last 14 months, This
has been delayed long enough. The
Constitution gives us the power to go
into the question and I will certainly
like to have a debate on this.

An Hon, Member: The Session
could be extended.

Mr. Bpeaker: Hon. Members are
forcing me to say something which I
do not want to say. Does the hon.
lady Member say that I should agree
with her? I am extremely sorry to
find that even the leader of a group
says that the Government is being
bullied,

Acharya Kripalani: I protest. I
never said that, I said that that will
be the impression of the publicc. We
are not talking there merely to the
Speaker, but we are talking to the
whole country and I do not want my
words to be misunderstood and mis-
interpreted. I protest against the
misquotation. * * * If I am misinter-
preted, I have a right to correct the
misinterpretation.

Mr, Speaker: I gave my interpre-
tation. He is entitled to have his own
interpretation, but he says that my
interpretation of what I said on Friday
is wrong. Assuming it to be so, he
is not entitled to say that. He is only
entitled to have his opinion. That is
the first peint.

Secondly, he said that it creates an
impression ocutside that the Speaker
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hag yielded to bullying tactics. (Inter
ruption). It is no good trying to say
one thing and then try to justify it by
a different meaning. It is not right.
As to a discussion, I would be doing
a wrong thing, if I allowed it. It is
not & mere matter of law and order.
Something is alleged by an hon. Mem-
ber. The Government normally must
take all these decisiong itself when-
ever Governor's rule ig to come in.
It is for the Government to take it up.
In this particular case, I am asked to
exercise my extraordinary jurisdie-
tion. One hon, Member complained
that the matter was brought up so
long ago. Maybe it was, but then
the Kerala Government must be con-
sulted. I must give sufficient impor-
tance to the matter. The first batch of
evidence came to me on the 4th
September,

Shrimati Sucheta Kripalani: I only
wanted to know if at all we are likely
to have a debate and if so, whether
we can have it before the Session
ends.

Mr. Speaker: I cannot say that for
the reason that I have not made up
my mind as to whether I should admit
it or not. Under those circumstances,
what is the good of asking me whe-
ther a debate will take place during
this Session? She is asking me to
commit myself now, I am not in a
position to commit myself.

Pandit Govind Malaviya: We only
want to know whether you will be
able to decide the question and in case
you decide to have a debate whether
‘we will be able to have it during this
Sessgion.

Mr, BSpeaker: These are all
hypothetical questions.

The batches of evidence came to
me oun the 4th, 5th, ©th and 19th
Sepiember, I have to send them to

**’Exypunged as ordered by the Speaker.
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the Government and have their
views. Thig ig not an easy matter.
Onece I start, there will be a number
of other things coming up.

12.37 hrs.

MOTION RE. APPRAISAL AND
PROSPECTS OF SECOND FIVE
YEAR PLAN-—contd.

Mr. Speaker: The House will now
resume discussion on the motion re-
garding Memorandum on Appraisal
and  Prospects of the Second Five-
Year Plan, which was moved on the
17th September, 19858, and substitute
Motions Nos. ! to 16, 18 and 19 moved
thereto on the 1Bth September, 1858.
Qut of ten hours allotted to this
motion, 8 hours and 29 minutes have
already been availed of including one
hour extra tsken on the 18th Sep-
tember, 1858 and half an hour extra
taken on the 19th September, 1958.

Pandit Thakur Das Bhargava may
kindly continue his speech.

Shri M. R. Masanl (Ranchi—East):
When will you ask the hon. Minister
to reply?

Shri Raghunath Singh (Varanasi):
Time should be extended. We have
moved many amendments and we
should be given some time—at least
five minutes.

Shri Harish Chandra  Mathur
(Pali): Sir, you agree that this
motion will be discussed for the

whole of the day.

Mr. Speaker: How long will the
hon. Minister take for his reply?

The Minister of Labour and Em-
ployment and Flanning (Shrl Nanda):
Nearly an hour.

Mr. Speaker: We will go on till
the end of the day with this item, in-
cluding the hon. Minister's reply to
the debate. If necestary, let us sit
til' 6 o'clock or 6.30.
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Shrimati Renu Chakravartty (Basir-
hat): There is a Half-an-hour dis-
cussion today. If it can be put off
till tomorrow....

Mr. Speaker: We can put off the
Half-an-hour discussion till tomorrow.
Pandit Thakur Das Bhargava.
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AEl & wAT | § TAAT &Y AW FEAT
g § f ag 9w q <@ & For oY
AH X WTORT T freEman & U Ay
qtw < wA g W fow # s
TH WA FYAT ¥ ST ¥ AT 6T A
Y B BFAT & WX N9 IEET 0%
AAINE E | A AR WY EF WY AhY
T, T T o AT o A G
W rca ae iy aet Faw e
T R & e F o o
ZORE A0 & X7 g & fywAr wx gy
AT |

wft oo & 41 W 4 g g
I W g & F A wfaga oy
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fagaa & @t F7ar g fF =g =7 F19
aeq FIT | AR g1 F1 & FIoT |
| T TZA ATT I HTAS KT T F A |
o fergeatd & #HRL grAd AT g ¢
St g¥ fHTd #1 3@ & ar ara & % szt
9, 28¥9 & 98 T FT 9T Ffqer
HAETAA © HIT 97 927 AT IT FT 9T
#feT FAFTA ¥ WY AET AT TF
& 1 7g A€ S § 6 agt & a=l &
ford gor fpaer stedy <irsT & | ez AEw
#T fpara & g@r ¥ a7 foar & 6 19
AAAT & amey fawe § q9F & q17 9%
Fg a=41 %1 39 f&ar @ 91§55 w1
A8l faar @ | 39 &7 g 3w F
FEATET 97 | AfFA [T gg fqser
fa o a==i %1 g fear @ a1 3T *°
graY agr, #2 qgT 9T F &9 F g
Tel faar war ar s faew e adr
g1 | 38T a3g wrey sfear 7 o a9t
favam T3 | & = FTAT g g oww
% AT 797 & 5 59 a1 7 Sarey qaswg
W & NTFRT FY qF & A7, dAT
FY qHT HT aE T ST | AT
oY fRara 7 fomr gar & fF g ga
AT WA FT TECT TGl & T 34T &
TRET T FT WIATFIRN AT | 78 G-
FAT FI & | WX ZA FIAIGIESTH F1
WM SETA F1 T TET & | U 8
T FT ATFET & HE T gIaT &, AT A
TR 7 gt 8, T AT WA § v 8,
Tg UF HIACHAT AT & | 39 979 FUF
A F AT g F AT 37 FUS AT
U FY 37 F AT FAT FITFA @ |
< BT LT FT A0 TF L gI A gral
21 UF TE H9 98T & 6 791 a2
AT gL qTF WG FT F@ & 7 AW
FYZE WX HIET AT FIAT FT QI
AT AR F AT AT A E 1 T
FJ & [ gaT2 91T foo F F A% w5
TEY & Ay AT @ Ww R F fag
Fo=e g | FfFT AT aFdaT o Fl0e
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FT FIAT FT 77 EET FT A1, @,
AT T GAT AT A fFar 1 g uy-ys
# oo FATEo FT qT 4 9 AT A
TOT F1ZY & Haeff, Quy-vE §
3@ I F WL | T AT
fesbrra &8 ? @ wet wvar wrgar g
f& st 7w cefafram are ofrrer
BEAST S g, 4@ AT @UA g,
HEARHaa 8, & A% fag ¥ qm
HEHIST TZT | FX AT F5 HeH grar ar
WAZ a5 & AN W TR FT qAA
qF T TG AT-FIHREF FT 797 F27 | &
g 3@ F AT Al g, wA fAanesT-
¥z Ffad | qA fafeey & gaEa
T, 7 3% fr #15 @ve am A@r
FgAT ATEAT | AfFT A AT FET q
faeamar AT § fF TEade &, fea
g fam o fFa, & g@d A A,
%7 TFAHE 7 7 F1 97 F13F7 feare
# T g1 T FEaTg [ randz F g7
T 9741 | gara aFa faa frar
AT BEET TG AT\ F o=rEgar g
AT FH F F7 TaA92 g% oF "I
gasr AR faws wifaT & 39 090
FI AW AT GF IEH  FIA CFHUE T
AT F79 & | AT 92 qa5Ag Gl v |
R AT WIE KL, FA AOET
saraT FF forar | T 7 oo sar g
foaar wa w1 g9 9 raar a1 59% fq
ar qF A Ty HIT AR FEFF A0y
a0 | & AT W9 T qA 97 FF famr
g% fora oaFT agd wEHIE |
Mr, Speaker: Now, I am going te
call Shri S, L. Saksena, because he is
feeling ill and he cannot stay here.
Thereafter, I intend doing this. I findi
that hon. Members from various States:
have spoken except those from Kerala,
Madhya  Pradesh, Kashmir and
Orissa. I propose to call at least one
from each of these States.
Shri Mahanty (Dhenkanal): Can I

get some chance, because from my
group none has spoken so far?
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Mr. Speaker: Whether it is group
or no group, the hon. Member comes
from Orissa, and I am going to call
him.

Shri Sanganna (Koraput-reserved
.—Sch, Tribes): Could I get some

.chance, because I have tabled some
:amendments?

Mr. Speaker: I shall give oppor-
“Aunities to all hon. Members,

Dr. Melkote (Raichur): Can I get
:some chance, for nobody has spoken
so far on behalf of labour?

Shri S. M. Banerjee (Kanpur): I
had raised certain questions, and you
.gave me the clear understanding that
I shall be allowed +to raise those
questions. So, could I get some
chance?

Shri Khadilkay (Ahmednagar):
Nobody has spoken from Maharashtra.

Mr. Speaker: Maharashtra is not yet
divided from Bombay.

Dr. D. A. Katti (Chikodi): Nobody
has spoken from the Republican
Party?

Mr, Speaker: Who is going to speak
on their behalf?

Dr. D. A. Katti: I am going to
speak on their behalf.

Shri Thanu Pillai (Tirunelveli); Will
I get a chance?

Mr. Speaker: How can I assure?

Shri Thanu Pillai: The other day,

wou said that I shall get an oppor-
tunity.

Mr. Speaker: If I have told the hon.
Member so already then, all right, I
shall try.

Shri S. L, Saksena (Maharajganj):
I am thankful to you for having called
me to speak on this subject so soon.
I have carefully listened to some of
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the speecheg made by the hon. Mem-
bers. Some very harsh words have
been spoken about the Planning Com-
mission. Some of the hon. Members
demanded the resignation of the mem-
bers of the Planning Commission, and
some others demanded the resignation
of the Planning Minister. But, I do
not think there is that danger. In a
way, we have received complaints
against Government on  many
accounts, But, of all the organs of
Government, I think the Planning
Commission is the one organ which
has done something, for which we
shall have to be thankful. Were
it not for the Planning Commis-
sion, perhaps we would not have
been even where we are. )i,
therefore, fully agree with those
who think that the Planning Commis-
sion should continue and take us to a
greater distance.

The Plan which is now in execution
was framed with the general approval
of the House, and I am only sorry
that the Plan has not been struck to
and there has been an attempt at an
appraisal. I feel that if we had not
undertaken the appraisal, we would
have been able to find money for the
whole Plan just as we are now getting
money for meeting the deficit which
we are experiencing. It is the apprai-
sal, the reappraisal and all these
things have unnecessarily brought us
into great difficulties,

Even then, I sometimes wonder how
our production ig so low compared to
that of other countries during the
same period. Our Prime Minister is
never tired of saying that we should
compare ourselves with China. He
has, in fact, said so many times that
we cannot compare ourselves with
the Soviet Union or with the other
countries, but we can compare our-
selves with China.

I have got here before me the latest
report about the progress that China
has made. 1 shall talk about only two
or three things. First, I shall take
the case of steel. China had a pro-
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duction of 13,50,000 tons of steel in
1952, and last year, that is, during the
last year of their plan, they produced
53,50,000 tons of steel. So, from about
13 lakhs of tons in 1952, the produc-
tion increased to about 53 lakhs of
tons last year. But what is more
astounding is that this year, they are
going to produce about 107 lakhs of
tons, which means almost double that
of last year. I am astonished how
they do it. But you will be surprised
to know that they have followed our
principle. They have decentralised
the industry. They have asked each
county to have its own blast furnaces.
The number of new blast furnaces 1o
be put up during this year is nearly a
million. From January to August,
974 steel-making converters were com-
pleted in the country, with Kansu
Province and the Kwangsi Chuang
Autonomous Region ranking first in
the building of new furnaces. The
number of new iron smelting furnaces
completed in this period was 240,000
of which more than 190,000 were built
in August, averaging 6,000 new fur-
naces a day. That means that every
county practically is having its own
furnace; and every village is having
its own furnace for producing steel.
Although they have got big works at
Anshan and other places, yet it is
these smelting furnaces which are
there in almost every village, that
have enabled them almost to double
their iron output; and they are hav-
ing about one crore of tons of steel
this year as their target whereas in
our country, when all our steel plants
start working in 1962, we shall have
only 6 million tons. To double the
steel output from 5 million tons to
10 million tons in one year is some-
thing which is simply a miracle, which
I cannot understand. If we want to
compare ourselves with China, then
wa should remember that China which
began its planning after us, and which
began with a production of 5 lakhs of
tons when we had 9 lakhs of tons in
our Tata Iron and Steel Works, is
now having a target of one crore of
tons of steel as the target for 1958,
whereas we probably will not have
more than 20 lakhs of tons of steel

204-A LSD—5.
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this year. This is something which is
astounding.

As regards coal, our Minister said
that we may not be able to achieve
our 6 million tons’ target,

Shri M, P. Mishra (Begusarai):
Wherefrom has the hon. Member got
all these figures?

Shri S. L. Saksena: These are from
China Today, and I am quoting from
the latest issue of China Today.

Shri M, P, Mishra: This is all pro-
paganda aspect,

Shri S. L. Saksena: Are 10 million
tons so much? Is that propaganda?

I think he will be deceiving himself
by such day dreaming. He will find
that we will be nowhere compared to
other countries if this is the way he
deals with these figures. I have been
there. 1 have seen things as they
are going on, and the way they have
worked and achieved results is simply
marvellous. We will only be deceiv-
ing ourselves if we say that this is all
propaganda. We must take them at
their word. Even if we take it at only
80 lakh tons instead of 1 crore tors,
our production is only 20 lakh tons
after 11 years of independence; it is
only 8 years since they became inde-
pendent and they have produced this
much of steel within that time, This
is something extraordinary and wre
must find out how they achieved this
production, how they got the funds
for it and so on.

Then take coal production. In 1952,
they had 63,528,000 tons of coal. Last
year, they produced 130 million
tons of coal, that is, about 2} times;
this year, the figure is 210 million
tons. I simply wonder how they are
doing it. In every village and every
county, they are working their own
mines and producing coal.

As regards electricity, production in
1952 was 7,260 million kwh. Last
year, it was 19,300 million kwh. This
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year they have increased it to 27,500
million kwh. In one year, they have
almost doubled the output.

With respect to cement, production
in 1952 was 2,860,000 tons. Last year,
they produced 6,000,000 tons and this
year, the figure is 10,000,000 tons.

These are not small figures. If we
want to exist in this world as an
honourable nation and want tfo in-
crease our industrial productivity, we
will certainly have to see that we do
not become the last in this race. And
if this is the way in which we are
proceeding, I think we shall have no
alternative but to be in the very
lower rung of the ladder. I would,
therefore, request the Planning Com-
mission to make a thorough study of
the progress which our neighbour
country makes and find out what are
the secrets of their success, how they
have progressed, how they get finan-
ces, how they effect so much improve-
ment every year. This is something
which we have to copy.

Personally, I feel here also agricul-
ture is the one thing which has en-
abled them in the very beginning to
finance their new enterprises. In fact,
in the year 1950, their total budget
was only Rs. 1,200 crores. This year
it is about 10 times as much. That
is something which is extraordinary,
that they should make so much pro-
gress, whereas we are in difficulties
even to finance our Plan.

In agriculture, their production has
icreased to almost 4 times of what
they had. “The total national cutput
of single-crop rice now being gathered
in various places is estimated at more
than 56.5 million tons, an increase of
more than 15 million tons, or some
40 per cent, compared with last year”.
In one crop, there is an increase of
40 per cent production! We are told
that they are producing in the whole
country about 3% million tons this
year; this agricultural production en-
ables them to pay for what they im-
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port from outside. That is one of the
reasons why they are able to do all
these things. On the other hand, we
are not able even to utilise the irri-
gation potential that we have created.
Just now, my hon. friend, Pandit
Thakur Das Bhargava, mentioned
about how we are using our bullock
power. I have seen in many foreign
countries that an agricultural farm by
itself does not pay, unless they have
also side by side dairying, poultry and
other things. The income from animal
husbandry and other things is more
than the income from mere agricui-
ture. That is the experience of almost
all farms in the Soviet Union as well
as in China. The income from animal
breeding, poultry and pig-keeping is
more than 50—60 per cent. of the entire
income of an agricultural farm. There-
fore, our farms which depend merely
on cultivation of grain are no good
because they cannot have this income
which people in other countries have.
In our country, animal husbandry is
wholly neglected and there is no sub-
sidiary industry side by side with
cultivation of grains. We have no
poultry, we have no pig keeping and
we depend only upon agriculture, in
which the yield is also very low.

The most extraordinary thing is that
we have so much irrigation potential.
But we have not utilised it, I know
how it happens. In my own consti-
tuency, there is a big canal which has
recently been dug. But the water
rate for irrigation is about Rs. 30 per
acre. The result is that the canal
water is going waste.

Pandit K. C. Sharma (Hapur): What
is the number of pigs?

Shri S. L. Saksena: Even though
irrigation potential has been created
by huge investments, the water is not
being used. Unless we make the
water rates within the means of the
cultivator, he will not be able to get
any advantage. So we have got to

at

41
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* be very careful in seeing that the

1

water which has been tapped is made
available to the cultivators at rates
within their means.

Coming to the question of ferti-
lisers, my hon. friend, Pandit Thakur
Das Bhargava, referred to gobar.
But you will be surprised to know
that in 22 provinces and municipali-
ties in China, they had accumulated
25,000 million tons of manure (8 in-
cluding farmyard and other manure).
On the other hand, we waste a large
portion of our farm manure, Only
20 per cent of it is used. We are not
using night soil also, although
Mahatma Gandhi was very keen that
night soil should also be wused as
manure. We are not trying to rntilise
all these things. The result is that
we have to drink water full of sullage
water; instead of using night soil for
other purposes, we are destroying our
whole health also.

Agriculture, which is the mainstay
of our Plan, should be reorganised on
a better basis. The irrigation poten-
tial we have created should be fully
utilised. Animal husbandry and other
subsidiary agencies must also be in-
troduced so that we have a really
paying agriculture.

On the question of land reforms, I
am sorry I differ from my hon. friend,
Pandit Thakur Das Bhargava. I do
feel that unless the cultivator is en-
thused and he is made the owner of
the land, he will not be able to put
in his best. We have about 30 per
cent of our people who are landless
Jabourers. Unless these people are
also enthused, are made to share in
the land. they will not be able to con-
tribute their maximum. In China
what thev have done is to make every-
body who lives on agriculture the
owner of land, although as soon as the

“land is brought under a collective, he
is a member like the others. @ When
the land is divided, it is given to him
and he is given the satisfaction of
having possession. Then he becomes a
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member of the collective farm, with
the result that everybody is prepared
to put in his maximum to produce the
maximum quantity. So unless the
land is distributed among the land-
less labourers and they are also made
to have a stake in the production of
the land and the whole thing is orga-
nised on the basis of collective farms
or co-operative farms, in order to have
the maximum production, we cannot
make much progress in agriculture.

Therefore, I feel that we must give
very great emphasis to agriculture
and must see that we are able to pro-
duce at least 100 million tons per year
by the end of this Plan. That is not
difficult if we take proper care of our
irrigation sources, animal husbandry
and also manure and also import
manure from outside to the extent
necessary. Unless all these things are
done, we will not be able to produce
the necessary amount of food and
cotton and all those things which we
may otherwise have to import.

My amendment consisting of eleven
parts is mainly devoted to agriculture.
Unless full consideration is given te
all the various suggestions and they
are adopted, you may not be able to
achieve self-sufficiency in food or ful-
fil the Plan.

On defence, I would like to say that
money should not be spent on obsoclete
armaments. The armaments required
should be produced as much as pos-
sible in our country and what one has
got to get from outside should be
modern and new and should be of the
latest design.

I feel that by delaying the introduc-
tion of universal compulsory educa-
tion, we are keeping half of our popu-
lation in ignorance. I do not know
how many Mahatma Gandhis and
Jawaharlals there are among them.
We cannot recognise them until we
have universal compulsory education
at the earliest possible date. We
should have it up to the age of 14
years by the end of 1960. We have
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wasted a lot of talent which may have
been extremely useful to us. The
expenditure on education should not
be cut. There has been some cut on
social services and amenities. Edu-
cation must be given high priority. I
do not want big buildings and big
furniture. Let there be a class under
a tree in the village so that everybody
may have an opportunity to read. I
am glad that we have laid- emphasis
on heavy industries. But it is very
essential that there should be no cor-
ruption. Until we root out corruption,
it is impossible for our Plan to suc-
ceed. In China, there was no corrup-
tion and that is the secret of their
success and unless we do that, we will
not be able to achieve enough pro-
gress,

Mr. Speaker: Shri Mahanty.

Raja Mahendra Pratap (Mathura):
Braj is a holy land; it should also
have a voice.

Shri Raghunath Singh (Varanasi):
We have moved some amendments
and we should be given some time to
speak on them.

Mr. Speaker: Orissa has not spoken;
So, I am calling Shri Mahanty.

Pandit K, C. Sharma: U.P. is so big.

Mr. Speaker: I have not yet called
a single Member from Kashmir. I
will call the lady Member from
Kashmir next. What is that I can do
within the time-limit? At least one
Member from each State has to be
given an opportunity..... (Interrup-
tions.)

Shri Harish Chandra Mathur: If is
the viewpoints that matter here.

Raja Mahendry Pratap:
get time or not?

Will Braj

Mr. Speaker: I cannot promise any-
thing. The hon. Members may go for
lunch and then come back. Let us
see.
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Shri Mahanty: Sir, many harsh
words had been spoken against the
Planning Commission and the Minister
in charge of Planning, I do not wish
to add to that crop of bitterness.
Never in the history of language or
semantics has the word ‘planning’
been abused and used to convey a
meaning which is totally different, as
it has been done here. I do not know
whether it is an appraisal of the plan
or of chaos; I do not know whether
it is going to be a reappraisal of the
plan or of confusion. So far as the
prospects are concerned, to us it is an
agonising question mark. I can say
that the Government should be
charged rightly with breach of faith
and breach of contract. In the original
Plan, Government had contemplated
to raise about Rs. 450 crores by way
of additional taxation during the five
year Plan period; it was to have been
shared in equal measures between the
Centre and the States—Rs. 225 crores
each. During the Second Plan period,
the Central Government alone will
raise Rs. 725 crores—Rs. 500 crores
more than what the Government had
anticipated, The people had gone on
paying the taxes cheerfully in the
hope and belief that the targets will
be achieved. But now, we are being
told that instead of eight million new
jobs, only 6'5 million new jobs will
be available; the production of coal
will fall short of the targets by about
four million tons and the production
in fertilizers, aluminium and engln-
eering and other industries will be
substantially lower than the targets,
not to speak of agriculture where vast
irrigation potentials are lying unuti-
lised. If you do not ecall it a breach
of faith or a breach of contract, I do
not know how else you can describe
it.

I do not thereby suggest a nounsel
of despair. I do not suggest that the
Planning Commission should be abo-
lished or the Planning Minister chould
resign. I consider that a counsel of
despair and frustratlon. We are new
to planning, both to the techniques

L1
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and also to its execution. But iny
oply complaint against the Govern-
mtandthe?lmin;c:ommnmh

of others; fools learn from their ¢wn
experience. But the Government has
learnt from neither. ... (Interruptions)
1 believe, they are worse. They
neither learn from their own exper-
jence nor learm Ifrom the experience
of the others. It is for you to deter-
mine what they are. If it is left to
me, I would compare them with the
Bourbons of French history who for-
got nothing and learnt nothing.

On the eve of the formulation of
the Second Plan, because the First
Plan led to frustration in many of its
aspects, we were told that the First
Plan was not for its own sake but to
just accustom the country to the tech-
niques of planning. After the First
Plan the National Development Coun-
cil laid down certain precedents as
conditions precedent, for the success
of the Second Plan. The House is
entitled to know from the hon. Minis-
ter in charge of Planning as to what
items of those conditions have been
fulfilled.

In the first place, the National Deve-
lopment Council was of the opinion
that there should be a substantial in-
crease in agricultursl productien;
secondly, there should be a steady in-
crease in domestic savings; thirdly,
there should be external assistance for
meeting foreign exchange gap; fourth-
1y, maintenance of a stable price level
and fifthly, efficient utilisation of the
assets and resources. 1 venture to say
that barring external assistance, none
of these conditions have been fulfilled
It is high time for the Government
and the Planning Commission there-
fore to consider dispassionately with-
out confining themselves to the ivory
tower of planning and to bring to bear
some laymean's point of view on thers
problems and to examine why these
conditions could not be fulfilled.

I would try to offer my advice for
what it is worth. I feel that deflcit
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financing in which the Government
indulged in a reckless manner und
the unplanned plan expenditure had
resulted in this chaos obtaining to-
day. For that it will be worthwhile
to go into the background in the agri-
cultural sector. In the First Plan, zll
emphasis was placed on agriculture.
In the Second Plan 11'8 per cent of
the total Plan expenditure has baen
earmarked for agriculture. Even
though we may have spent a sum of
the order of about Rs. 300 crores on
agriculture—the hon. Minister will
correct me, I am not sure of the exact
amount—we have not been able to
increase the production potentialities;
we have not been able to increase the
productivity of the land.

Production has no doubt increased as
the statistics would show. But, aguin,
in the case of statistics, 1 venture to
submit, it is just like a lamp post
which is there not to show the light
but for the drunkard to lean against.
When we talk of statistics, I am re-
minded of what Professor Mahalano-
bis had said, regarding import of
foodgrains; that in this country we
have produced much more, we have
consumed much more and we have
imported much more without taking
the facts into consideration.

Be that as it may, as the statistios
would show, between 1954-55 and
1857-858 the production has gone wup
by 25 per cent. as compared to the
average production during the three
years preceding the First Five Year
Plan. But the wholesale price index
has also gone up, and that only on
account of the rise in food prices. We
have not been offered any answers as
to why the price has been going up
for the foodstuffs, when production is
increasihg. There seems to be a very
unhealthy competition between the
rise in production and the rise in
prices,

This has contributad heavily to the
frustration of the Plan. The main
cause of this'rise, according to me, is,
firstly, deficit financing and, secondly,
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unplanned expenditure, It will be re-
membered, the bulk of the  planned
expenditure of the First Plan was
incurred during the last two years of
the Plan, the rate being double the
rate in the first two years. The bulk
of the deficit financing also occurred
during these last two years. On the
one hand, there was reckless deficit
financing during the last two years of
the First Plan and, on the ether

more than 50 per cent. of the planned
expenditure was also incurred during
the last two years of the First Plan,
which would not be mitigaied by the
corrective—the only corrective which
was available—of increased. pro-
duction. We would have expected the
Government to have learnt this mis-
take of not planning or spreading
their expenditure evenly over the five
yoars and incurring all the amount

of inflationary complications. Well,
8ir, an hon. Member said that they
are wise, if they are not fools. I
d have called them wise it they
learnt from the mistake which
had experienced during the
Plan period, and which they
recorded in all their minutes and

jEgeeg

Now, it is worthwhile to remember
.that the expenditure incurred during

leaves Rs. 2343 crores—roughly about
48 per cent—to be incurred during

during the last two years of the
Plan, more deficit financing i3 in
prospect and this will further raise
the food prices which are already very

1 do not mind if the hon. Minister
retires or the Planning Commission
goes into wilderness; even if God
gomes to implement the Plan, with
this chaos and confusion that has
been let loose even God cannot im-
plement the Plan. Therefore, Sir, I
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will not be charged of a political crime
it 1 go about in the country and ask
people not to pay the increased taxes
to Government, because we are not
paying the increased taxes for less
targets for not fulfilling the targets and
for producing more stresses and strains
in our economy. Sir, let this matter
not be considered as coming from a
solitary Member in the Opposition;
one day the Government will have to
face the issue. You are raising
double the taxation you had anticipat-
ed. You are considering that with the
might at your command you will be
able to raise any amount of taxation
and the people are cheerfully paying
the taxes. When the people expect
something back from you, you should
not fail in your duty. If you fail it
will be the right of the people, it will
be their political duty to fail in their
duty to you.

Secondly, another mistake which the
Government had committed, which
was brought out in the Review of the
First Five Year Plan, was the sub-
stantial amount of non-developmental
expenditure outside the scope of the
Plan. We would like to know from
the hon. Minister, when he replies to
the debate, the up-to-date total amount
of developmental and non-develop-
mental expenditure that have been
incurred so far, which were beyond
the purview of the Plan. We would
like to know who is responsible for
it. Are you having a Plan or a
chaos? If you say that you are in need
of money to implement the Plan, why
go on incurring expenditure which
was beyond the scope of the Plan®
Then it is said that everything is all
right—God is in heaven and is right
in the world. Certainly I must say
that you are not taking Parliament
very seriously.

Taking all these factors into con-
sideration, during the Second Plan
period, according to my calculation,
the total development and non-deve-
lopmental expenditure will absorb a
total amount of Rs. 224 crores or
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I do not know why these
erores could not be anticipated
Planning Commission which, to
least, lives in a feol's paradise,
an ivory tower. They are planning
in an intellectual vacuum with the
jeast attention being paid how to
jmplement it. Even though the tax-
payers are allowing themselves to be
beguiled into the techniques of plan-
ning in an ivory tower, the Planning
Coramission should have anticipated all
this expenditure which was beyond
the scope of the Plan. I believe the
hon. Minister will give us an answer.

Sir, even though the Planning Com-
migsion is attached with so many ex-
perts, the wild and chaotic estimates
in some of our most important pro-
jects have let loose this confusion and
chaos for which the tax-payers today
are asked to foot the bill

Only three months ago we were told
that the core of the Plan will cost
something about Rs. 4500 crores; now
it has gone up by Rs. 150 crores more.
We would like to know from the hon.
Minister why, under what circum-
stances, these estimates are going up.
As against this increased estimate of
Rs. 4650 crores, the available re-
sources may be less than Rs. 4260
crores. Sir, the Gevernment, in  the
name of their socialist commonwealth
—1I do not know the recent term......

An Hon. Member: Socialist pattern.

Shri Mahanty: ‘That was changed
at Gauhati to give it a better descri-
ption. The Government, in the name
of the socialist commonwealth, is now
playing into the boudoirs of private
capitalists. That is exactly their plea
today. They say: ‘“Reduce the Plan:
do not touch the iron and steel sec-
tor; spend your money in fertilisers"”.
We have resources for Rs. 42680 crores.
But the core of the Plan, over which
the hon. Prime Minister talks in
eloquent and emotional terms, need
R=. 4650 crores. Therefare, Sir—I
am not prepared to enter a bet with
the hon, Minister-—at the end of the
Plan, the hon. Minister will come to
this House and say: “Well, we could
not; we merely tampered with the
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figures of the Plan; we could
not touch the core of the Plan because
our resources were short of our
requirements,”

For that, I hold, firstly, the Planning
Commission and, secondly, the Gov-
ernment responsible. Sir, 1 do not
wish to take more time of the House
even though I wanted to bring to
your notice some more important as-
pects of this question, but I would
like my hon. friends also to have a
chance—they are feeling very im-
patient. I only want to end with a
suggestion that, according to me, the
frustration in the Plan emanates from
implementing the Plan. The Planning
Commission considers the targets, it
formulates the principles in a sort of
mn intellectual vacuum not related to
the practicability of administration,
and it has ultimately left the day to
day Implementation, not to the hon.
Ministers at the Centre, but to  the
honourable gentlemen in the  States
who  are more Machiavellist than
serious administrators, who indulge In
all kinds of political horse-trading
with little concern for the welfare or
the success of the Plan. Now, they
have to depend again on the district
magistrates and our good-cld wsub-
deputy magistrates, and to boot, on
the police, of course. ‘The planners
are planning in a sort of idealistic
Elysian flelds of the Planning Com-
mission. Their administrators are
executing the Plan in a sort of most
unimaginative, humdrum, routine.
Therefore, 1 say let this country not
spend tons of money in evolving new
techniques in planning by giving new
political appointments in the Planning
Commisgion.

I would like to make a concrete
suggestion to the hon. Minister. Let
him convene a conference of all the
spokesmen of the various groups.
After all, though the Members of
Parliament may not bs a repository
of all wisdom, they have some
practical wisdom which his adminis-
tration lacks and which the Planning
Commission lacks. Let him take into
congideration our humble submission,
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for what it s worth. According to me,
tss crisis today is not in the princi-
ple: the crisis today is in the im-
plementation. If that is not heeded
4o, more miseries will be in store for
xg and all our five years plans will
produce more strains and stresses than
the fulfllment of the targets that we
have set for ourselves.

Mr. Speaker: Shri Somani.

Some Hon. Members: He has already
spoken.

Mr., Speaker: 1 am noting down
the names of hon. Members who have
tabied amendments. I think two
States or Groups have not been re-
presented yet. Madhya Pradesh is not
represented; and thers is another
group.

Bhri B, K. Galkwad (Nasik): May 1
request that at least one Member on
‘behal? of a group may kindly be
‘allowed to speak? Of course it is a
small group.

° Wir. Speaker: Who is that hon.
Member?

Shri B. K, Galkwad: Shri D. A.
Kattl has given his name.

Shri Assar (Ratnagiri): I have also
given my name.

Mr. Speaker:
Mehta.

Shrimati Krishna
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Dr, Meikote: Mr. Deputy-Speaker,
Sir, planning by different Govern-
ments of the world has been going
on for a pretty long time. If we ana-
lyse how those Governments have
executed their plans and what diffi-
culties they have had to face, it would

FAW 918 ¥ wrees grvT Y § faee
- - - become very apparent that zll plans
5 & wofy KT vk drTaTT e Ew | of all Governments had to be modi-
ag ot Pratwasrs w5 fgemr 5 @ fied to some extent or the other, de-
PO = . pending on the quantum of money
l'f'{‘ll‘mlﬁ' t!#!'rsﬂ’fafﬂﬂ’ﬂlﬂ" that was available, other resources

wg Twdt f& & o A & fag W
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® g gt & ofgy gw qget
T JE § 7 7% §ret & T e &1 wav
g & A W A wA ToT
¥ o1 faarr wrgdr § 6 20
fagiadl § do1 wF W W A<
& fowamar w@ s 77t 9T 9TAT ag)
Al wrar) # ag A sh i dar
FTC T Torar wrg | st forgrerany
Y ag Ty § % wgr 9T oA AEY w
gwar a1 gEA g g ® Wew
fear arg forw afeq & agr AT W
H IT W B AT 4 ¥R

and the type of help that they obtain-
ed from other countries. Therefore,
that a revision of the plan should
take place here in our country under
circumstances, which are most extra-
ordinary, is a thing which we should
have expected.

There has been a rise in prices all
over the world. Though other Gov-
ernments have not announced their
plans, their annual plans themselves
are for the welfare of their people
and countries are vying with each
other in production. In spite of our
plan being big, it is found that small
countries like Denmark, Belgium,
Holland, Switzerland and Austria
have been spending crores and crores
in Improving the condition of their

& people. The same products are manu-
factured both in America and Austria

but the annual plan is of such a

dimension that there is a shortfail

R werar $TefrC aoere ¥ arfrg both in America and Austria, in

3Mqua'mfﬁt, aTE WY France, Germany and so on. One

ings frol th
v ANk ‘tﬁ@“ﬁi country purchases things m e

other and therefore, & kind of co-or-
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dination and co-operation is coming
into existence the world over. So,
when there is a rise in the prices, it
is not merely India that would suffer,
but all countries would be similarly
suffering. Therefore, to say that there
iz a crisis in our land, that the Plan-
ning Commission has not gone about
its work correctly, that the Govern-
ment has committed mistakes, is not
a very cofrect thing to say.

1 was surprised to hear from the
hon, Member of the opposition, Mr.
Mukerjee, that by taking co-operation
and money from democratic countries,
we would be selling ourselves to
them and become economically en-
slaved. It is a surprising statement
to make. He has a short memory. I
might say that even in Russia, after
two or three plans, when they found
that they could not succeed very
well, they revised their economic pro-
gramme and under the New Econo-
mic Plan—NEP—they wanted demo-
cratic countries to help them both
with finance and material. Today if
we in our country go forward to get
this kind of help from other countries,
these very people who got such help,
forget what they did at that time and
do not want us to go the way they
went. It is a swurprising statement.
(Interruptions). .

If there is a crisis, what is the
cause? This has to be examined very
carefully. If we analyse the Plan as
such, in the first Five Year Plan, we
had to make a total expenditure of
Rs. 2,150 crores, to which Rs. 200
crores were added to bring about
greater employment opportunities. The
total quantum of money that ought
to have been spent was Rs. 2,350
crores. But about Rs. 2,000 crores
were spent, leaving a deficit in expen-
diture of nearly Rs. 350 crores. In the
second Five Year Plan, we had plan-
ned for an expenditure of Rs. 4,800
crores. Today we understand that the
total amount of money that will be
spent would be about Rs. 4,850 crores,
leaving a gap of Rs. 150 crores, which
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is lesz than 3-1/3 per cent or so.
Therefore, if we succeed in spending
these Rs. 4,650 crores, from the peint
of view of expenditure, we would
have nearly reached the target, be-
cause even if we keep the plan at
Rs. 4,800 crores, there would be short-
falls in expenditure in various cate-
gories. Therefore, that should not
bother us very much.

But the main problem is, would we
have reached the target in the various
items of work by spending this amount
of money? Certainly not. This is a
thing which one has got to imagine.
In the first year of the Second Five
Year Plan itself, the States got re-
organised and in many States, the
expenditure was not up to the mark;
there was a great shortfall in expen=-
diture. Today, if we want to make
up, we have necessarily to make up
in the way as we did in the first Five
Year Plan. In the first Plan, the ex-
penditure was not very great in the
first three year period. But in the
last two years of the first Five Year
Plan, we spent a good deal, nearly
more than half. T am aware that in
this kind of expenditure, which is not
exactly planned and where money 18
given away in the last few years, the
tempo of work may increase, but in
spite of it, there is bound to be a
good deal of wastage. In a country
like ours, where the monsoon comes
at a time when people cannot spend
much, because labour goes back to
agricultural operations, the budget
is sanctioned in the month of April
or to be more correct by the end of
March, The expenditure starts and
the Finance Ministry sits tight and by
the time the expenditure starts going,
that is, in the months of May and
June, the monsoon sets in. There is no
proper work till about November,
and from November to March, within
three to four months the whole year's
budget is expended. Naturally,
everybody wants, every government
and every individual wants, to show
that he is able to spend that amount,
whether it is in a productive channel
or not. So, while the Ministries are
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spending the people are crying hoarse
that the money is not being properly
spent. I would rather sugygest that the
Ministries shouid spend less by pro-
ductive methods, rather than spend-
ing mare by nen-productive ways and
then go out to other countries for
loans. Instead of doing that, we
should raise our efficlency and spend
this money usefully.

In this connection, I would like to
bring in the guestion of Irrigation.
Irrigation potential in the country has
been increased enormously. A num-
ber of dams have been constructed.
But may I say, Sir, that the construe-
tion of these dams takes 7 to 8 years
or more in many a case to complete?
Then, the land is there and the water
iz there but the water is not utilized
sufficiently. We have not built these
dams to just utilize them as swimming
pools. They cannot be utilized even
as swimming pools because there are
crocodiles. This water s meant to bs
utilized on the land, but it is not being
utilized. It is not properly planned,
because there is cussedness. We still
do not seem to feel that every part of
India is ours and every citizen in the
country is our brother. That feeling
has not yet come fully. We have still
got that provincial parochialism. If
a dam js built in a particular State,
it is felt that the water should be used
only by the people of that State and
not by others. This mentality has been
hampering the development of land.
Unless we begin to give facilities to
people who want to take up to agri-
culture, irrespective of the part of the
country to which they belong, unless
we allow them to make use of that
land quickly unless we do that, this
problem cannot be solved.

Then, while we are spending large
sums of money on dams, may I bring
to your notice that we have some-
where about five lakhs of tanks in the
villages. We have got 5§ lakhs of
villages and more than 5§ lakhs of
tanks. But they are not evenly dis-
tributed; some villages have more
than three tanks and some have not
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any fank at all. They have been in
existence for the last 600 or 700 years
and to a large extent they have bema
neglected. Now roughly about one-
sixth or one-seventh of them are in a
very bad condition. Many of them
have breached. Then, the tank bed
of these banks have been given away
to the harijans or somebody else for
purposes of tilling.

The production of foodgrains would
g0 up enormously, nearly by 10 per
cent if we give better seed and 25
per cent if we supply adequate guan-
tities of fertilizers and, what is most
important, by 300 or 400 per cent if we
provide adequate water facilities to the
land. If the harijans are there, I do
not want to disturb the harijans; let
us give them every kind of encourage-
ment. Let them be given lands, but
not in tank beds, because storing water
will result in more production. That
is my point.

I see that nearly one-sixth or one-
seventh of the total number of tanks
are in & breached condition. If there
are about five lakhs tanks then it
would be that about 80,000 tanks are
not in good condition which means
that about a very big portion of the
total remain unutilized. I have not
very accurate figures but I think we
have somewhere about 30 million acres
of land under irrigation under tanks
out of which today we may be having
16 million to 17 million acres under
irrigation. The balance of about 10
million to 12 million acres can be
brought under irrigation through re-
pair of the small tanks. But they are
not taken up. And when we take up
these questions, the State and the
engineers in particular come in our
way. This is how it happens. When-
ever there is a big project, every En-
gineer would like to go and work
there and make a name for himself.
For repairing these small tanks peo-
ple have got to go to the villages.
Further, they cannot show their wark.
Therefore, they are not enamoured of
them. They would like to go to the
big projects and dams. The result is
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that during the monsoons the whole
crop is washed away by breaches
occurring in tanks and after that the
green flelds get dry for lack of water
and attention.

Therefore, the Planning Commission
has got to devise means, just like the
Army Corps, for these small projects.
There should be special engineers who
would go and tackle these prablems.
Or, all the engineers should be told
that during the monsoon season they
should go to the village sector to
work because we can get so much of
extra acreage of land wunder irriga-
tion by attending to these small tanks,
There should be special provision to
take out every engineer from every
major project and put him on work
relating to small tanks. Some such
scheme is necessary. If you do this,
gince these tanks are in different parts
of the villages they will, to a large
extent, help us in increasing our pro-
duction enormously. This is a part
of the Plan which the Planning Com-
mission has got to think about.

The question of employment is a
very big factor. People in the village
sector today have become conscious
that there is something like a Plan,
but they ask: “We have got indepen-
dence, we have got the Plan and
money is being spent. But why is it
that what we got during the British
regime, even that we are not getting
today. There is insufficiency of food,
which was not there during the Bri-
tish regime, and the prices have shot
up enormously since then. To whose
benefit are all these things occurring?”
They suggest that they should get ade-
quate food and adequate employment.
‘We are an independent country today
and everybody should get employment.
If the employment potential has got
to be increased quickly, then again,
attention to minor irrigation imme-
diately comes to the forefront. If there
is an agricultural sector where there
is no employment, people migrate to
the towns., If we can stop that, the
backlog of unemployment in the town

22 SEPTEMBER 1958 Appraisal and Prospects

of Second Five Year Plan

sector, the urban sector, could be
cleared up to a sufficient extent.

In the Second Plan it was assessed
that 9'6 million people would be em-
ployed and today the figure is 6'5
million for an expenditure of nearly
Rs. 4,650 crores. It means that for an
amount of nearly Rs. 150 crores of
deficit, the employment potential has
gone down from 9'5 million to 65
million. Here also it has got to be
borne in mind that the private sector
has done much more. They have
spent money and have shown results
within a period of three years where-
as the public sector has not shown
so much. The private sector is capi-
tal intensive and not employment in-
tensive. Though they have been able
to spend money, that has not given
us much employment. So, the public
sector has got to be more efficient.
When money is spent in thousands
of crores how the employment figure
has gone down from 9°5 million to 6'5
million has also not been explained, 1
hope that the Planning Minister, wha
is in charge of labour also, would ex-
plain the situation as to why this
deflciency in employment has been
there.

So far as money is concerned, I
congratulate the Planning Commission
as well as the Finance Minister for
the excellent job they have perform-
ed to make money available for the
Plan from both internal and external
resources—-external resources by loans
and internal resources by increasing
the revenue. If all these things have
been fulfilled and still the Plan tar-
gets as a whole shall not be completed
the result can only be due to infla-
tion. If that is not s0 and the Plan is
going on successfully, they should ex-
plain to this House and say how we
have not fallen short of fulfilling the
Plan. But if there has been difficulty,
1 feel it is due to inflation. According
to my calculation they can achieve
only two-third of the targets that is
about 66 per cent. But from the figures
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that have been given, it appears that
they are going to achieve about 85
to 90 per cent of the Plan targets

How they could have come to this
conclusion, I am unable to understand,
If this is not there and the extra
expenditure is there either due to
Defence or due to expenditure on
other things, why has this been done?
What is the reason for that? Of
course, I am not speaking of defence
only. There is additional expenditure
in Rourkela and other Profects, At
the Steel Plant projects the expendi-
ture has gone up from Rs. 300 crores
to Rs. 490 crores. Why should it be so?
Why nearly Rs. 190 crores, i.e., one-
third, more should be spent on these
projects? It has not been explained
as to why there is additional expendi-
ture on these projects.

More money has been spent on
foreign exchange. For instance, I will
place before you the question of drugs
that have been imported. Nowadays
on account of the new drugs that have
been put up in the market due to re-
search, though the number of drugs
that medical men need is very very
small, the merchants purchase all
the old lot because it is still selling
in the market. Why not consult the
medical men or the Indian Medical
Association about the necessity of all
these drugs? Licences have been given
for the import of all drugs, on things
which we do not want. We can limit
the number of drugs to be imported
to just a few items and stop the im-
port of other drugs and thus save
some foreign exchange.

I understand a similar thing is being
done in various other sectors also.
Licences are given and they are sold
in the black market. Black market is
going on in licences. Therefore foreign
exchange component also is being
spent away recklessly. That is the
thing which the Planning Commission
-ought to look into very carefully.

Yhen, in Mysore State there is an
electricity scheme, Saravathi. Nearly
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Rs. 7 crores have got to be spent on
it. It would give electricity not only
for the industrial purposes, not mere-
ly that,—I have been representing this
over and over again—by constructing.
a dam we irrigate the land lower down
but by offering cheap electricity we
can irrigate lands higher up. Apart
from the construction of wells, if we-
have electrical installations all along
the course of the river higher up,.
above the dam, for lifting of water
through electricity, we give water and
electricity that is generated lower
down which, apart from helping in-
dustry, could help irrigation. Instead
of giving it for lighting, let it be given’
for agriculture higher up. We can
irrigate double the quantum of land
like this and have sufficient quantity
of agricultural produce which is the
mainstay of our economy. Therefore
I feel that whatever may happen we-
should immediately attend to this-
aspect of the gquestion that if we
have to enthuse and make people give
their valuable help to produce suffi-
cient foodgrains, we have to pav more’
attention to the agriculturists, enthuse’
them in whatever manner we can and’
spend more money both on agriculture
and on things which could give people
more employment. Agriculture and.
employment are two aspects of the
question which are vital matters and'
I hope the Planning Commission will
go into these. Other sectors could
gradually come into the picture but
this delay would not be disheartening
to the people.

dfww war srevgor i’ (feragd) ¢
QITENY WENET, WAAT & TEY F WA
HATE 9T W& 74 & | F 59 qYorar & gaw
¥ gt & waw w6 g fir ag Y dre
g T ¥ W ¥ER AW 7 AW
aqed} ®Y A1 wiafa ¥, JEwr ow A
FIOO Y | gETR G987 wWRe ¥ & miway
Frgl—

AT e
areefiy aaefa @
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Shri Harish Chandrx Matbur (Pall):
There has been very strong criticiam
of the Plan as it stands, and some of
the hon. Members have, in their in-
dignation, even demanded the resig-
nation of the Planning Commission,
and certajn very disparaging observa-
tions have been made against the
Planning Commission. But may [
know if this Plan has not been accept-
ed by the Government? May I know
if this Plan has not been discussed
on the floor of the House more than
once, and whether this House has not
adopted this Plan? How is the Plan-
ning Commission responsible?

Shri Braj Raj Singh (Firozabad):
The whole Government is responsible.

Shri Harish Chandra Mathaor: I
entirely agree.

Shri Braj Raj Singh: They should
resign.

Shri Harish Chandra Mathur: It is
my contention that the criticism in-
stead of being directed against the
Planning Commission should be direct-
ed against the Government.

How is the Planning Commission
responsible? Is it a super body which
exercises control over the State Gov-
emmment as well as the Central Gov-
ernment? Is it a body which has any
control over the administrative
machinery which implements the
Plan? How is the Planning Commis-
gion responsible if the Food Ministry
goes wrong and creates artificial scar-
city of food in the country? How is
the Planning Commission responsible
it ine Ministry of Commerce and In-
dustry goes wrong and fritters awsy
our foreign exchange? I say the:
whole criticlsm should be directed
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[Shri Harish Chandra Mathur]
against the Government, and so far as
the Plan itself is concerned, 1 say
Parliament itself cannot disown its
responsibility. We have adopted this
Plan in all wisdom after discussion at
every stage. I can understand that
the implementation of the Plan has
been faulty, but for that the Planning
Compission cannpt be held responsi~
ble. The responsibility lies squarely
on the shoulders of the Government,
the Central Government as well ag the
State Governments. If after accept-
ing this Plan, Government finds it
necessary that in the interests of the
seourity of the country, a vast chunk
of our resources has got to be diverted
to defence, I do not know how the
Planning Commission can be held res-
ponsible. '

My complaint against the Planning
Commission is only this, that they
should be more in touch with the
realities of the situation. They should
not live in seclusion and isolation. I
cannot appreciate and understand why
the Members of the Planning Com-
mission should not at least attend
Parlilament when the Plan is being
discussed. They should It makes a
lot of difference, even if they  rond
our speeches in the papers or when
they go there. I think the hon. Minis-
ter of Planning owes an explanation
to the House as to why the Members
of the Planning Commission should
not take interest and be here in the
Officlal Gallery to hear the discussion
so that they bear in mind the
temper and tone of the House.
It 45 a matter of regret that
even Government does not take that
interest in the discussion which it
should take when the Plan iz being
discussed,

Pandit Thakur Das Bhargava: Does
the hon. Member really believe that
anyhody goes through the speeches
delivered here, either the Planning
Comymission, or the Minister or any-
body else?

Me. Deputy-Speaker: We shall pre-
sume that they go through them.
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Shri Harish Chandra Mathur: I give
them the best that I possibly cap.
Even if 1 presume that they read these
speeches, we do expect the Members
of the Commission to be here in the
Official Gallery.

I at leaat expect that the Central
Government Ministers take muoh
more interest. What is the use of
having one Deputy Minister sitting
here listening to the discussion tak-
ing place on the floor of the House?
I can understand a temporary absence.
As a matter of fact, planning is not
a subject with which only the Minis-
ter of Planning is concerned. It is a
subject with which the entire Cabinet
is concerned and I at least expect the
Minister of Food and Agriculture and
the Minister of Commerce and Indus-
try Lo be here all the time.

Mr. Deputy-Speaker: [ agree with
the hon. Member there. 1 saw that
there were some Ministers during the
previous day, but certainly it is un-
fortunate that none of them is prescnt
today. Therc ought to be a larger
number of Ministers.

Shri Harish Chandra Mathur: Every
Minister has got two or three assist-
ants.

Mr. Deputy-Speaker: 1 hope that
the wish of the House will be conveiy-
ed to the Ministers.

Shri Harish Chandra Mathur: I am
very grateful to you for your observa-
tion, and I do hope that the discussions
which take place in this House are
taken seriously.

Having made these introductory re-
marks about the responsibility of the
Planning Commission vis-g-vig the
State Governments and the Central
Government, I may say that it is true
that we all feel deeply concerned about
the successful implementation of the
Plan. The stake is so big that we have
very willingly subjected ourselves o
such heavy taxation and are prepared
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to stand by that taxation and all the

orts which are implied, but
we do expect that the Plan will be
implémented and executed reasonably
well. It is not only we that feel con-
cerned; even the foreign countries
feel very much concerned about our
Plan, and the success and the progress
that we moke. They have not only
expressed their sympathy or concemn,
but most of the important countries
have gone out of their way to render
us such substantial assistance as is
possible to pull us out of the difficul-
ties in which we have landed our-
selves.

I can understand the prejudices and
complexes of my hon, friend Shri
Mukerjee, but 1 cannot understand his
criticism against the substantial assist-
ance which has been made available
to us by the UK, US.A, and Canada
and other countries. I do not stand
very much for foreign assistance, I do
not want foreign assistance, but we
cannot ignore the fact that but for the
foreign assistance which we are re-
ceiving now, it would be simply im-
possible or difficult for us to pull our-
sclves out of the difficulty in which
we have Janded ourselves.

I particularly appreciate the assist-
ance from the U.S.A, because we
must appreciate that our foreign
policy is so embarrassing to that Gov-
ernment, and it feels embarrassed
even in respect of certain of our allies;
and in spite of that if the assistance
is coming forth to us, we¢ must all
the more appreciate it and express
our gratitude.

We have not budged an inch from
the policy which we have adopted,
the policy which we consider to be
correct. Only two days back; our
representative, the Defence Minister,
tabled a resolution in the UNO in
respect of the inclusion of the Repub-
lic of China which is truly embarras-
sing both to the UK. and the U.S.A.
‘We have not budged an inch from our
foreign policy, =nd there are no
strings attached to the foreign assist-
anee which we are getting. It s,
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therefore, all the more necessary and
correct to apprecizte that.

While we apprecigte this foreign
agsistance, I wish Government takes
a deflnite warning from the circum-
stances in which they find themseives
today. As I said, I do not object to
the foreign assistance which we plan
for, but I do not want that through
our own administrative failures and
through our lapses we create such a
situation for the country that we find
ourselves at the mercy of foreign
assistance. The circumstances wera
definitely such that we needed foreign
assistance, and but for the foreign
assistance, we would have been in
great difficulty. I hope Government
will take this warning seriously, and
in future, we shall not find ourselves
in such an awkward position. But, in
spite of the foreign assistance that we
have received or we are likely to re-
ceive, which is more than what wa
had envisaged in the Plan, and in
spite of the fact that the
taxation returns are expected to
be more than what we had
envisaged, still we find ourselves in
difficulty. The Plan definitely is ail-
ing and languishing. The two reports
which have been made available to
this House, the appraisal of the Plan
and the reappraisal of the Plan, are,
1 think, just like health bulleting from
the doctors regarding an ailing patient.
In these health bulletins which have
been made available to us, if we give
a carcful reading, we shall find that
some of the facts—of course, we are
grateful to Government for making
such information available to us—to
which I shall refer later, are just
like the shifting sands of Rajasthan;
they change so quickly and can never
be relied upon for anything. And
even the facts that have been given
in these two reports do not indicate
the causes of the disease. There is no
diagnosis of the trouble. They only
give us a clear picture of the present
position, our present difficulties, how
we stand and how we fare. To my
mind, the real cause or the real
trouble of our present difficulties i
outside these two bulletins.
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1 think if we give a careful con-
sidermtion, we shall find that the
trends and attitudes in the country
at present are one of the most basic
factors which have been responsible
for the present state of affairs. And
no plan can ignore the basic factors,
namely the trends and attitudes which
are prevalent in the country. And
what are those trends and attitudes
which are prevalent in the counftry
today? The Planning Minister has
complained, and he has even men-
tioned in his speech that he is not get-
ting full support from the people.
Member after Member has said that
we have not been able to enthuse the
masses. Why is that so? After all,
that is the basic thing, and we must
enguire into it. So far as I could
see, there are two very important fac-
tors which are responsible for the
present trends and attitudes. One is
the lack of confidence in the spending
of Government. People have very
little faith that the money which is
being placed in the hands of Govern-
ment is properly utilised.

As you are aware, certain Members
here and also certain people outside
made certain cuts in their allowances,
and they were prepared to help the
Plan, by giving whatever little contri-
bution they could. But, today, they
feel that there is no urgency and
there is no necessity for it Why
should they feel so? As a matter of
fact, today, if we are faced with any
difficulty, it is the difficulty of inter-
nal resources. Still, the situation is
that people do not want to give any-
thing; no more people are coming for-
ward with cuts, and no more people
are coming forward with greater con-
tributions; on the other hand, even
those who had made these cuts are
withdrawing them. Even the ICS
people who are the best-paid people
are not giving anything. May I know
if anyone of them has affered any
cut?

Shrl Braj Raj Singh: Why should

they! They ure the rulers.
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Shri Harish Chamndra Mathur:
that they think that it iz not worth,
the while doing it? Or, is it that
they have no confidence in l.he Plan?

In It,

are not the right people in the righi
place, or they themselves do not know,
that it is worth the while contributing
a single ple to this Government be-
cause it is not going to be properly
utilised. This is & very important
thing, and I feel that Government
must create & confildence in the minds
of the people that every pie that is
being placed in their hands i{s being
properly spent.

While speaking on the Demands for
Grants relating to the Finance Minie-
try, I had laid stress on this point, and
I had quoted all the illustrations. I
have got hundreds of illustrations now
to quote, which will indicate how the
money is being mercilessly misspent
at all stages. The hon. Finance Minis-
ter was then good enough to give me
an assurance and give this House am
assurance that he would do his very
best. But, I think that nothing sub-
stantial has been done, or, at least,
we do not know what has been done.
I have asked question after questiom
to find out whether we can be satisfied
that the best use is going to be made
of our money.

TAnother important trend is that
those who are in power, not only
those in political power, but those
who are in an advantageous positioa
politically as well as financially are
today engaged only in making more
and more money. Those who are not
in power politically—they are not

» confined only to political parties but
they also include those dessident
groups of the Congress which are
almost everywhere—are today engag-
ed only in creating more and more
political trouble, and more and more
exploitation, with the result that the
implementation of the Plan is natu-
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ally not very satisfactory, and no
importance is being attached to it
Unless and until Government take
certain measures in this behalf, noth-
ing ia going to happem. For, you
cannot energise the masses and you
cannot get any co-operation for the
implementation of the Plan with the
present trends. and attitudes.

I shall make certain suggestions now
in this respect. My first suggestion
is that the National Development
Council which is the highest body
here should be reconstituted, that is,
that the Natiopnal Development Coun-
cil shopld include the leaders of the
Opposition. At present, it is consti-
tuted only of the Ministers of the
Central Government and the Chief
Ministers of the States. I would sug-
gest that the Council should have on
it Leaders of the Opposition, and also
have at least a few members from the
Congress side, who are non-officials,
who will bring to bear a fresher out-
look, an outlook which is different
from the outlook which the Minister
and those in Government develop. It
should also include three to five per-
sons from outside this Parliament.
And I wish that the Prime Minister
gives a Dbetter consideration to the
report which has been submitted,
particularly, by the Estimates Com-
mittee. QOur course, he has got an
overall control. But, if he devotes
more of his energies towards seeking
the co-operation of the people, if he
gives his energies to give that revo-
lutionary touch to the execution of
the Plan, abont which my hon. friend
the Planning Minister has spoken,
if he brings about a proper atmosphere
in the States, seeking the co-operation
of the Opposition, and smoothing the
differences between the Congress
groups or scorching them, then I think
his energies would be much better
utilised and this country will benefit

much more than if he were to be

fngaged as Chairman of the Planning
Commission or in the routine adminis-
tration of the State.

Mention has been made sbout fresh
tamation. I strongly oppese fresh
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taxation. I oppose it because, as I
said, people have not got any confi-
dence that the money is being pro-
perly spent, and also because I feel
that it is not at all necessary or re-
quired. I would like the Planning
Minister just to recollect what the
Minister of Finance had said when he
had presanted the budget a year and
a half back and when he had talked
about the Second Plan. He almost
gave an assurance to the House that
during the period of the Plan, there
was not going to be any fresh taxation
or any substantial additional taxation.
So, hardly a year and after that, if
we find that the Planning Minister
himself spends the money, or rather,
the Government spends the money
through its own administrative failures
and lapses, and creates trouble for
us, and asks for more taxation, I think
it is wholly unjust and unwarranted.

It is my firm belief that it ls not a
crisis of resources; it iz not a crisis
of the external resources; it is not a
crisis of the internal resources; it is
only a crisis of the administrative
failures and administrative lapses. If
we can just bring about that revolu-
tionary touch about which the Minis-
ter talked so much, if we could see
that our administrative machinery is
properly set, if our Ministers are
made to realise their responsibilities,
then we would have done a lot to
face this crisis. We have a great
asset in our Prime Minister. We can
never calculate what a great asset he
is. But it also means a little dis-
advantage to us. The protective
umbrella of the Prime Minister's per-
sonality here has, as & matter of fact
resulted in a sort of complacency on
the part of the Government. We have
not been able to produce that impact
on the Government, that sense of res-
ponsibility has not been created in
the minds of the Government because
of that protective umbrella of the
Prime Minister.

15 hrs.

I would, therefore, suggest that
there should be no taxation and that
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we should try to gear up our adminis-
trative machinery. Regarding the
functioning of the administrative
machinery, it is not only I who have
been talking all the time. It is not
enly my view. Even the two-man
study team which they had also point-
od out that it is very necessary that
something is done about it. I under-
stand that those experts have already
made certain suggestions. I would
like to know from the hon. Planning
Minister what suggestions have been
made by that team, particularly re-
garding the administrative machinery
referred to in their letter, and what
action Government are going to take
to gear up the administrative machi-
nery.

Shri D. A Katti: Mr. Deputy-
Speaker, the Second Five Year Plan
has been the centre of attention. That
is but natural because this Plan, or
the aim of the Plan, is to bring mate-
rial prosperity to all. There has been
a lot of publicity on this score and
as the Plan is regarded as the source
of all our greatness and happiness—
our Government are making n!l efforts
to finance and execute the Plan success-
fully and to bring about the so called
Ram Raj in this country.

This task has forced our Govern-
ment to approach many forcign coun-
tries for loans and to invent all forms
of taxes. Now again therc is a pro-
posal for additional taxes This ‘tax
business’ has reached such a stage
that it will not be an exaggeration to
call this Government a Tax Govern-
ment or Taxing Government,

1 do not wish to speak about the
sufferings the poor people are exposed
{0 on account of a horrible increase
in taxes on articles of primary needs.
And the people may not mind suffer-
ing now. But what hope does the
Plan offer to the people? What hope
doess it offer to the common man, the
agricultural labourer, the shoe-maker,
the wood-cutter and so on? There is
no hope for these people.
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The First Five Year Plan is owver
and we are in the midst of the Sacond
Plan. During these seven years,
crores of rupees have been spent on
various schemes. But what is e
result? The result is that unemploy-
mant is day by day getting flerce, the
food problem is eating the braims of
all, the cost of living has gone very
high, there is no prosperity there is
no promise of prosperity; the result is
that there is nothing sure, nothing
encouraging, nothing hopeful. Every
new day brings with it new problems,
new difficulties and new miseries. That
is why people in the country ask: Is
it for this that we are having these
plans, that we are spending crores of
rupees?

In the face of these circumstances,
it is essential and imperative on the
part of Government to re-examine
the whole situation and find out
where the fault lies, whether there is
anything wrong with the Plan, whe-
ther there is anything wrong with the
working of the plan? There has been
such a re-examination and the memo-
randum submitted by the Planning
Commission discloses the difficulties
with which the Plan s confronted.
The decline in the foreign exchange
reserves, the food crisis and the price-
level have hampered the progress of
the Plan. This has also caused to
cffect some curtailment in the physi-
cal targets of the Plan. Thus the
whole blame is thrown on the circum-
stances and difficulties and it is shown
that the Government are in no way
responsible for the failure of the Plan
and the unhealthy situation that is
created now.

I do not wish to speak as to who is
responsible for the foreign exchange
difficulties, the food crisis and the
price level, but taking these into
account, are these the only causes or is
there anyhing else? I feel homestly
Sir, that inefficiency, dishopesty amd
corruption in the administration, in
the working of the Plan,
are, though not solely, great
ly responsible for sush a diuation. I
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believe that with the resougces avail-
phlz and with all these difficulties, it
was poesible to make a good deal of
progress. It is not known how the
money hav been spent, whether it has
been uselessly spent or wisely spent.
“The question whether the fruits of the
schemes that have been completed
have been exacted is also completely
ignored. I may say the Government
are very sincere. I may also say that
they have got good motives. But that
alome is not sufficient. Some wisdom
.is also necessary, wisdom to know the
mistakes and correct them.

There I am reminded of a story told
about Shivaji, the great Maharatta
ruler. Once he happened to be the
guest of a peasant. This was in his
early days. The peasant's wife never
know that the guest was Shivaji—
Shivaji did not tell them about his
identity. They offered him food con-
'sisting of milk and rice. Shivaji
poured the milk over the rice. The
milk began to flow all round the plate
and it was not possible for him to mix
the rice with the milk properly and
eat it. The wife, who was sbserving
this, said: “Young man, why are you
doing like Shivaji? He is conquering

fort here, a fort there. Fort after
fort, he is conquering, but he is able
to consolidate the whole position. He
15 not able to exact the fruits, and
there is msmanagement. Why are
you doing like Shivaji? Just make
space in the rice for the milk, then
mix it and make the best use of it"”.

Shivaji was wise. This opened his
eyes; he corrected his own mistakes
and became a great Mahratta ruler.
The same is the case with our Plan-
ning. Our Government are building
a dam here and a dam there, 8 power
plant here and a power plant there.
So many schemes are there, but the
rGovernment have never seen what is
first and what is last, what is spent
and what is gained.

v

Mr. Deputy-Speakes: Now the hon.
Member is going to act as the
‘peasant’s wife'.
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Shri D. A. Eatél: Yes, if that will
benefit the Government and the
people, I am prepared to play the
role of the ‘peasant’s wife' also.

The Government should be as wise
as Shivaji so as to save themselves
from the great disaster. Our Gov-
ernment know how to levy taxes, how
to get loans and how to devise
schemes, but they do not know how
to make the best use of what they
have got. They have failed in
exacting the fruits of the schemes-
that have been completed.

Then there is another most im-
portant aspeet. There is corruption
in the administration. There is cor-
ruption everywhere in this country.
But the corruption going on in the
working of the Plan and the imple-
mentation of the Plan ig sp rampant
that there is no parallel to it.

1 would like to cite an example
here.  In my district ie., Belgaum, a
canal work is going on &nown as
Ghataprabha left bank canal. The
Government have fixed some rates for
work. For example, for digging one
square foot of soft spil, the
rate in Re. 1, and for the
square foot of rock, it is Rs, 5. But
the contractor pays some money to
the cngineer. The engineer is a
magician there. He makes ‘soft’ soil
into ‘rock” and for the work of Re. 1,
the contractor is enabled to get Ra. 5.
In this way, if this continues, what
would be the worth of forty-eight a
hundred crores of rupees? If we
spend again Rs. 4800 crores, we can-
not achieve even half the targets. It
is a criminal waste and it must be
checked but Government is not doing
it. Serious efforts should be made to
check corruption; otherwise, the
country will go to ruination. Cor-
ruption must be sternly dealt with.
If you are pot able to do it, you will
find yourself on the verge of insol-
vency. The people who are corrupt
are the enemies of the country and
they must be whipped publicly, shot
and hanged in the interest of the
people,
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Mr. Deputy-Speaker: Not just
now?.... (Interruptions.)

Shri Raghnnath Singh: Tomorrow.

‘Shri D, A. Eatti: There is misap-
propriation and waste of money.

I shall give you an example. There
is a Sarvodaya centre in my constitu-
.ency. Once 1 visited the centre and
40 my surprise I found there some
chickens reared and I later learnt
that also country liquor is available.
Some Congressman is in charge of
that centre. Chicken is there and
country liquor is there and the Gov-
ernment is spending about a lakh of
rupees for this purpose every Year.

An Hon. Member: ....On chicken
and country liquor?

Shri D. A. Eatti: Is it not a crimi-
nal waste? When money is being
wasted like this when there are such
things going on what does our Prime
Minister say?

Mr. Deputy-Speaker: Let the hon.
Member write to the Minister just as
he has seen these things.

Shri D. A Eatti: I am epeaking
here and 1 hope the hon. Minister
will take note of it. The Prime
Minister says: we are proud of the
Plan; it is very ambitious and we will
complete the Plan. He is just like
Tippu Bultan. He was playing chess
and his people said: “Your Majesty,
the enemy js fast approaching”. He
said: “Ane dho” and he was flnished.
In the same manner our Prime Minds-

- ]

ter says: “§H A, FF U w4
Allowing this sort of things to go on
is to dig the grave of the country.
That is why our hon friend Shri
Bharucha, has suggestedq that the
Planning Commission and the Plan-
ning Minister should go. But who.is
10 come there?
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Mr. Deputy-Speaker: 1 thought that
the hon. Member was finishing with
the grave.

Shri D. A. EKaitl: There ave many
best brains in the tountry and they
must be made use of It is not a
question of the prestige of the Gow
ernment. It is a guestion of life and
death of millions of people. Pleass
do not gamble with the lives of the
people. Dr. Babasaheb Ambedkar
was not a Congressman. But he was
entrusted with the work. He dmafi-
ed the Constitution and he did his
best. He asked for planning; but he
was refused. Had he been given that
ohance, he would have guided the
country properly and the country
would have been benefited. I do not
exactly say that there should be a
Coalition Government but you must
try to take the benefit of those who
can render service to the country and
the people.

The question of agricultural deve-
lopment has been touched by most of
the hon. Members. There hag been
very severe criticisrm by most of the
hon. Members. But if we have a
definite land policy. I we exploit
the irrigation potential that is awail-
able now and utilise the money pro-
perly, it is possible to increase pro-
duction. But will that solve the
problem? The rate of growth of our
country’s population is so high that it
will not be possible to meet the needs
of all by producing in the land al-
ready cultivated. We should also
bring under cultivation every piece of
land that is available. About #0 mil-
lion acres of land is under cultivation
and there is about 80 million acres
of land which is lying waste and
which ig fit to be cultivated. There
are people who are prepared to cul-
tivate these lands if they are given
to them. In every village, there are
such lands. By cultivating thege
lands, I am sure there can be
enormous increase in food protection:
But the Government i» not doing that.

‘While speaking on the Demands of
the Food Ministry, I had referred to
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this and I had attempted to invite the
_attention of the hon. Minister to this
"sspect but 1 do not know why the
Government is sleeping on this point,
I not today, it will have to be done
some day.

In my constituency there is an
area which is marked jungle in the
records but there is not even a shrub.
There is no jungle at all. I asked the
forest officer to grant that land to the
memberg of the Scheduled Caste but
he replied that it was jungle. When
I told them that there was not even
a shrub, he continued to say that it
wag a jungle. That way land is lying
waste. I these lands are properly
made use of, the problem of the land-
leas agricultural labour will alse be
solved. These people are starving
and groaning under the miseries.
The Plan has got no provision for the
well-being of ten crores of land-less
agricultural labourers.

Mr. Deputy-Speaker: The hon,
Member's time is up.

Shri D. A Kattl: I hope the Gov-
ernment will consider all these things
and see what can be done.

Shrimati Ila Paichoudhuri (Nabad-
wip): Mr. Deputy-Speaker, I am very
happy that you have given me an
opportunity to speak.

Shrj Raghunath Singh: We are also
very happy.... (Interruptions.)

Shrimati Il Palchoudbari: Many
shings have been said about this Plan.
Before I proceed further, I would
like to bring to the notice of the
House certain facts. The Plan has
been conceived at a period when we
had many things to look to. The
essential features of the Plan includ-
ed four stee] mills which absorbed a
large portion of the investment. The
expanded railways and transport,
eoal, power, irrigation, agriculture
and other things had been taken into
oonxideration. Al thig was, when
we did nét have enough Internal re-
sources, naturally contingent on
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foreign help. We cannot help that.
Yet foreign help was not that easy to
get because the price of foreign help
was very high at that time. For
instance, the World Bank's interest
rate was 5735 per cent. The rate
announced by the IBRD was almost
equally high. Some short-term capi-
tal rates ran as high as 13 per cent.
So, we did not get help very cheap-
ly. So, that was another thing that
we came up against. It ig also true
that we did not have such a lot of
money in the country. Our rate of
interest and savings would still be ten
per cent. of the national income com-
pared to 20 per cent in Russia, 15
per cent. in pre-war Japan and 12
per cent, jn China. India with a
population of twica of all Western
Europe would still have an invest-
ment capacity equal only to that of
Sweden with its population of seven
million. Much criticism has been
made of the Plan by various speakers
but I will on the other hand say that
it has also been appreciated by many
countries abroad. I can only quote
from the Congressional proceedings in
the United States of America where
hon, John P. Kennedy of the Demo-
crats has made a very pertinent re-
mark about our Plan. He has stated
that if one country, in particular, had
successfullly pointed the way to pro-
gressive  economic development,
achieved a steady rate of growth,
and in which the private sector had
some part to play and where it
avoided excess of governmental regi-
mentation and controls, that country
was India.

Having said that, I must say that
we do have certain things, about
which we can congratulate ourselves
that we have achieved them; but
there are certain other things about
which, if I may be permitted, I would
like to draw the hon., Minjster's
attention.

Sir, the Plan has been reappraised.
I am very sorry to find that the target
suggested for the next two years to
the States, particularly, for raising
additional resources has been indi-
cated ag Rs. 140 crores, which com-
prises of Rs. 60 crores under
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additional taxation, Rs. 50 crores
under loans and small savings and
Rs. 30 crores under economic in non-
planned expenditure. Sir, non-planned
expenditures are the only things
where we can hope to enthuse the
people, where we can give them a few
amenities. It is only in these things
that we can bring to the man in the
street a little bit of comfort that he
can get from the Plan. Here we
want to curtail that. I do not see
how we can enthuse the people.
Therefore, I would like to say, first
and foremost, that that expenditure
should not be curtailed at this stage.

We must also take into considera-
tion the welfare of children. The
welfare of children cannot wait. We
cannot wait till we have got through
the Second Plan and come to the
Third Plan to do something for them,
for children are children only once.
If we have no provision whatsoever
for childrep in the Second Plan.
I do not %know what we shall
have in the Third Plan. Even
Mrs. Gandhi who went to Geneva
from the Indian Children Welfare
Council has had said that it must
be a priority in the Plan. I would
also quote Mr. Leonard W. Mayo,
President of the International Union
fur Childg Welfare, who has said in
very clear language: “We must re-
member in this day and age and this
troubled times that a child is a child
but onece, and this childhood must be
ag secure, as free from tension and
uncertainty and fear as it is possible
for us to make it. The problems of
children cannot wait. In West
Bengal, particularly, the refugee pro-

lem having come into West Bengal,
there is also the question of children
in the refugee camps. If we do not
have their welfare, their well-being
in our minds and in the Plan, we
shall have made a strata of persons
who will be anti-social, whom we
cannot hope to make good citizens of
India and from whom we cannot hope
for anything. Their condition is one
which does not brook any delay. We
scannot curtail the amenities to them
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to have steel plants, tractors and--
other things. We cannot afford not
to look after our children. Let us
not have steel as our slcgan, let us
have. on the other hand, “build the
children of India, and build the future
of India™.

Secondly, I would like to say that
slum clearance also must have prio-
rity. In regard to this, I do not agree
that we cannot have more taxation.
If taxation is to be had for that, we .
must have it. It has been recom-
mended in the Report of the Advisory
Committee on slum clearance and also
in the Report of the Sen Committee,
They have said that we could have
a terminal tax on railways, and that
in itself would produce the money
needed for slum clearance. This
matter has been considered by Gov-
ernment. Ewven in the discussion that
we had the other day, Panditji him- .
helf said that it has to be examined
in detail and that the Planning Com-
mission has been asked to do so.
He said: “I should like to assure the
House that, broadly speaking, the Re-
port has been accepted”. If the Re-
port is accepted, then, I hope, on the
plea of cutting down the Plan, the
provisions of clum clearance would
not get the go-by, and that it will
be continued; because there also
there is the question of children and
people living in conditions much
below what the Constitution guaran-
tees to them. Also, there are the
people who keep the towns clean,
who are in the conservancy services.
If you see the horrible state of their
living vou will agree with me when
I say, I do not think any Plan can
expect to go forward in any towna
where there are such conditions.
Even then we are saying here that
we must curtail the amenities and
carry on with out steel plants. Is
that the way to enthuse the people?
I do not think we can get enthusiasm
that way.

Thirdly, I have to bring forward
the question of food. There was a
meeting with the Leaders of the
Opposition also. They are also of
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the opinion—in this meeting my hon.
friends Shri Tridib Kumar Chau-
ydhuri, Shri Asoka Mehta and others
were present—that we must get rid
of the pre-Independence outlook of
the British about test relief and per-
manent development of a place; be-
cause uniess we do test relief which
will lead to permanent development
we cannot hope to produce more food.
Therefore, we must give priority
through test relief to smal] irrigation
schemes. Of course, we must con-
serve as much food as we can. Food
refrigeration and conservation must
find priority, because, unless we con-
serve what we have how can we hope
fo compete with world market and
keep on importing food? We also
lose 30 per cent. of what we get on
the railways' tracks because they be-
come unfit for human consumption.
Therefore, refrigeration and conser-
vation nf food, and the outlook about
test relief must underge a radiesal
wvhange.

With the various suggestion made in
regard to food, I would like to say
one more thing. The question of
giving the irrigation water free to the
cultivators must be considered. It is
a known fact that we never miss
what we never had; but we are wil-
Jing to pay for what we have been
‘uged to. Before soap was introduc-
cd, soap was given free so that people
may gel used to it. Before tea could
be popularised, the Tea Board had to
give various free samples so that
people may first get used te it and
then pay for it. In the same way, if
water is also given free to the pea-
sants they will use it and when ulti-
mately they are in a better condition
you can impose a levy which they
will surely pay. It you ask them to
pay straightaway, I do not think you
can get the payment from them, and
all the water will go waste. Your
efforts to enthuse the farmer will
also fail

1 have already touched upon the
refugee problem and the displaced
sons. You have pgot the
Dandakaranya scheme. I hope no

mofiey will be curtailed from that
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scheme. In fact, I would request the
Planning Commission to give some
more money to this scheme. It is a
scheme that will yield huge smounts
of money. Unless that scheme is
completed quickly, the fate of re-
fugees cannot see any kind of turning
point nor can Benga] come out of its
economic morass that it has gone into,
because it has already reached the
saturation point. Bengal cannot ac-
commodate the people who are now a
strain on our economy. 1 hope the
Planning Commission will give them
some morc money if needed, and not
curtail any of the rehabilitation pro-
visions as far as possible. Though
it has not been said so in the pam-
phlet, 1 do not know whether, when
the practical working comes, it wrill
be done or not?

Lastly, I have moved a substitute
motion. 1 have mentioned three
points there, of which I have already
touched upon two. I would like to
suggest that there should be some way
of increasing our earnings. The
three ways of increasing our earn-
ings are promotion of tea export pro-
motion of shipping and promotion of
tourism,

Sv far as tea is concerned, when
our expurts have gone dowp and tea
industry is facing some difficulty
some rclief in duties has been pro-
mised, but that dees not affect the
commun teas. If we have duties on
the common teas, outside buyers who
van gel common teas from Africa, will
not go 1n for Indian teas. The Tes
Board must also create a market in
Iraq, Iran and places in Middle East
for our good quality tea. The Tea
Board has money, and the Govern-
ment must see that it is properly
used to expand our teq industry and
thus earn foreign exchange.

With regard to tourism, we had this
meeting of Tourist Development
Council at Srinagar. It has certain-
ly recommended certain things which
1 hope the Government will consider
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and put into practice, because tour-
ism, if developed, can earn u Jot of
foreign exchange. Already it has
given us somewhere near Rs. 20
crores of foreign exchange, and the
hon. Minister, Shri S. K. Patil, said
in Srinagar that he hoped that in
future India would be able to earn
very much more than that -through
tourism, because, not only through
tourism do we earn foreign exchange
but we sell India in the right way
to the world and we gain friendship
at the same time. We export Indian
thought through the tourists and thus
attract tourists. It is no enough to
have slices of paradise like the
Ashoka Hotel to make them learn
about India. There are two kinds of
tourists: there are the tourists to
whom India is like a panorama and
a picture, and there are the tourists
who want to understand India. We
must have facilities in the dak
bungalows in the countryside where
they can see and feel the pulse of
rural India, see what is happening
in India and see the whole upsurge
that is going forward in India. That
also is tourism; it is not only the
beautiful mountains and torrents of
India of which the touristy can be
enamoured. We have other things
to show them; our cultural back-
ground must find a place in their
minds and the tourists should appre-
ciate that sort of thing.

In this connection, I would also say
one thing about prohibition. ‘The
State control on drinking and liquor
ghould not be wvery, very strict as far
a8 the tourists are concerned, be-
cause they are used to it.

Pandit K. C. Sharma: For their
friends too.

Shrimati Tia Palchoudhuri: Well, I
do not koow about friends. But
tfourism and austerity do not go to-
gether, nor do tourists and moral
Jeasons go together. If we want to
mmke money, we must make the
avepue suitable for the money to
come, and there, I think we can do
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something to earn money for ours
selves. ’

About shipping, the Bill has Been
passed, and we have gone into =&
glorious chapter of shipping. I hope’
that with our own money and with-
out any foreign participation Indian
shipping under Indian flags will keep
on earning foreign exchange and tide
us over the second Five Year Plan as
far as possible.

Finally, I just want to put one
question to the hon. Minister, the
question that Nezi Germany was ask-
ed in the old days was: “Will you
have guns or better?” They answer-
ed that they wanted guns and they
saw the devastating effect, of that.
The question with us today is, whe-
ther it is going to be bread or steel.
Look at the little pamphlet that you
have given us. In that, how have we
answered that gquestion? We have
answered it with coal and steel only.
1 only hope that when the question
is put, whether it is going to be bread
or steel, we shall at least be able to
say that it is going to be not only
coa] and steel but also bread and
amenities and social services as well
That is the only way to keep the
Plan going and to carry the people
with the Plan.

st "o wo fam (¥ sww):
IINA RFIET, ERTY A § TF 6graq
sfag & : 491 # d5=7 a1 fac 97
# Afew wer ogf e ' & wAwat g
fE ag T FRTT QAT "I R IEEr
#t dan gy dar ¥

o wAg & 5 qg @ gulr ow
affg T W W W oA
& ara urt W ¥ & ave W Ay
Fa¥ faraTs OF T I X o ok
Wit 3a% fasrs qfeamdz & ot gy
may fe ¥8 AT § sgew & A
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sy e ow ToE b YR O
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1 Froer ot ag Wl AT A wifE
Tav WA ¥ FIT U ST TR TG 9O
o xg aww gbi & gwwar g
e oty 2 & arz A qw F @we faw
gur ¥, 2w qerdt & 9T e ¥ WX A
vt Y qurly § a7 B &, AW
aw ff w7 & R 1@ QAT ® e
afl o W gOeT * W oo W
wqw fear W gt g WAt wERE
o fie gy wrarT & ey WY R, IKA
wxx § w1 Wi F awwar § fE qar
WHE IR W & |9 € w1 g fw
g1 a7 oE® A% 7 gy A} wAwar 97
s @ w7 Kt #Y gy afv oo §
e Iue ot wrfraw &1 a7 agw
WEATE ®7 Ay ¥ fE gATe AW & wwe
oY w1 a v et 3T F AT gd
Iak T T s 7 ot ag e
fowar & 6 s 2@ ® A CART WEE
¢ 1z wiaw & 5 |/ @ s T
fear mar W vy o derarc adY w@t
T 99 FFT A WK GORTTA X AT
w1 vy fisar fe ww aropm o Wi W
aw o wrigw fawra o sorcfoen
W BrdEe e B @ wwht g
RO wasgaagg
q7 %7 ¥ W%, 67 AT ¥ aw W owm
¥ ¥ ax T Wy gwr? AW
=%t i “darer fowe 9T a7 9T W
sfr ¢ faw ox fF wis wOF T
X LR ¢ TEH wft oTF ST TEET ¥
¥ ¥ 1o wOF v o mam e
o af welt & oy wfy gk oy fawrd
kT aeg § ot w7 o
Wt ST a¥ aF IO A o
ag wfisw sy w¥ v o7 oft § 3wk
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22 SEPTEMBER 1988 Appraisal and Prospects 7838

of Second Five Year Plan

wofeey &fr §rfr wifgd | ¥fes @<
X WY 98 79 A 1 F arww f
f& goerr wmafer & A wff
w2y 1| Wi ozl e wafer W W
Tare ¢ va% fag @Y s e g
at g fy v s | A e
¥ ¥ W aaEer e omar }
o< frame waage & & v oefie feaw
t o x@ wawgz W qog § ag W
9T HgAa A wT W @ e
U A At A dxrAre AG W Wy
.

ser & fr 7z wmnly ®Y Qv W
woet GFT § A fin of v & qErind
w1 FEL {EIGEN o7 oo fask § 7 4
2R &7 9T | oY g @ W & dfie
frfreT g #T xE oy w1 wamE Wk
g ool & Qw



»”i0 Motion re:

At & A 9T vEd fewms A
g T @ i ¥ Iw § 5 s
aficarre fritor ol gy wifgd 1 3fer
g Ty Wt § ) @A W #
sfww ofa i o qgfa =t
o fear § ¥ g A Iwwr
wory § 1 W e o #fide ffie
% fad ag wgm &% A T ag qafa
aff wrary wrfegd | ol gfy g
frar & | oTT £ I ¥ gL W A
%1 a1 Ag § e ofam  featew
ey ard 1 3few & wawar g B
T € I TU6TL WIAT 27 %3t §
o T QAT AIEHT ¥ 9% 9w =
dav & 1 & wngan g fF qoere, Qe
AT W g M KT I 6T
g Aifgd 1 @ A A ogw i &
faors w1 vz T & | TEi qr
i w T & I f5 rowr Al

ga Ak § I ot agrar for 9@
af e GO A D 5 S TR @y X
Iwa & ¥ § W IwNd § wF W A
fe¥ g & fg¥ &t w w0

343

22 SEPTEMBER 1058 Appraisal and Prospects 7846

of Second Five Yeor Plan

¢ A€ s agt A X oqw Wi
ﬁm“*ﬁﬁﬁgﬁoom
mtlﬂhﬁ?ﬂt&'ﬁkﬁﬂooo
featare Y faoreft § oYt wg o ddy
fasrft & ot fF & ad & s @ oy
77t 97 faeft 4 aove gread ) uH
AR g & fe Iudy faadt av #9
] AR Yooo farae & 1 @R
awTE> | I fagre § ot & w0
%Wmamuooo fre-
Rt AP i Fam P
st fex agt ® fAg T
Faar aff & 0 oA™Y f AR o
war § e 2w frge  gomet &1 fem
FEy & 1 a1 & fAdw w1 W@
5 gat fagre &Y g 9T & -
T & fag s & AT O, THTE ¥
ant g S agt F A FAT FM0 K
an a2 s gers &y gfaer faww
=ifEd |

The Minister of Home Affairs
(Pandit G. B. Pant): The memoran-
dum of the Planning Commission con-
taing a lucid statement on the Apprai-
sal and Prospects of the present Five
Year Plan. Nandaji, in his opening
address, has given an elaborate and
detailed elucidation of the salient
features of the Plan. Many speeches
have been delivered since and, accord-
ing to the usual customs, a number of
amendments have also been moved. It
is impossible for me, nor do I propose
to do so, to deal with the many aspects
of planning or even a few of the points
that have been raised here,

1 am glad to find that in spite of
considerable diversity of opinion re-
garding other matters, there is unani-
mity on one basic point. All have
accepted the principle of planned eco-
nomy. Everyone who has spoken has
testified to the efficiency of this method.
I am referring to that as human
memeory is sometimes short and we
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forget that only a few years ago the
very idea of planning seemed to repel
not only a considerable section of the
population but also some eminent eco-
nomists. Today all, luckily, stand
converted to the cult of planning.
Those who used to scoff have been con-
verted and they have jo.ned the fold
of the faithful.

That raises the question: if there
were sO many non-believers in the
past and if tnere has been such a
change now, is it due to the failure
of the Planning Commission or to 1ts
success? Because, I would personaily
imagine that if there has been a change
in the climate, and if planning has
today become a part of our national
thinking and acting, it is because of
the success achieved by the Planning
Commission, If the Planning Commis-
sion had failed, then the idea of plan-
ning would have been abandoned and
condemned even by those who had
stood for it in the past. So, I also re-
call to my mind that not only has the
concept of planning been rehabilitated,
but also the results of the First Five
Year Plan, which is the only plan
which was carried out by the Govern-
ment, with the support of the Cong-
ress, and by the Planning Commission,
were more than satisfactory. The
targets were exceeded not only so far
as the physical performance was con-
cerned but also so far as national
dividend, national income and other
things which matter. are concerned.
In the circumstances, I do not quite
understand why some of the hon.
Members should have made unkind, if
not unfair, remarks about the Com-
mlssion. We are not even half way
through, so far as the present Plan is
concerned, and we are seeing things
taking shape and projects producing
something. The other day my hon.
friend, the Minister for Steel, Mines
and Fuel informed the House that the
Rourkela scheme had almost begun to
vield some sort of results. Similarly,
other two plants are also likely to
Elve us a censiderable quantity of iron
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by the end of this year or during the
next year and perhaps steel thereafter.
I will not refer to the other projects.

So, I do not see why there should
be any despondency. Why should the
Commission be supposed to have fail-
ed in its tasks? Then we have also
to remember that our Plan was never
intended to be a rigid plan; no plan
can be rigid. It was intended to be a
flexible Plan, for five years. We had
also a vast vista before us for pers-
pective planning and along with this
we had our yearly plans, as we knew
that in human affairs, specially in a
compass as large as ours, and in affairs
which concern millions nothing that
is designed even with the utmost of
care can be regarded as final. So, our
Plan was flexible; the Government
may have erred. The Planning Com-
mission too may have done so. But
we share our errors with other mem-
bers of this House. No subject has
been discussed so fully, so threadbare
and so frequently as that of planning.

Shri Braj Raj Singh: Discussion
alone will not do. Implementation is
due.

Pandit G. B. Pant: I sometimes find
it difficult to catch the words coming
from the other side. But I am not
very particular about them, because I
hope by the end one may feel that he
had got the answers to all the ques-
tions that he has in mind.

I was just saying that if there were
errors then we all have to share, the
credit as well as discredit for the Plan.
We have all accepted our Plan as being
a national plan. All parties in this
House have accepted the Plan as being
not a plan for which the credit should
go to the Congress party but a plan
which has been sponsored by them all.

Shri Braj Raj Singh: No, no,

Pandit G. B. Pant: That is one single
voice that speaks like that. That shows
how solitary that voice is and how
singular it is.
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Shri Braj Raj Singh: You
solitary in 1928 perhaps.

were

Pandit G. B. Pant: Well, we are
talking of today, not of the dark ages.

I was just saying that whatever we
have done, we nave done with the
uiumost care, with the assistance and
co-operation of this House, and have
always exposed ourseives to any ope-
rauons that mignt have been consider-
ed necessary. What has emerged after
all that, 1f 1t is a beaut.ful image, then
we all take credit for it.

16 hrs,

If there is something in it still, some
foibles or some derects, then we all
have to combine together to remove
them. "~ Burt let us not blame the Plan-
ning Commussion for all that. They
nave not sprung a surprise on us. We
nave had the opportunity of studying,
examining, formwating, rejecting and
accepting things. In the circumstances,
the responsibility has to be shared by
all of us and I am happy to share that
responsibility because I feel that we
have succeeded more than any other
people have succeeded in similar cir-
cumstances through planning in eco-
nomy. So, I am glad to be a partner
in this undertaking.

As I said, all sections of thought are
unanimous so far as the concept of
planning is concerned. Still, I am
afraid that the approach is not perhaps
identical. Prof. Hiren Mukerjee spoke
with his usual eloquence, which was,
I am afraid, a little tinged with a
vein of superciliousness. He said in
a way, “Oh; only the totalitarian
methods can succeed. Your Plan, as
it is, has this drawback.” I must say
that that is the real merit of our Plan
that it has to be worked with the
voluntary co-operation of the people.
It aims not only at feeding the beast

" but on developing the man who lives

not by bread alone but looks forward
to something higher and nobler (Hear,
hear).
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So, tnus Plan has its merit. It does
not have any recourse to regimenta-
tion. It does not unpouse any empar-
goes. Ut course, all pi;ans are so
designed to dovetail all tnings. We
have (0 see that the needs are Kept in
view, inat the priorities are properly
ava.led of and that the resources are
well utilised.

After all, what is the object of a
plan? It 1s to exwaet the maximum
benent out of our limited resources.
Tnat 1s e main objective wnich a
pian places betore itself and how
difficust 1s the task of the planner wili
be clear ifrom the plethora of amend-
ments that have been g.ven notice of,
to this motion. Someone laid emphasis
0il soclal services, someone on agricul-
ture, someone on power, Some on
industrialisation, some on consolida-
tion, some on consumption and so on.
So, If each one of tnem had his own
way, there would be more of mal-
adjustment and more imbalance in the
country. How to co-ordinate and
adjust all tnese rival claims is a diffi-
cult job and it falls to the 1ot of the
Planning Commussion to do so. The
Planning Commission cannot satisfy
all as there are so many rival claims.
Then one of them may think that he
alone should have whole of the loaf.
But that is not possible. I say that
even 1if the whole of the loaf is given
to one, it would not serve the purpose
we have in view. The loaf has to be
so distributed that we may be able to
supply more loaf and at the same time
not keep the animals hungry to dep-
rive them of their fodder or other
people of their needs. Planning has
to keep all these aspects in view and
when there are so many demands to
be fulfilled, I should not be surprised
if many people feel that they did not
have all that they wanted and conse-
quently they do not feel as enthusi-
astic as they would otherwise be. If
one were to succumb to such demands,
the Plan would go to pieces because
its very merit lies in adjusting all these
demands and in bringing them toge-
ther in such a way that you
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have san integrated whole. On the
one hand, you satisfy the needs
of the day and on the other hand
you keep in view the requirements
of the morrow. It is easy for any
planner to say, “Eat away the seeds
today and have the feast” But the
result would be that thereafter every-
body would have to starve and when
the next season comes there will be
no seed available, So, planning does
impose a curb on consumption. Plan-
ning does call for regulation. It
does call for a certain degree of
control. But that is something en-
tirely different from totalitarianism.

If one were to ask me, “Would you
have totalitarianism or fascism or de-
mocracy?” 1 would certainly fall for
the last and not accept the former
two under any conditions or under
any circumstances, because if human
liberty is lost, then nothing is saved.
If that is saved, then everything elsc
is attainable. It may come today, it
may come tomorrow or it may come
the day after.

Raja Mahendra Pratap: On a point
of order, Sir.

Pandit G, B, Pant: We will have our
chat later.

Mr. Deputy-Speaker: What is that?

Raja Mahendra Pratap: The point
of order is that we should build men.
You are planning and planning......

Mr. Deputy-Speaker: This is rather
a point of disorder.
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Pandit G. B. Pant: [ entirely agree
with him. Our method of approach
takes the whole man into account

22 SEPTEMBER 1958 Appraisal and Prospects 7846

of Second Five Year Plan

and not a part of him. There lies
the merit of our method. We
want to develop our resources whether
in money, whether in men, whether in
minerals, whether in other raw mate-
rials whether in skill and in such a
way that the spirit within the man
blossoms and is not throttled. So, that
is our approach and that approach
when you try to produce not things
but human elements in its perfection
or near-perfection, howsoever far the
day of achievement may be,—you
cannot hope for it in a day, in a year
or even in flve or ten years, it must
take time—then you have....

Shri Ranga (Tenali): It has taken
two generations. Now the third gene-
ration is going on.

Pandit G. B. Pant: There are some
other ways of doing it which would
not take much time. It will serve half
of the people. The income goes up.
It doubles because only the half have
to enjoy. Then, if that is not sufficient,
you may compel everyone to work for
12 hours or 18 hours as it may suit you.
Those ways, we do not like. We have
forsaken them.

So, I was saying that our method is
a democratic one and we want to
achieve what we desire only through
co~operation and not through imposi-
tion. If that is so, we must then
examine what we have achieved and
I think we will find that we have
done better than many others,

Sometimes some people say that the
Plan is too ambitious. Some do not
use the world ‘too’ but say it is only
ambitious. I am prepared to accept
either. The Plan is ambitious. We
would be untrue to ourselves if the
Plan were not ambitious. What is the
condition of our country? We have
millions of pecple who have not one
full meal a day. We are confronted
with colossal poverty, illiteracy, {ll-
health, mal-nutrition, low efficiency
and so0 on. How are we going to get
rid of these illa? How are we going
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to get over them? The Plan is meant
for this purpose. It is like a man who
is weak, whose health is poor and who
aspires to be healthy, sound and
robust. How is that man to advance?
He has to place before himself a high
aim.

Siuailarly, in our country, where we
hr,vé millions in this condition, we do
svant to go further. We do want to
go as further as rapidly as we can.
How can this be done? When efficiency
is very low, per capita income is low,
the remedy lies in production and
more of production. If that is so, you
have to produce so much as to be able
to save something for further produc-
tion. You cannot produce except
through investment and through the
proper utilisation of what you have
saved. You have to follow a certain
policy till you create the climate in
which economy works spontaneously
by itself. You have to induce, you
have to coax, you have to adopt so
many ways. A stage may come when
it will take off by itself. Till then you
have to work for it and you have
somehow to reach that stage and that
day. For that, it is necessary that you
must have an ambitious plan. An
ambitious plan at a time when you are
in a weak condition, ceases to be
ambitious when you become strong.
Because, then, the strength creates
momentum and there is nothing to
worry about. When you are weak,
your plan has to be ambitious. When
you are climbing up the summit of a
mountain, the higher you go, the
greater will be the difflculty. Of
course it is easy to slip down.

My hon. friend Shri M. R. Masani
talked of consolidation the other day.
Of course, we want to consolidate our
gains. But, if consolidation means, as
I am afraid he perhaps meant, more
of consumption, more production of
goods for consumption and less capital
goods and machine tools, etc, then,
I am afraid, he is cutting at the root
of progress. Because, if we consume
away what we have produced and con-
centrate on producing more of con-
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sumer goods, then, the way to further
production is blocked and we cannot
advance further. He also said a word,
I think, which did not quite encourage
industrialisation. He, I think, has been
inhaling the smoky air of factories
from his childhood and the din and
noise have, I think, caused him
immense disturbance. When you
become too familiar with a thing, it
becomes contemptible for you. But
still I think he thrives in the atmos-
phere of industry, big industry and
heavy industry. If so, | would ask
him to be more tender towards that
cause.

So far as we are concerned, what
does industrialisation mean? Let us
be clear about it. We stand for agri-
culture. Some people talk of the core
of the Plan and all that. I say agri-
culture is the core and the base of
our economy. We cannot do without
agriculture.

Shri M. R. Masani: That is why you
have cut into it?

Pandit G. B. Pant: Quite right, At
least there is one thing in which we
agree.

So, agriculture is the real base of
our economy, as I said, and we have
to produce more of food, more of raw
materials not only for our sustenance,
but also for the sustenance of our
economy. Even for foreign exchange,
we have to depend on our agriculture.
Whether it be tea, whether it be
coffee, whether it be jute, whether it
be cotton, whether it be oil-geeds,
whatever it be, you can earn even your
foreign exchange through agricultural
products.

Shri Ranga: We are earning now.

Pandit G. B. Pant: Why, life in the
country depends on agriculture alone
to a large extent So, maximum,
supreme importance should be attach-
ed to agriculture. But is there any
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rivalry between agriculture and indus-
try? Is industrialisation against agri-
cultural advancement? Really, wulti-
mately the progress of the country will
lie in the diversion of people from
agriculture to industry. It has been
80 in all other countries, and ultimate-
ly unemployment will be get rid of by
a proper blending of the two.

Even for agriculture, can you do
without industry? Even for a plough
share you want a piece of iron, even
for a piece of wood, you want a saw.
80, you want iron. If you have no
industry, are you going to import it
every day? So, it becomes necessary
to produce iron for the agriculturist;
otherwise, he cannot carry on with his
agriculture. He wants more of trac-
tors. Can you have them without iron
and without more of machines and
more of plants in the country? You
want more of fertilisers, fertiliser
factories, Can you have them without
industry? So, there is no sort of
rivalry between the two. The two
have, however, to be dovetailed in
such a manner that the result is bene-
ficial Lo both, and as I said, agriculture
is the base,

So, industrialisation is essential for
agriculture, for giving people an
opportunity of taking to other jobs,
and reiieving the pressure on land, and
also for supplying the plants for meet-
ing the needs of the agricultural peo-
ple. I must say that in our country,
while doing all we can for the deve-
lopment of big and heavy industries,
we have, however, also to bear in
mind that, considering the unemploy-
ment that prevails in the country, the
under-employment that we have, it is
necessary to develop small-scale, cot-
tage and village industries on as large
a scale as we possibly can, because
immediately, even if we establish big
and heavy industries, we cannot pro-
vide employment for large numbers.
By small-scale and other industries
we can do so. Now when imports are
restricted and our handicrafts and
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other things have a considerable
market outside, I think it is just the
time when small-scale- industries can
grow in the country without being
handicapped in their race with other
factory goods. So, that has to be done.

Then, we must remember that in this
matter, we have a task, the magnitude
of which must be fully appreciated. We
have a very low income today. The
speaker who had his say just before
me mentioned that population was
increasing. As you-know, it increases
by 1 to 1.5 per cent every year. S0,
in order to maintain the present stand-
ard of living, you must be able to raise
your national production by at least
1 to 1.5 per cent; otherwise, it wil] fall
back; new mouths will have to be fed,
and every other man's share will come
down. So, you have to provide for
the new mouths that are as yet to
come, in order to maintain the present
level which is a level of impoverish-
ment and a level which is intolerable.
But if you want to get over that, you
have to produce more than what is
necessary for these new mouths, and
also you have to save something so
that you may produce more.

The object of planned economy is
not on:y to produce things but also to
augment production and thereby to
augment the resources, and through
the increased resources, to produce
more. That is how the circle goes on
every day widening and encompassing
more within its grasp, so that ultimate-
Iy everybody comes to a stage when
he has more than what he strictly
needs for himself. So, all these things
have to be done in a methodical way,
and in a scientific way, and that is
what we are doing.

We have received aid from other
countries. We are grateful to them.
We have every reason to be thankful.
The world is one today. All distance
is being eliminated, and in fact, in the
field of economy, this unity has been
achieved even before other new
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devices had been discovered for elimi-
'nating distance and other things. Man
has entered into outer space. So,
everyone has, when we believe in
co-existence and in a co-operative
world, to give to the other part of the
good things that he possesses, so that
all people may comle nearer to each
other, and there may be no gulf sepa-
rating one from the other, and each
may find satisfaction in having done
his part—] would not say duty—well
by others.

So, in this one world, as Wendell
Wilkie once said, it is desirable that
all should co-operate, and all shoud
render to others whatever they can so
that this sense of unity might grow,
and the human family may become one
indivisible unit, and so that man may
rise higher. For that, one has to help
others. But, ultimately the strength
of a country lies in its internal eco-
nomy. Its economy must be sound.
Then, there should be stability. Stabi-
lity is the first factor. Stability is the
base of economic progress. There
should be stable government, there
should be law and order, and there
should be a conviction that those who
invest will be able to get the benefit
of their investment, and that there
will be no coercion. That is the first
condition.

The second condition is that people
must have courage and faith in them-
selves. It is not only the monetary
aspect of it. The world is made by
those who have lived for it and who
have died for it. So it requires cour-
age, conviction and faith in oneself and
in the future of the country to rebuild
it. So our people have to determine
and to make a firm resolution that the
economy of the country will be placed
on a sound footing so that there may
be no vast disparity, so that there may
be no social inequalities, so that all
men may be in a position to live a
happy life untrammelled and unham-
Jpered by the lack of things which are
essential for living.

So we need that faith and courage,
and for that we must create a proper
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atmosphere, not always condemn those
people who are engaged in construc-
tive activities, but do whatever little
we can to hearten them. So that is
essential if we are to go ahead.

My submission would be that there
is no reason for despondency. There
has been considerable recovery even
in the course of the last few months.
The moncy market, which was tight
some days ago, is now in a flourishing
condition. We can develop industries.
We can get large loans, and I do not
think that Rs. 4,800 crores or Rs. 4,500
crores is the limit of our aspirations.
We will go ahead according to circum=
stances. If other countries come to
our help, we may even go further.
But if for the future progress of the
country, it becomes necessary to res-
trict the scope of our activities today,
we will do that. We have done that.
As I said, we had never an inflexible,
rigid Plan. A Plan like this has to
succeed. That is the only limitation
under which we function—nothing
cvise. That success has to be achieved
and--one  other condition—through
right mcans, because we attach as
much of importance to means as to
ends. I do not think there is any reason
why we should feel in any way dep-
ressed.

I will just bring to the notice of
hon. Members a quotation from the
report of the International Bank for
Reconstruction and  Development.
Referring to the aims and the achieve-
ments of the country and its potential
for further economic growth, it states:

“The record is impressive. To
have held together a multi-lingual
federal State with a population of
nearly 400 million, to have raised
output at a sustained rate of 2-3
per cent. a year and poasibly more
with little price inflation, to have
built up almost from scratch the
foundations of a modern industry
and to have done all this by demo-
cratic means is an achievement
for which there is no parallel in
mw_u
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Shri Braj Raj Singh: By sending
people to jail!

Shri Khadilkar: We have just list-
ened to an exposition of the Plan in
general given by the hon. Home Min-
ister. I do not think there will be
much quarrel over the general pro-
positions he placed before the House.
But I am afraid we are supposed to
discuss the reappraisal of the Plan
which is made just within four months
of the first memorandum presented in
May last. And when we examine the
reappraisal, thce question arises whe-
ther the process by which we are sup-
posed to plan the machinery, the im-
plementation part of it has proved
effective, or whether it discloses
failures which must be corrected
here and now. Just now we
have listened that we are pinning
down our faith into democra-
tic methods. I for one would natural-
ly support it but ultimately in a back.
ward under-developed country like
ours, the method will be judged from
the fact as to what effect it has pro-
duced during the last two years on
different fronts. Here is a book, “The
New India"”, a very fine study present-
ed for the benefit of the foreigners and
on page 24 it is stated very rightly
that the crucial test of democracy is
whether in an under-developed coun-
try it can achieve a rate of investment
and economic progress comparable to
totalitarian nations. India believes
that democracy can meet this test.
But does the record of the last two
years prove this? I am glad that we
are very bravely facing the world
with this very eminent group study,
the first of its kind presented by the
Planning Commission.

Capital formation is the main thing
in an under-developed country. How
to achieve it with the democratic
means is exercising the minds of the
world thinkers. Recently, 1 have
come across a book, a very good
study, not by a communist but by a
Jewish Professor—Mr. Bonne, a Pro-
fessor at Hebrew  University in
Jerusalem. He has reviewed the

in the Middle-East or
West Asia, India and South-East Asia.

22 SEPTEMBER 1058 Appraisal and Prospects 7854

of Second Five Year Plan

Again and again he reiterates his faith
in democratic method and says that
brushing aside the old theory that there
should not be implanted technique
from outside. He has brushed aside
that old theory for under-developed
countries. I will just quote a small
passage from that study. He says that
there is to be some driving force even
In democratic method to achieve some
results. Ultimately he says:

“Since development in under-
developed countries is not a self-
induced process genemated from
within it needs a strong hand to
guide and protect it, a function,
which at least for a transitional
period will have to be performed
by the authorities”

I would like to ask the Planning
Commission and the Government:
have they exercised this pressure to
fulfil the targets or the programme
that they had laid before the country?
Have they brought in all the people
in the vortex of the Plan and created
a certain amount of enthusiasm and
a will to sacrifice in the people? What
do we find? There is a good deal of
apathy, and scepticism all round. Is
it a success of the Plan? I would like
to ask the Planning Minister.

The fundamental issue that this
House will have to consider after the
sccond reappraisal that is placed
before us is how far the planning
machinery has succeeded or failed.
How far has it functioned properly
regarding the priorities, external trade
and internal economic development?
These are the issues which could not
be easily shelved by sermonising
about planning and how beneflcent it
is. It is no good.

Let us take the people into confl-
dence. I am very happy that in the
second revision they have come sut
very frankly as to what are ther
achievements and where we are lag-
ging behind. One fssue has been
shelved in “The New India”, a study
presented by the the Planning Com-
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mission; it has been so time and again
and that is the political issue. Every
time attempt is to shelve the political
issue. That is where the party in
power has failed. For instance, we
are considering agriculture. What have
you done regarding agriculture? When
there is a food crisis you invite all
people to come together in order to
find out a way to avert it. But, so
far as agricultural legislation and
Government action to implement it is
concerned, where do you stand? What
is your record? You have a record of
utter failures. You have created
anarchy in the fleld of agriculture.
You have disturbed the old relations
and you have not established a new
secure foundation for production
which would be guaranteed up to a
certain limit. That security is lack-
ing. How can you show results? This
is your record.

But, before going into the different
fields, I would like to point out what
Dr. Gadgil, an eminent economist, had
to say about the Planning Commission,
because Planning Commission in our
country occupies & very crucial posi-
tion. A few months back, while deli-
vering an address at the Laski Insti-
tute, he has made certain pertinent
observations. I will not quote at
length, but I would like to quote only
a small passage from this very thought
provoking address. He has sald:

“Examination of events since
1955 shows that barring the theo-
retic formulation, the Planning
Commission has failed in almost
every respect. It failed to put
together detailed and meaningful
plans after due technical and
other examinations; it did not pro-
duce objective criteria relating
to composition of programmes
allocations, etc.; it failed to pro-
duce Annual Plans with appro-
priate breakdowns and failed to
watch the progress of the Plan
even in its broadest elements; it
failed to give advice insistently on
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right policies being followed and
at times even participated in the
adoption of wrong and inappro-
priate ones.”

This is a judgment of one who played
a prominent part in preparing the
Plan-Frame, one of the well known
economists. I do not want just to
suggest, as he has suggested, that we
should keep the machinery apart,
make it just an advisory body, and let
the Prime Minister or some aother Min-
isters sitting there quit their posts.
Perhaps, it might ba a better arrange-
ment, but there is a fear so far as
India is concerned, at the present
moment the Commission would be
dominated by such elements which
represent reaction.

Everybody in this House will admit
that our Prime Minister, Shri
Jawaharlal Nehru, is the father of
planning in this country. That would
be endorsed by everyone. This machi-
nery which is now reorganised is
composed of four Ministers.

LLE ] e

We recentiy taced a foreign exchange
crisis. Today it is likely to be avert-
ed; there are good prospects of it. But
what has the Planning Commission
been doing? What has it done to
integrate regulating the foreign trade
in the Plan! This scheme of quarter-
ly licensing, import and export, has
created a field of patronage, a privi-
leged community of traders in the
country, to the detriment of ordinary
consumers as well as small producers.
Has the Commission taken note of it?
Here, some people have expressed
gratitude for the aid that we are get-
ting. I am also equally grateful to
those countries who have given us the
aid, but let us examine realistically
what it means. I would appeal to my
hon. friend Shri M. R. Masani to exa-
mine it very carefully beforc express-
ing an opinion.

**Expunged as ordered by the Chair.
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Sir, there is a report by the United" |
Nations in which it has been pointed
out that in the sixty years, between
1873 and 1937, the primary commodi-"
ties lost nearly 40 per cent. of their
value in terms of manufacture. That
means the terms of trade given by the
capitalist world from which we are
getting aid are most unfavouratle. As
a result, what has happened? Recent-
ly, you must have read in the press
that when Vice-President Mr. Nixon
went to Latin America, he had to fdce"
trouble, because the terms of trade
between America and Latin America-‘;
were unfavourable.

I will just point out that.

“During two and a half years,
from January, 1955, to June, 1957,
there was an average increase of
about eight per cent. in the prices
of goods imported by E.C.AF.E
region”—

“and, according to a rough esti-
mate, a drop of nearly 4 per cent.
in the prices of primary commo-
dities almost cancels out the entire
benefit of the average foreign aid.” [

This is what Times of India, 14th h‘
June, has observed.

foreign exchange difficu'ties and mak- 'x
ing agreements for immediate deli- it
very, time delivery with deferred pay-}.
ments, etc., what the terms of thef;

trade are. Are we not mortgaging thef:

people are assured that every rupee
must be accounted for because it comesk.
from the poor. We are taxing '-
people with a view that ultimately§.
they will benefit. Have you lookedf''
into this aspect of the trade and devis-
ed some means? I would like to ask
the Planning Commission to regulatef
trade in such a way that unfavourablelfs
terms so far as foreign trade is con-}
cerned are completely done away with.;

I would also equally say to those *
nations generously helping us andjy
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passing judgments occasionally on our
economic effort, whether it is not right
and proper for them, when they are
interested in developing this backward
country by democratic means, to see
that we get a sort of bargain, a just
bargain, a term of trade, which is not
so unfavourable as at present. This
is absolutely essential, and this 1s one
part of the matter which I would like
to bring to the notice of the Planning
Commission.

Then there is another question. My
hon. friend Shri M. R. Masani stated
that we should consolidate the gains.

I am sorry he has left the chamber.
But this process of consolidation far a
backward economy begins when really
a self-propelling force of development
begins by accumulation. Unfortunate-
ly, one feels that, or doubts whether
we are not building on foundations of
sand a superstructure of industrial
society when our agriculture, during
the last eight years, has not prooecrly
been geared to sustain a planned effort
and to create a surplus. Is it the fail-
ure of the peasants? Is it the failure
of the ordinary man or of the Govern-
ment and the Planning Commission?
That is the gquestion you will have to
ask. It has been stated in this book
that we will have to run in order to
stand. I expected at least they will
be svallking. But on this front, they
are just hanging still, holding back
without doing anything. There is a
lot of legislation, but no implementa-
tion.

Another important aspect is this. In
an under-developed country as ours,
fortunately for the ruling party, they
have their Governments at the Centre
and almost all the States except one
for the last ten years. With this gov-
ernment machinery in hand, they have
not achieved any appreciable results.
Therefore, my suggestion is this. In-
stead of inviting opposition elements
from different sections of opinicn in
times of emergency to tide it over,
the Planning Commission should at
least come forward with a definite
proposal. As my hon. friend, Shri
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Mathur, has rightly suggested, in this
period of development, we cannot
afford to have controversy, once the
baxic things are agreed upon.

We will fix the priorities, whether
it is for steel, agriculture, irrigation,
power or trangport; we will decide
about it, but once we decide about
priorities, why not sit together and
take counsel to see that every aspect
of the Plan is implemented without
criticism? 'That alone is likely to
ensure progress, Therefore, without
going into other aspects of the re-
appraisal. T would suggest that the hig
cut of Rs. 135 crores that you have
mnde in the social services—I am not
talking from the humanitarian point
of view, but from the economic point
of view—is likely to create a certain
amount of demoralisation in the
countrvside. Though they were get-
ting some results in the beginning, by
this big cut in the allocation for social
services, I am afraid you are likely not
to encourage the people to co-operate,
but to create a further deepening
sense of apathy

S8hri Kamal Singh (Buxar): Sir, I
rise to support the substitute motion
moved by my hon. friend. Mr. Masanl.
There has been dissatisfaction express-
ed by every hon. Member from all
sides of the House on the working of
the Plan in the discussion that we have
had during the last two days ocn the
appraisal of the Plan. excepting the
lone voice of the hon. Home Minister
which seems a solitary voice erving in
the wilderness. It was an idenlogical
picture painted to us. I would like
to submit that the matter before us is
not about the fabric of the Plan. The
question is its implementation. The
success of any plan depends on its
implementation. The Hon'ble Home
Minister had nothing to say on this
point.

In the discussion that we have had
here in the past two days, there has
'been a repetition of previous discus-
slons which we have had, ever since
the foreign exchange crisis started 2
years ago. 1 would like to ask, what
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have we achieved as a result of these
discussions. Conditions have deterio-
rated since then and at the moment we
have come to a crisis. The Planning
Minister rather helplessly and, if I
may say so, innocently admits the non-
fulfilment of targets, non-utilizsation of
resources, serious wastage of man-
power and wastage of expenditure,
The time has now come when a seri-
ous, drastic and determined step has
to be taken to ensure that at least
there is some co-ordination belween
planning and expenditure. I personal.
ly feel that in this way we cannot pro-
ceed further, specially since the pen-
ple having fulfilled their part of the
obligation by paying the ever-increas-
ing taxes, the Government fails to pro-
vide the corresponding benefits which
were promised. Let the Planning
Commission be scrapped along with
their jumble of theories, labyrinth of
figures and statistics. Let the Govern-
ment devise some other means, but let
there be an end to the confusion that
is existing today. Let us not spend
a single naya Paisa until we can
ensure that it is spent for what it Is
intended. I hope the hon. Minister
will tell us what steps he intends to
take so that we may not have a repe-
tition of such discussions in the House
and some tangible results could be
achieved.

1653 hrs,

[PanpiT THAKUR DAs BHARGAVA in the
Chair]

The time has come when we must
put an end to ideologies or confusion
of conception and take such methods
that might be practicable and have
some bearing on the conditions that
exist today that we could at least
achieve some of the targets that the
hon. Minister has stated as unfulfilled.

I would like to say something about
the existing unutilized water resour-
ces. The Planning Commission has
stated that the betterment levy when
implemented would aggravate the uti.
Hsation of water resources. In this
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connection, I would like to know what
2xactly is meant by “water potential”
or “water resources”. In Bihar—I comn
from Bihar—several hundreds of tube
wells have been sunk. Does it mean
that “water potential” or “water re-
sources” has been created? The ques-
tion is whether that potential is avail-
able to the people.

It is not just enough to say that we
have done this thing. Several hundreds
of tube wells in north and south Bihar
were sunk during the First Five Year
Plan. Are the cultivators getting full
benefit? They are not! Reasons are
several. There is no proper arrange-
ment for electric supply. Muny tube-
wellg have not been energised. The
D.V.C. is not able to supply enough
electricity nor do the isolated diesel
units at different places. There has
been non-completion and large-scale
disrepair to channcls. It is also because
of the system of ratps as have been
devised there. But the sum and sub-
stance is that the water resources,
whatever wag provided, have not been
provided properly and the people can-
not take full benefit of them under
existing circumstances. Yet according
to the Planning Commission, water
potential has been created.

Then about the canals in south
Bihar. In the Patna Division, the Sone
Canal system's position is that nearly
80 per cent. of the command area at
present does not receive proper irrl-
gation. Water is not given in time nor
in adequate quantities. ‘There is a
canal system. There are rates. The
cultivators have got to pay those rates
whether they get water or not. Those
rates have been enhanced to double.
Apart from that betterment levy is
proposed to be levied. Is there any
sense or justification? Yet the Plan-
ning Commission speaks of “unutilis-
ed resources” of the lack of enthusiasm
in the cultivators.

Under these circumstances, I would
" like to ask what meaning the Planning
Commission apply, how do they conno-
tate the meaning of ‘potential’ and
‘water resources available’. In the
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illustrations I gave canals are provided, )
tube wells are provided, but the culti-
vators do not get full benefit. I sub-
mit that there is a large difference
between what we hear and see on
paper and what actually is the condi.
tion in the country at large. I only
gave the example of Bihar because 1
come from Bihar and I can say some-~
thing about it.

Having said about water resources,
1 would like to say something about
the food shortage and the importance
of food which the Government have
now realised at last. It is felt rightly
50 that more attention should be given
to step up agricultural production and
that the cultivators should be given
more incentives. This word ‘incen-
tive' has not appealed to me. I would
like to know what more incentive or
what other incentive the Government
could give to the cultivators when
even the basic amenities have not
been provided. I come {from the
village and 1 find that even the
primary and fundamental needs have
not been provided.

The Community Project Adminis-
tration has been functioning since the
First Five Year Plan and a substan-
tial amount has been spent in the
villages. Where has all this money
gone? I do not find any improvement
in the condition of the cultivators. I
first take communications in villages,
which as we all know is the life artery
of a village. The cultivator ig expect-
ed to produce more. If they produce
more, how are they going to take their
crops and sell it in the market if
communications are ill provided? In
my distriet in Bihar—and my district
happens to be slightly better off than
other districts in Bihar where roads
are concerned—I can say that, apart
from three or four major roads, all
the other roads are only seasonal, in
a primitive state. For six months
or more in a year, they are not
serviceable, This iz the condition of
our village communications. There iz
also the dread of flood and erosion.
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The eastern districts of UP., as we
all know, are suffering annually from
both, What have the Government
done sbout it? Law and order is
deteriorating and lawlessness is on the
increase everywhere. Peasants are con-
stantly harassed through a weak and
inefficient State administration, Before
we give any further incentive to the
cultivators, let us at least ensure that
primary needs are provided to them.
‘Today, the cultivators in the villages
are denied these needs. Local self-
government is not funetioning. Let us
devise some way by which the func-
tions that were performed by local
self-government are performed ade-
qQuately.

In the end, I would say, that the
success of a plan dependg on its im-
plementation. Let us not confuse our-
selves between ideology and imple-
mentation. Let us be clear in our
ideology. Let us see that whatever
‘we spend is fully utilised. If it is not
fully utilised, if we have doubts, then
the purpose is not served. The hon.
Minister himself said that there is
wastage of man-power and there can
be sufficient economy all round. Let
us be sure that whatever we spend,
even one single naya Paisa which
comes from the tax-payer is well
spent. After all, we are taxing them
to the full and they are paying all
taxes. It is upon ug to fulfil our obli-
gations. If we have not fulfilled our
obligations which we have admitted
today, we have no right to say that
we shall tax you further and that we
intend going on with the Plan.

Mr. Chairman: Shri Thanu Pillai.

Raja Mzhendra Pratap: May I say
a few words? Then hon. Speaker told
me ., . .

Mr, Chalrman: Order, order. 1 have
called Shri Thanu Pillaj.

Shri Thannu Plllal (Tirunelveli): Mr.
Chairman, listening to the debate for
iwo or three days, we were subjeetad
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to a frontal attack from the Muker]i-
Mehta-Masani axis from  different
angles. In addition to that, there
were volleys fired from here, of pro-
jected missiles by Shri Jaipal Singh
and Shri Naushir Bharucha at the
Udyog Bhavan where the Planning
Commission sits. This is nothing new
to us, nor unexpected.

Shri Nath Pai (Rajapur): Which is
not new? The failure of the Planning
Commission or the projectiles?

Shri Thanu Pillai: Your behaviour.

I was mentioning about their attacks
which were unexpected.

Shri Nath Pai: We thought you ex-
pected.

Shri Thanu Pillai: About the Plan
itself, I might say that the difficulties
were not unexpected, they were ex-
pected. In the report it has been said
that we will have to face difficulties,
we may not be able to cover up all
the gaps, we may not be able to find
all the resources. Therefore, deli-
berately, seeing that the country is so
bad and backward, and to catch up
with the rest of the world, they
planned in an ambitious way.

Shri Nath Pal: Why is he calling
the country bad? ’

Mr, Chairman: Order, order,

Shri Thanu Pillai: Bad and back-
ward in economy. His American
accent I do not understand and he
does not understand my Indian accent.
What am [ to do? We are suffering
from American-Indian phonetic
difficulties. Let him bear with me,
They have been all the time saying
things which they wanted. They want
one-way traffic. They do not want fo
hear anything from here. Our Home
Minister was ggod enough to point out
that it is a national plan. It iz a
national credit or discredit when we
win or lose. And what is the contri-
bution of the other parties? They
all talkk about the Plan, but have they
accepted the Plan? Do they in their
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mscceed? And what is their contri-
bution?

The parties who have subscribed to
thiz Plan are represented in the con-
sultative committees of the Food and
Agricultural Ministry, Commerce and
Industry Ministry and every Ministry
including the Ministry of External
Aftairs.

Shri Nath Pai: That is why the
Plan is succeeding partially at least
because we are vigilantly watching it

Shri Thanu Piilai: If they take
credit for that, any discredit in the
Plan ig also their discredit because
they have accepted and they have
contributed to it.

Let us analyse from the point of
view of the success or failure of the
Plan and the contributions, The con-
tribution of the Communist Party to
the Plan is strike and violence, and
that of the capitalists, Shri Masani's
Forum of Free Enterprise, is criticism.
{interruption).

Mr. Chalrman: The hon, Member
may be allowed to proceed in his
own way.

Shri Thanu Pillal: It is difficult for
them to bear. It is one-way traffic
again.

The Forum of Free Enterprise has
been sending pamphlet afier pamphlet.
It is a non-political organisation they
say, but all the politics is there,

17.47 hrs,
[Mr. SPrAker in the Chair.]

There is in the country some intel-
Joctunl dishonesty. People who have
not sccepted the socialist pattern of
society, who have not the courage to
eppose it, say they have accepted it
and then try to upset and torpedo it
from within. That is the difficulty
today.
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Shri M. C. Jala (Kaithal): This
applies even to some of our Minis-
ters,

Shri Thanu Pillai: May be, I have
no knowledge. The hon. Member
may have that knowledge, but what
1 say is that the climate of the coun-
try is such that many people who pay
lip sympathy do not mean it

What is it that our people want?
The hon. Minister said that the peo-
ple are non-cooperating, 1 submit
that the people are co-operating.
They have expressed their co-opera-
tion by electing us in the largest num-
ber to this Parliament. We placed
the Plan before them, and they have
accepted it and voted us, But the
Government, I submit, has lost con-
fidence in the people. .

Shri Nath Pai: And the people are
reciprocating the compliment, don't
WOITY.

Shri Thanu Pillai: I will come to
him.

What is wrong with the Govern-
ment? We preach faith and fearless-
ness, but fear has possessed us. The
moment there is a strike, the moment
there iz a threat and the leader in
the opposite group bangs the table,
there goes out the Pay Commission.

Then there is the food crisis. What
is their contribution? Prices have
gone up, but then what is the way
to solve it. Raid the godowns? The
godowns are meant to keep food-
grains to distribute to the people.

Shri Braj Raj Singh: How many
have been raided?

Shri Thanu Pillai: If anybody
could have contributed some good
suggestion for additional supplies for
meeting the demands, I could have
understood it. That wag not it. The
point was: raid the godowns. Why?
Raid them so that the Government
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may not be able to give even the
half quantum which they are getting,
and then come here and say starva-
tion, death and all that. They are
accustomed to that. It js like the
story of the villain in a drama setting
thieves against the heroine and then
going on playing with the heroine
saying: look here, I saved you. This is
a good drama, that is, the political

drama that is being enacted. (Inter-
ruption).
Mr. Speaker: Hon. Members have

the right of speech here. That is the
way to give pep to Members who are
sleeping here!

Shri Thanu Pillai: When there
was the great Bcngal famine, millions
of people died in the streets of Cal-
cutta. “People’s War” was their
slogan then. You may argue that we
were not free people, but when the
freedom fighters were in jail, the very
people who shout about food shor-
tage in U.P. today shouted about
“people’s war” and not about the care
of the people or the dead,

Shri Nath Pai: Triloki Singh was
in jail as a partriot. The hon. Mem-
ber should know better. His history
is worse than his economics.

Shri Thanu Pillai: Truth is very
hard. We are accustomed to speak
plainly without any reservation or
without any qualification. But what
about the contribution of these peo-
ple? All that they have contributed
to the Plan is to come here and speak
like this. If they had the courage to
say that they will oppose the Plan
and then go to the people, I could
have admired their honesty and
courage. For, they do not want the
success of the Plan, because with the
success of the Plan is linked the
strength of this party and this Govern-
ment. They want to torpedo that
strength by obstructionist tactics. In
their heart of hearts, they do not

« wish the Plan to succeed. (Interrup-
tions).
Mr, Speaker: It is open to the hon.

Member to say what he feels.
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Shri B. Das Gupta (Purulia): If it

is a challenge, we accept the chal-

lenge. Let him go to the people and
say that we oppose the Plan.
get

Mr. Speaker: needs

excited over this.

Nobody

Shri Thanu Pillai: All the excite-
ment was created from their side, I

have not been creating any excite-
ment. The excitement came from
them, In their speeches the other day

they were making all these attacks
on Government; and we are here to
explain the policy to the people. I
have also got to explain from this
forum that what they do is deli-
berate mischief.

Then, take the case of the private
sector, My hon. friend was saying
that the approach of the Government
was bad, and said, ‘Give it to the pri-
vate sector. We shall do every-
thing” And my hon. friends point-
ed to the fict that the cost of con-
struction of the three steel plants
had gone up, and they also pointed
to the food situation. Now, what does
the private sector want? The mer-
chants and industrialists, all belong
to the private sector. The merchants
want licence to import and export
freely. They say that they will
supply all the consumer goods, and
they say, ‘Give us licence. That is all.
Be done with it. Scrap your State
Trading Corporation, your controls,
vour Department and everything. We
shall supply you all the goods.” But
at what price? At whatever price
they like. And what is the co-
operation from them? There was
scarcity; there was foreign exchange
difficulty, and commodities were im-

ported in lesser quantities. (Interrup-
tions).
Mr, Speaker: The hon. Members

on this side are not wedded to
private enterprise. So why should
they worry?

Shri Thanu Pillai: Two rupees
worth of milk food is being sold at
Rs. 12 and what is their argument
for this? They say, ‘We got hundred
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tina hefore; now, we are getting only
20 tine; therefore, we must make the
profit on hundred tins on these 20
tins.' ‘Therefore, the prices go up.
It is not that the import price has
gone up. That is one part of what the
private sector has done.

Coming to the industrialists, they
want licence for all the machinery.
They want loang worth crores to run
their industry, but then they go about
saying that this Government is totall-
tarian, it is acting in the totalitarian
way and so on. (Interruptions).

Mr. Speaker: Order, order: Let
there be no running commentary.

Shri Thann Pillal: Let them have
it. It is their pleasure.

Mr. Speaker: The hon, Members
there are not affected, wunleas they
want to say that they have gone to
the right

Bhrl Braj Ra) Singh: They have
gone to their own ranks.

Shri Thanu Pillai: Not satisfled with
this, the industrialists always wish
that our industries in the public sector
must fail. Now, there are certain
industries which we have in the pub-
lic sector and also in the private
sector. We have formulated the pub-
lic sector group. The core of the
Plan contains one such industry,
namely, iron and stecl. There is the
private sector also in it. We have
not liquidated it. On the other hand,
we are assisting the private sector
also. At the same time, we are
having three stecl plants in the public
sector. And they say, ‘The estimate
was first Rs, 350 crores, but now it has
gone up.” It has gone up. If you
read the report you will find that the
increase from Rs. 350 crores to
Ras. 440 crores is consequential to an
immediate improvement on the draft
plan; further, the prices had gone
up, Now additional things have been
provided which were not included in
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the original plan, such ms townshipe
for coal mines, iron ore mines, and
limestone quarries.

Hence the present hon. friends
criticise the Government. But let
them accept the truth of it, and say
both the credit part and the discredit
part. Why should it be that all the
discredit must be poured on us, and
then the private sector must say, "‘We
have won everything'?

Now, I come to tax evasion. Is it
the poor people of this country who
are evaders of taxes? They say that
gold is hoarded. But is it hoarded by
the poor people? Sir, tax evasion is
there. It is admitted. And they say,
“When you tax more, we shall evade.'
And what do they do with the evaded
money? They import smuggled gold
and keep it and then come here and
say, ‘All your officers are corrupt,
your Department is corrupt, your
Government is inefficient’” and so on.
I would like to ask, who are the
corrupt people? Is it the peaple who
evade tax, is it the people who smug-
gle gold, is it the people who hoard
gold or the poor officers?

Bhri M. C Jain: Who
smuggling (interruptions).

allows

Shri Thanu Pillai: After all, they
are ordinary human beings who could
not match with the smugglers. The
officers are responsible for adminis-
tration. But what is the contribu-
tion by tke people who

Mr, Speaker: There is a time-
limit for speeches.

Shri Thanu Pillal: You have been
pleased to give me time, but . ..

Mr. Speaker: At the fag end of
the day, I will not be able to give
more time. How long are hon. Mem- .
berg willing to sit?

An Hon, Member: As long as you
are willing.
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Mr. Speaker: It is not a question
i0f my willingness alone. The hon.
Minister says that he will take an
hour. Even if he starts immediate-
ly, he will carry on till 6-15 pm. If
he starts at 5-30 p.m., he wil conti-
nue till 6-30 p.m.

Shri Dasappa: May I make a very
humble submission. We have made a
number of useful and constructive
suggestions and the full House would
like to hear the hon. Minister. If
vou could kindly exercise your dis-
cretion, he can reply tomorrow at
12 noon. We would be very grate-
ful to you for that.

Mr. Speaker: Even then, we will
adjourn at 5-30, What is the advan-
tage?

Shri Dasappa:
12 noon tomorrow.

He will reply at

Shri Raghunath Singh: What is the
fate of hon. Members who have
moved amendments?

Mr, Speaker: Amendments will all
be replied to by the hon. Minister.

Shri Raghunath Singh: Unless he
hears what the movers of amend-
ments say, how can he reply?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
We have extended the time by 100
per cent or 150 per cent. There must
be some limit,

Shri Nanda: I would be willing to
speak now. DBut if some hon. Mem-
bers prolong the debate and want to
speak, I am in your hands.

Mr. Speaker: What is the good of
saying ‘I am in your hands’? I am
willing to sit. If the hon. Minister is
willing to reply now, I will call upon
him.

The hon. Minister.

Shri Thanu Pillai rose—
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Mr. Speaker: I will give one more
minute to the hon. Member to con-
clude his speech. I have given him
sufficient time.

Shri Thanu Pillai: Again we see
accommodation of the people who
hustle wus into something. The
Opposition staged the food agitation
and wanted to show that they have
won. Our Government have been
good enough to invite them for a
conference at a time when there was
agitation going on and put the seal
of success on it. We have been on the
floor of the House today unholy alli-
ances and quick divorces when the
two people were quarrelling; they are
uniting in U.P. and quarrelling in
Kerala., They make these a matter
of convenience for political purposes.
Their object is not objective criticism
of the Plan; their object is to mis-
guide and mislead the country and
thereby try to occupy these Govern-
ment Benches some day or other.

Shri Assar: I have not got a
chance.

Raja Mahendra Pratap: You had
promised me time. I went for lunch
and returned.

Mr. Speaker: The hon. Minister,

Shri Nanda: Mr. Speaker, Sir, I
have listened with much care and
attention to the many things that
have been said in the course of this
debate with regard to the Plan and
its reappraisal. Before I take up for
answer the various points which
have been made in the course of the
debate, I shall try to summarise the
salient points and the main features
of the discussion.

Several speakers had harsh things
to say about changes in the estimates
of costs of various projects and the
responsibility of the Planning Com-
mission. Some of them, notably Shri
Asoka Mehta and Shri M. R. Masan),
drew attention to the increases which
had occurred on account of expendi-
ture outside the Plan, which had re-
duced the resources available for the
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Plan. It was urged that there should
be the utmost attention to economy in
Government expenditure. An hon.
Member expressed the fear that the
recent arrangements for budgeting and
financial control might lead to laxity
and un-co-ordinated expenditure. Re-
ference was made to resources which
were not being fully tapped, for in-
stance, on account of arrears in in-
come-tax collections, smuggling of
gold, and the failure to mobilise gold
hoards. I would also mention Shri
H. N. Mukerjee’s criticism of the
foreign aid which we are getting and
the remittances which are being made
on account of the private foreign in-
vestment. Several speakers expressed
concern regarding the progress made
in the utilisation of irrigation and the
desirability of levying betterment fees.
There were certain comments on in-
dustrial programmes and the progress
made in achieving them. These relat-
ed to cement, fertilizers and coal
Finally, I would refer to one or two
suggestions which were thrown out
by Shri Jaipal Singh.

I have necessarily to restrict my-
self to these major points. There
were other criticisms and I do not
say that they were not important. But
I have to consider the limitations of
time and restrict myself to matters
which have a direct bearing on the
Plan as a whole and which arise out
of the reappraisal. So, I may not be
able to do justice to the other points.
The land reform and other policy mat-
ters such as fixation of ceilings, etc.
were also brought up in the course of
the discussion. They are no doubt
very important but it will take me
much more time than can be spared
uow to deal with them. They im-
pinge on policy matters which are
mcorporated in the Plan and can be
reopened on some other occasion.

I am glad that hon. Members spoke
candidly and with great emphasis re-
garding the economic situation in the
country and the warious aspects of
the Plan. Naturally, they directed
their attention to the shortcomings
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and deficiencies in the implementa-:
tion of the Plan. This was perhaps
due to the fact that they did not have
before them the full appreciation of
some of the aspects of the Plan on
which they brought to bear their cri-
ticism; possibly, what they said was
exaggerated—in particular what was
said about the weaknesses relating to
such aspects.

May I point out that if the re-
appraisal document and the other
document which the hon. Members
have in their hands were examined
more carefully, they will find a good
deal of positive achievement. Things
are being done. Big things are being
attempted which were not to be seen
in past years. In the course of a few
years, good progress has been made
in vital directions; certain basic deve-
lopments have taken place. There are
all those schemes and the various
development programmes. You will
find that the country is on the
march, which should hearten and
encourage us and make us hope-
ful about the future. This balance-
sheet has to be seen on both
sides. I would, therefore, request the
hon. Members to bear this in mind.
One, of course, expects criticism and
it is natural any deficiencies and fail-
ings should be brought out and atten-
tion focussed on them. But when the
situation is viewed as a whole, we
should not forget about the positive
gains that have been made during this
period. 1 admit that the situation is
difficult. That is perfectly true. Vari-
ous issues have arisen, some of which
are of a crucial nature. I shall deal
with the points which I have men-
tioned and, so far as I am concerned,
if there are any errors or any lapses,
I shall be prepared to acknowledge
them frankly. But what I want to
submit is that these issues relating to
the economic situation in the country
transcend any such lapses or errors.”
The things which have been pointed
out are really not the basic things
which account for a lack of progress
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in a real sense, or which are relevant
for speeding progress in a big way
in this country. There are other mat-
ters,—the basic issues—to which we
have to direct our attention.

Sir, what has happened is this. Our
First Plan was a small Plan. On the
‘whole it went through smoothly and
it succeeded. But in the First Plan
'we did not actually have had to face
the ordeal of development. Now,
‘when we are halfway through the
‘Second Plan which is really something
worthwhile, we have to face the
reality, certain crucial problems. This
is the dilemma of development in an
.under-developed country. It is good
that we are called upon to think of
all these things, not only be-
cause they affect the course of the
Second Five Year Plan, its success or
otherwise, but, much more so, because
'they affect the whole future course
«©0f economic development in this coun-
try. Therefore, let us look into the
facts and study their implications
more closely. Let us put our heads
‘together and try to find our way
‘through the maze of the difficulties
that have arisen. This alone will take
us forward. That is the spirit, Sir,
in which I want to approach the pre-
sent situation. I would request hon.
Members to approach the whole ques-
‘tion of planning in this country in
that spirit; because, as I said the other
day, Members must remember that
this is a Plan which had the blessings
‘and support of all parties, and inde-
‘pendent Members in this House.

Some hon. Members have expressed
‘their concern about the rising price
level. There is a heavy strain on the
‘economy of the country which is re-
flected more prominently in the rise
in the general price level. That is a
‘matter for anxiety, of course, because
I feel strongly, and I am sure the
whole House agrees with me, that if
there can be any danger to the suc-
cess of the Plan or to the stability of
the economy it will be runaway
prices. We have to hold the price line.
Measures are being taken to check
the rise in prices, but the danger still
rpersists.
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What is the implication of this fac-
tor with reference to the Plan? The
implication is that the levels of ex-
penditure in relation to the Plan and
outside the Plan have to be kept under
restraint so that further inflationary
pressures are not generated, resulting
in shooting up of prices.

There is talk of raising the total
Plan outlay by Rs. 150 crores although
on a previous occasion, I tried to make
it clear that this figure of Rs. 150
crores was only brought in to show
that there are urgent and pressing de-
mands, relating to certain essential
programmes. If we had the means,
these programmes would have secured
a high priority; but until the resources
position improves, we have to say
‘no’ to them. Therefore, let us forget
about Rs. 150 crores, because I find
that this figure is creating a certain
amount of confusion. The Plan stands
at the figure of Rs. 4,500 crores, and

this additional outlay of Rs. 150
crores does not form part of
the Plan. But even this Rs. 4,500
crores Plan cannot be taken

for granted because there is a gap in
the resources which has to be filled;
more resources have to be secured,
and I cannot say at this moment that
they are assured. Discussions are
going on at present with the State
Governments and at the end of this
series of discussions we could say with
some confidence what precisely the
position is going to be. Later the
whole matter will be placed before
the National Development Council and
a decision will betaken. I hope it will
be possible to fill the gap, but if, for
any reasons, this gap remains, then I
do not see that there is any sanctity
about a particular figure. Of course,
if we are not able to fill the gap, we
will be very sorry. But, as I said,
we can spend Rs. 4,500 crores only if
we have acquired the necessary re-
sources. We shall continue to make
very determined efforts to achieve
this because, as I pointed out earlier,
the consequences of doing less are
very serious. Government knows that
arising from the failure are very grave
risks. We know that if we fail
to get Rs. 4,500 crores the smooth pro-
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already been undertaken will be ad-
versely affected and other schemes
might be delayed. One aspect with
which 1 am deeply and personally
concerned is the question of employ-
ment which has suffered already, and
which will suffer more. Therefore, we
would like to avoid cutting the Plan
further, so far as is possible. But
we will have to make great efforts to
achieve our object.

Then there was the hon. Member,
Shri H. N, Mukerjee; who made cer-
tain remarks. He talked of the threat-
ened collapse of the Plan and the im-
pact of such failure on the economy
of the country. There were some
other expressions also used such as
“fight for survival”, etc. I appreciate
and realise that these expressions
were used in order to express a sense
of urgency. 1 admit that there should
be a sense of urgency throughout the
country to implement the Plan but
my only fear was whether this might
not create an erroneous or exaggerat-
ed impression and might not create a
fright, because actually we see that
basically the condition of the economy
is sound. There is an inherent vitality
in our national economy. Maybe that
there is a kind of a functional dis-
order in the economy but we shall get
rid of it, certainly. I am perfectly
sure in my mind that we have one or
two years of trouble, of difficulties
mhead of us but the situation may be
eased if we witness favourable agri-
cultural seasons at least for a few
years. I am quite sure that in the
course of a few years, we are going
to emerge stronger. We will have
built up a strong base for the develop-
ment of the economy. I am sure that
when we look back at the things
which are now causing us trouble,
anxiety and worry, we shall be thank-
ful for what we did and realise that
we did not, out of any fear or any
weakness, falter or slacken our efforts.
It might be that a few schemes are
delayed and & few more schemes
might go over into the third Plan.
This is what is known as elongating
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the Plan. There was a talk of the
Five year Plan becoming a six-year
or seven-year Plan. Even towards the
end of the first year of the Second
Five Year Plan, there was such a
talk. It means only this: that some
of those schemes and projects, in res-
pect of them, it will be not a five-
year Plan but a six-year ur a seven-
year Plan. But it is nothing such that
we should be frightened about such a
contingency. However, there is one
important consideration that in case
we are forced to slow down, we should
do so in a co-ordinated fashion so that
confusion and imbalance do not arise
in the process.

I now come to the question of the
role of the Planning Commission, be-
cause this aspect has been brought up
repeatedly in the course of the debate
and it is important that we should
be clear about it. Just a few minutes
ago, the question of implementation
of the Plan was referred to by one
hon. Member. It is natural to speak
about the Planning Commission but it
has been mentioned in the wrong
context, that is in the context of im-
plementation. So far as getting the
blame for itself is concerned, I do not
think the Planning Commission should
resent it. As the hon. Home Minister
pointed out, the first Five Year Plan
succeeded very well, and evervbody
including the Planning Commission,
the Government, the States and the
people, contributed to its success. But
there was one part of that success for
which the Planning Commission did
not deserve so much credit, and that
was in regard to the easier position re-
garding food supplies. The principal
credit for that should go to nature.
Yet, the Planning Commiasion got the
praise for it, which was not correct.

Now, we are beset with certain difi-
culties which have slowed down the
progress of the Plan, difficulties for
which nature i3 mainly responsible
and others for which the international
situation is responsible. The Planning
Commission had no control over the
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circumstances which gave rise to such
difficulties. But there is a general
tendency to link up anything that
happens to the Plan with the Plan-
ning Commis:ion. Let it be very
clearly understood that the Planning
Commission has a certain set of func-
tions to perform. It has specific terms
of reference. There is a misapprehen-
sion, which seems to be fairly wide-
spread that the Planning Commission
has the responsibility for the execu-
tion of the Plan schemes. This is not
true. The Planning Commission no
doubt makes an assessment of the re-
sources, determines priorities, formu-
lates the Plan and reports on its pro-
gress from time to time. But its
functions are always advisory; never
executive. The Planning Commission
stands outside the field of execution.
I do not disclaim responsibility for
anything that goes wrong with the
Plan or for any failure, because I
stand here not only on behalf of the
Planning Commission alone, but on
behalf of the Government of India
also. Therefore, if anything has gone
wrong, we are responsible. But when
we are discussing the Planning Com-
mission, it is proper that this demar-
cation should be kept in view as to
what the Planning Commission stands
for and can bear responsibility.

There were two main suggestions as
to what the Planning Commission
should do. One was that since the
Planning Commission has formulated
the Plan or proposed the lines on
which it should be re-appraised, it
should extend its responsibilities to
the extent of ensuring that policies
recommended by it are properly im-
plemented. This goes far beyond the
legitimate functions of the Planning
Commission. Ours is a federal Con-
stitution and the powers of the Union
and the States are clearly laid down.
There are various governmental and
other non-official agencies to execute
the Plan. They must accept responsi-
bility for those parts of the Plan
which concern them. The Planning
Commission does not possess the
necessary machinery for the execution
of the Plan. However, it does keep
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a watch and makes an assessment ‘and
recommendations on important matters
from time to time. But that is all that
it can do.

There is also another suggestion
made by some members about the re-
vision of cost estimates in the case of
several projects. It was  suggested
that the Planning Commission itself
should see to it that the cost estimates
are kept within proper bounds and do
not increase beyond a point. Here
also I would request the House to
appreciate that it is not practicable
for the Planning Commission to equip
itself with a large body of technical
experts. The main technical experts
must be in the Central Ministries and
the States. The Planning Commission
has a relatively small staff. It has
made some arrangements for technica.
scrutiny of irrigation and power pro-
jects. But for wvarious schemes in
the field of industry, mineral develop-
ment and transport, the Planning
Commission depends on the technical
personnel of the Ministries and the
arrangements which the Ministries
themselves make for further
technical examination. Even the
Ministries are not self-sufficient
in this respect and often have
to rely on their consultants, who,
in a number of cases, come from
abroad. There are various limitations.
The experts give a certain estimate
and then, later on, the estimates are
revised for wvarious reasons. Maybe
that after a fuller examination cer-
tain other material and facts are
revealed which necessitate a revision.
In many cases the upward revision in
costs has been due to an increase in
prices of machinery and equipment,
especially those imported from outside

which has occurred during the past
two or three years.
I would not like to take the time

of the House in giving all those details
regarding the various cost estimates,
the origin of their rises in case of all
projects. But I would certainly refer
to one matter. One hon. Member
mentioned—I think it was Shri Asoka
Mehta—that the cost estimates in the
private sector had risen less propor-
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tionately to those in the public sector.
“This is in connection with steel plants.
But perhaps the hon. Member does
not remember that the relative differ-
ence is due to the fact that the units
in the private sector do not have direct
responsibility for housing of the work-
ers and for various other things. In
the case of the steel plants, townships
had to be built and other things had
to be done, which do not figure gene-
rally in the estimates of projects in
the private sector. Therefore, these
facts have to be borne in mind when
we compare the estimates of different
schemes in the private sector and the
public sector, Then, we know that
normally close scrutiny is exercised in
the case of the public sector and the
whole material is placed before us.
On the other hand we do not have the
necessary information about the pri-
vate sector. So, really we are not
able to say what exactly is happening
there.

The Planning Commission is deeply
concerned about the rising cost esti-
mates, because it upsets the Plan.
Therefore, they are taking very great
care, to the extent possible to exercise
some kind of control or check. But,
as I said before, it is not always a
matter of control because the rise in
prices that has occurred within the
country and outside has contributed
largely to the increase in estimates.
Apart from this fact, in the case of
-steel plants shown in the Second Five
Year Plan, we did not have the full
figures and there was an underestima-
tion which was known, which was
mentioned in the Plan itself.

Shrimati Renu Chakravartty: But
not such a high underestimation.

Shri Nanda: It was a rough esti-
mate and it was not the Planning
Commission which changed the figure,
The estimates were revised by the
.consultants themselves who were ex-
perts.

About the magnitude of the Plan
itself and the estimates under various
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heads, well, when we formulated the ~

Plan, that was done with the help of
the material available at that time
and reflects the best judgment in the
circumstances. But the conditions
change. Although Shri Hiren Muker-
jee does not like me to say that one
is a regimented economy and the other
is a free economy and I do not want
to use that terminology, even in the
former case, it is well known that
plans have to be extended and sus-
pended. A number of thingg have to be
done there also although the conditiong
in a free economy are far more difficult
from that point of view, Therefore,
the fact is that because of certain spe-
cial conditions, exceptional and extra-
ordinary factors—the estimates have
to be revised and the course of the
Plan gets deflected to a minor extent.
It is not something which can be
considered to be altogether exceptional
for this country.

It is in the same background that
the question of utilisation of irrigation
water and the betterment levy should
be considered. This question has been
raised by several hon. Members, i.e.,
the failure to utilise irrigation facili-
ties. Since the beginning of this year
the Planning Commission has been
trying to evaluate the progress in the
utilisation of irrigation facilities in
every State. Our advisers have visit-
ed nine States. State Governments
have set up machinery for ensuring
that there is the least possible delay
in carrying water to the point where
cultivators can dig field channels and
irrigate their fields. In the past it
took many years before irrigation
from a project was fully utilised
About ten years was considered to be
a normal period during which irriga-
tion facilities might be brought to a
point of optimum utilisation, In these
dayg with the heavy investment which
projects entail and the urgent require-
ments of agricultural production,®
we are under an obligation to
hasten the utilisation of water.
This requires detailed and careful
administrative action. Regarding the
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urgency for the utilisation of irrigation
facilities, which was not fully realised
before in most of the States I can say
with a certain amount of satisfaction.
“That recently there has been some
progress. Steps are being taken. For
example, in the Mayurakshi Project,
in 1957-58 90 per cent of the available
potential was utilised. In DVC area
also, the extent of utilisation of the
avrailable potential rose to 80 per cent.

Some hon. Members felt concerned
-about the proposal to levy betterment
fees on lands for which irrigation is
provided. They thought that that
might impede the utilisation of irri-
.gation. No betterment fee is, as a
rule, charged for the first two years
and thereafter recovery is in easy
instalments spread over a period of
10 to 15 years. There is no objection
to the States making such adjustments
or offering such concessions as may be
required to increase the incentive to
utilise water for an initial period. The
Planning Commission has also urged
that concessional water rates should
be allowed in the early years. A
number of States have already pro-
vided for this.

Now I would come to that part of
the criticism and the content of the
debate here which is really the kernel.
It is the waste which might have
occwrred in utilising resources which
should have been available for the
Plan, but which actually did not be-
come available for the Plan, i.e., the
resources which the Parliament sanc-
tioned and approved of on the under-
standing that.they were going to be
channeled into the Plan but actually
went elsewhere and therefore the
Plan is in difficulties. 1 explained
in my speech and it is there in
the documents also how this thing
has occwrred. It was also explained
as to where that money had gone
and that whether it was misappropria-
tion or theft or momey going down the
drain or not will have to be decided
after looking more closely into the
kind of things on which this money
as oxpended. I am mnot going to
uoetifty all this redirection of expen-

g
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diture. There may be something
which could possibly have been saved
for the Plan. But, by and large it
will be seen that the objects on which
this money was spent were almost
unavoidable. Non-plan expenditures
have risen to the extent of Rs. 511
crores. Of thig increase in non-plan
expenditure, the Centre accounts for
Rs. 287 crores and the States Rs. 224
crores. Non-plan expenditures are
partly of a non-developmental charac-
ter and partly of a developmental
character, The increase of non-plan
expenditure at the Centre is explained
mainly by two items: defence expen-
diture to the extent of Rs. 225 crores
over the Plan period and increase in
the salaries of low paid Government
employees to the extent of Rs. 20
crores. Against the balance of about
Rs. 42 crores, there are several
items, such as, food subsidies, increases
on account of the strengthening of
machinery for tax collection, and in-
terest payments on foreign loans etc.
This is the position regarding this ex-
cess under non-plan expenditure at
the Centre.

In the States, expenditure on main-
taining the various developmental ser-
vices built up during the First Plan
stood at Rs. 261 crores in 1858-57.
The provision rose by Rs. 52 crores in
the revised estimates of 1957-58 and
by a further Rs. 23 crores in the
budget estimates for the current year.
These increases are accounted for
largely by the higher requirements on
account of committed expenditure for
developmental services than the esti-
mates the Planning Commission had
from the States in 1955 before the for-
mulation of the Second Plan. Besides
these, there were also a limited num-
ber of projects which certain States
were implementing outside the Plan.
These, however, have been brought
progresgively into the State plans
within the existing cellings, What is
the position? There are two kinds of
expenditure. First, rew scheme
which might very well have gone into
the Plan itself, but which were not
included in the Plan. The process of
planning and development is a living
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process. The States find that in the
circumstances in certain areas, some
ather things have to be done. They
do those things, which, as I said,
might very well have found a place in
the Plan itself. This is really an ex-
tension of the Plan. What we are
doing is that we are substituting cer-
tain schemes in place of some others.
This is a case of rather fitting them
in. This is really plan expenditure in
a way. In course of time, as health
services, education services and other
developmental activities increase in
volume, their maintenance has to be
provided for. The States initially did
net possibly make full provision for
this. It seems they rectified the mis-
take very quickly. When they went
to the Finance Commission, they gave
some figures indicating that the ex-
penditure on these developmental ser-
vices was going to be more than had
been shown in the Plan. You may
say, they should have been more
accurate about it and more care-
ful. But, it is not money going any-
where. It is money spent for main-
taining the schools and hospitals
which must be done in any case. What
is the use of creating these facilities
and not maintaining them fully?

On the non-developmental side,
there has been an increase of expen-
diture in the States of about Rs. 60
crores during the first three years. Of
this Rs. 38 crores are due to interest
charges and appropriations for reduc-
tion or avoidance of debt and Rs. 22
crores for General Administration, Ad-
ministration of Justice, Jails and Po-
lice., This also includes increase in the
salaries of low paid employees. I n
repeating it because this was the
easence of the criticisms. This
would show to the world that
we have not wasted our resources,
that money which should have gone
imto the Plan has not disappeared
somewhere, and therefore the Plan is
not being starved. On the whole, it
would be fair to say that the bulk of
the provisions which the States have
had to make during the past three
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years for increase in developmental
and non-developmental expenditure
were more or less justified, but there
is, of course, room for economies as
I have said before.

There was another point which was
raised by some hon. Members, about
unfunded debt and miscellaneous capi-
tal receipts. Shri Morarka specially
pointed this out and asked: how does
this loss of Rs. 150 crores or so occur?
This unfunded debt and miscellaneous
capital receipts arc an extremely com-
plex residual item in the estimation
of resources. They reflect, for in-
stance, receipts on account of provi-
dent funds, allowances for repayment
on account of various loans, disburse-
ments under state trading, loans to
foreign countries, unforeseen increases
in loans to cultivators on account of
drought or floods, arrears in the re-
covery of loans and advances, increases
in developmental expenditure on cupi-
tal account and finally, shortfalls in
receipts from betterment levies for
which the Plan had taken credit. I
shall not go into further details of
these items but the break-up shows
that this figure is accounted for very
properly under wvarious items.

The main conclusion which I wish
to submit to the House from the ana-
lysis that I have given is this. As we
look back we find that the effort which
a Plan of this magnitude implies is
rather larger than was estimated three
years ago. At that time we could
not have taken account of the burdens
of defence expenditure which in the
interests of national security we have
since had to accept. There were ‘:ther
additional commitments which both
the Centre and the State Governments
found unavoidable. A large country
with obligations to its own people
and faced with new demands from
year to year has to go on steadily in-
creasing its effort at raising resources.
If it fails to do so at a rate that is
adequate, its development is bound to
suffer. The resources that it can pro-
vide for its projects and for various
services which have to be built up
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will be wholly insufficient. It is this
realisation above all which has com-
pelled the Planning Commission to
present the reappraisal of the Plan
with all its difficulties before the
<country.

17.58 hrs,
[SERrr JarparL SmiGr in the Chair]

I therefore venture to suggest that
during the next two years a determin-
ed effort to augment the internal re-
sources will be significant not merely
for the success of this Plan but also
for the shape of the next Plan.

In connection with internal re-
gources, there are certain kindred
questions which have arisen—for in-
stance, how we could conserve our re-
sources through greater economy. A
number of speakers referred to waste
in Government expenditure and em-
phasized that elimination of such
waste was the first and foremost way
to obtain additional resources. The
Central Government are already pur-
suing this policy. Government fully
share with the House its anxiety for
«economy in our public expenditure. A
number of steps have been taken in
this direction.

The Central Economy Board set up
by the Cabinet has completed a rapid
review of the expenditure of all
Ministries. Every Ministry has an In-
ternal economy committee charged
with the duty of ensuring economy in
its expenditure. Wherever a new
activity is proposed or a new organi-
sation established, before the staff is
sanctioned, the proposals are examin-
ed by the Organisation and Methods
Division.

Since the past year, the special re-
organigation unit of the Finance Minis-
try has undertaken detailed work
studies in as many as 21 different
departments or sections in the Govern-
ment of India. In each case it has
proceeded in a scientific way to evolve
=uitable standards for measuring work,
and has, in fact, largely succeeded in

of Second Five Year Plam

preventing substantial additions o
the existing establishments. The
House is also aware of the work of
the Committee on Plan Projects under
the National Development Council
which is presided over by the Minis-
ter of Home Affairs. This committee
has set up special teams to undertake
studies of projects with a view to
economy and efficiency. The team for
the Selected Buildings Projects is
working out ways of reducing con-
struction costs. With the help of
specialised panels, it has already
studied different types of buildings
such as grain godowns, multi-storeyed
office buildings, residential buildings,
factory buildings and slum clearance.
In relation t0 Government industrial
and mining undertakings, the staff of
the Committee on Plan Projects is now
engaged in reviewing the existing pur-
chase policies and inventory control
methods, practices relating to plant
maintenance and replacement and
scheduling of production. Their
studies will suggest ways of achieving
economy both in plan and in non-plan
expenditure. Economies in construe-
tion are a promising direction; as I
mentioned the other day, the Planning
Commission is following up wvarious
proposals for achieving them.

18 hrs.

In the same series of suggestions,
there were points of criticism about
our internal resources. There iz the
question of income-tax arrears, for in-
stance. Shri H. N. Mukerjee said that
it was amazing that income-tax arrears
were rising from year to year, and yet
we talked of lack of resources. The
pieture which Shri H. N. Mukerjse
presented was not quite correct. At
the end of March, 1958, the total
arrears of income-tax amounted to
Rs. 287 crores; of this, about Ra. 63
crores had not yet fallen due for col-
lection. The recoverable amount was
Rs. 114 crores. Against this, recovery
certificates issued to collectors for the
recovery of dues as arrears of land
revenue were for Rs. 88 crores. Normal

-
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recovery action is being taken in res-
pect of the balante. A number of
measures have been taken to speed up
recoveries. In 14 important centres,
there are special revenue officers em-
ployed exclusively for income-tax col-
lection work, for whom the Central
Government pays. The recovery of
income-tax arrears has been handicap-
ped in a number of cases on account
of writ petitions before High Courts,
which have been followed by prohibi-
tory orders. The problem of recovery
of arrears is constantly before Govern-
ment, and every effort is being made
to secure the fullest co-operation of
the States.

Bhri Tangamani (Madurai): Even
then, the amount is considerable.

Bhri Nanda: Yes, there will be some
amount outstanding at any given time,
but the amount is being reduced gra-
dually, and steps are being taken to
this end.

Now, I shall come to some other as-
pects of the matters which came up in
discussion. There iz the question re-
garding gold smuggling and gold
hoards. Shri Asoka Mehta and Shri
H, N. Mukerjee both referred to smug-
gling of gold and the possibilities of
mobilising gold stocks available with-
in the country. These suggestions are
receiving Government’s close conside-
ration. A number of measures are
being taken to prevent the smuggling
of gold. These are based on an or-
ganised and effective intelligence sys-
tem, co-ordinated customs effort, and
adequate security and other arrange-
ments along the border, and continuous
and surprise checks. I need not say
much about this subject, except to
assure the House that the smuggling
of gold is an evil which the Govern-
ment will fight with every means in
their power.

- Neither Shri H. N, Mukerjee nor
Shri Asoka Mehta had any definite
suggestions about how the gold stocks
in the country were to be mobilised
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Prospects 7850
Second Five Year Plan
for economic development. Let us
understand the nature of the problem.
The crux of it is that in India, there
are gold holdings of the value of Ra.
1,750 crores largely held in the form of
jewellery and trinkets by way of par-
aonal possessions of women. As
against the international price of
Rs. 6250 per tota, the domestic price
is Rs. 105 per tola. If the international
price is offered, the gold will not be
sold to the Government. Even if the
International Monetary Fund could
agree, Government could hardly be a
party to pay a price for gold which is
not in line with the official price. If
gold bonds are offered or if a promise
is given to return gold for gold, those
who have invested their savings in
gold will be benefited at the expense
of those who have invested in Gov-
ernment securities and small savings.
In France, gold bonds were issued
some time ago, but as against an esti-
mated amount of £3,000 million, the
total quantity for which the bonds
were eventually issued was quite
small, only about Rs. 87 crores worth.

There are certain aspects of this
problem which Government and the
Reserve Bank are considering, to which
I need not refer at this moment. The
important point is that our people
have to be educated not to put their
money into gold, and the general
economic conditions have to be such
that those who invest in small sav-
ings, in Government securities and in
the shares of industrial and other
enterprises, should feel sure that the
value of their investments will be
maintained. These are the lines alang
which I suggest that the gquestion of
mobilising gold stocks can be best
considered.

This is about internal resources.
There is the other large question of
foreign resources. Here also there is
a big charge levelled against the
administration that the balance of
payments deflcit has exceeded the
figure estimated in the Plan by such
a heavy Agure. There is also the
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implication that there has been some
perious mismanagement. Before I
give the general picture in a few
words, I would like to deal first with
one specinl aspect of this question
which Shri H. N. Mukerjee raised. He
referred to the outstanding foreign
exchange commitments an account of
the private sector which were men-
tioned at Rs. 400 crores in the Plan-
ning Commission’s Paper on the Fall
in Foreign Exchange Resources. The
outstanding commitments in regard to
foreign exchange for the private sec-
tor stood at Rs. 400 crores on the 30th
September 1857 and had come down
to Rs. 300 crores by lst April 1958. Of
the latter, Rs. 170 crores were repre-
sented by licences issued for the
import of capital goods and other
equipment. The Ministry of Commerce
and Industry have a good deal of
knowledge now about these outstand-
ing commitments as they have made
special efforts to cellect this informa-
tion from the parties concerned.

In this connection, I should like to
refer briefly to a question which has
been in the minds of some hon. Mem-
bers, namely, whether imports during
the last two or three years had an
undue proportion of consumer goods.
The greater part of our imports on
commercial account are intended for
the maintenance of the economy, that
is, for the import of raw materials and
components. It is an extraordinarily
difficult matter to estimate the precise
'quantxties of the very large number
of commodities which are needed In
order to maintain industrial produc-
tion. This is not something which at
any time can be planned in too much
detail, and to a large extent one has
to take the judgment of those engag-
ed in different activities. As the
economy develops, the maintenance
requirements also become larger and
more complex. Thus in an average
Xear the maintenance of the economy
requires around Rs. 400 crores of im-
ports per year. This is quite the
largest item under which foreign ex-
change is used. There are certain
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difficulties of classification in detar-
mining the break-up of imports into-
consumer goods, producer goods and'
capital goods and the statistical data:
on these are not quite complete. On
such information, however, as has.
been collected, there is no doubt that.
the imports of consumer goods which.
were fairly high in 1954-66 have been-
brought down to very gmall mngn.i
tudes. Correspondingly, within® the
limits of exchange available, almost
all the emphasis has been on the im-
ports of capital goods and producerr
goods.

I mentioned the fact that hon. Mem--
bers have felt very great concern-
about this position of external re-
sources. [ mentioned the position re-
garding the private sector and explain-
ed how there has been a great em--
phasis on reducing the imports of con-
sumer goods. But the overall posi-
tion also is not so bad as possibly
some hon. Members have taken it to
be. I am giving a break-up of the-
excess over the Rs. 1,100 crores which
has occurred in the balance of pay-
ments defieit. This is accounted for
mainly by increase in food imports
etc. Then there is increase In the-
foreign exchange cost of the Plan
projects and other factors, such as in-
crease in freights etc. For instance,
steel accounts for Rs. 80 crores; steel
projects, Rs. 73 crores and other in-
dustrial projects in the public sector,
Rs. 27 crores and the private sector’
industrial projects Rs. 120 crores.
This largely covers that defleit.

I mentioned the position regarding
the consumer goods. It cannot be
denfed that at a certain stage the
position regarding the foreign ex-
change resources was not well in
hand. They were not managed pro-
perly as they should have been. So,
a certain amount of leakage has occur-
red. A certain amount of consumer
goods were imported which, today we
think, were in excess of the real’
needs, in the context of greater needs.
in other directions. This cannot be:
denied.
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Shri H. N. Mukerjee had something
to say about foreign aid and I
should explain the facts to this House.
He said that the terms of foreign aid
indicated a character which was nat
particularly wholesome; interest peaid
was exorbitant. American aid meant
that we were compelled to buy an
enormous amount of farm surpluses;
a large proportion of whatever aid
.came from America was allocated to
the private sector. The public sector
which was already very small was
almost going to abdicate if the condi-
tions on which foreign aid is made
available are to be maintained.

I shall give the facts. The terms
of assistance received from the US.
and from other sources are considered
- carefully by the Government before
acceptance. A number of American
loans are to be paid in fifteen years,
The World Bank loans are to be re-
paid in twenty yvears. For all loans
under PL 480 the period of return is
forty years. In countries with private
enterprise economy, like the U.S.A.,
U.K, West Germany, the lending rate
of interest is closely related to the
rate at which money can be borrowed.
This i8 a completely different situa-
‘tion from a country like the Soviet
Union which does not have a capital
market. Soviet loans carry a lower
rate of interest, 2} per cent and are
repayable in twelve years. So far as
the terms of loans obtained from the
"US.A. and other western countries
are concerned, considering their cir-
.cumstances, the terms should be re-
_garded as reasonable. Except for the
loan from the Export-Import Bank,
.all the other U.S. credits are repaid in
‘rupees which is undoubtedly a great
advantage. Most of the credits ob-
‘tained from the U.S. and the bulk of
the proceeds of aid under PL 480
are devoted to projects in the public
sector. Under PL 480, up to March
1958, India received assistance
smounting to over Rs. 171 crores.
“The supplies of foodgrains and other
.commodities were of great value to
-us. There could be no question of

22 SEPTEMBER 19858 Appruisal and Prospects

of Secomd Five Year Plan

farm surplus being thrust upon usi
The resources which are earmarked
for the private sector pertain to pro-
jects which form part of our Five
Year Plan and have been approved
by Parliament,

Qur approach to the expansion of
the public sector has been set out
fully in the Industrial Policy State-
ment of April, 1956 and Government
adhere to this policy and are pursuing
and steadily extending it. Foreign aid,
American aid and assistance given by
the World Bank do not involve any
whittling down of Government’s dec-
lared policy and intentions. I would
remind this House that the problem of
foreign exchange for India’s economic
development is of a long term charac-
ter. While we have to do all that we
can to earn foreign exchange from
our own resources, for a considerable
period we shall need external assist-
ance and use it in carrying out our
plans. It is of great importance that
we should appreciate the efforts of
those countries and institutions which
assist us in our development and that
we do not unnecessarily and wrongly
criticise the terms of assistance where
these are intrinsically reasonable and
are accepted by us after the most
careful consideration.

There was another point of criticism
made by Shri Mukerjee. It was with
regard to the remittan on account
of private foreign investment. It was
urged by him that the private foreigr

investment stood at Rs. 288 crore:
in June 1948 and rose to Rs. 42(
crores in December 1953 and ft«

Rs. 481 crores in December 1855
This, according to him, was a dan-
gerous tendency, especially when wt
were not in a position to control i
and to control the remittances of
extra profits. It is a question of sormu
importance that we should be clear it
our minds about the place of foreigr
investment in our current develop
ment plans. The House will remem
ber that in the estimates of resource
for the Second Plan, credit was take:
for private investment from abroat
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to the extent of Rs. 100 crores. The
fpolicy statement which was made by
the Prime Minister in April, 1949, wel-
comed foreign capital. This view was
maintained in the Industrial Policy
Resolution of 1856, 1If the private
gector has a place in our scheme of
development, then, Sir, private foreign
investment has also a legitimate part
to play.

There are many lines of industrial
development in which the participa-
tion of foreign capital can be of great
advantage. In principle, therefore, we
should welcome private investment
from abroad on fair terms for purposes
which fit into our assessment of
needs and our plans. The figures men-
tioned by Shri Mukerjee are more
or less correct, but there are three
things which he did not mention.
Firstly, the increases from one date to
another include increase due to book
adjustments, for instances, those
arising from the re-valuation of assets
in the case of old companies. If we
allow for this factor and for one or
two other elements, private foreign
investment increased only by Rs. 35
crores betwecn December, 1953 and
December, 1955. The second point
to which Shri Mukerjee did not refer
was that the greater part of the
amount of Rs. 35 crores was account-
ed for by oil reflneries. The third
point with which he might not have
been acquainted was that during the
past few years remittances from
India on account of foreign invest-
ment have been more or less stable,
being on an average of Rs. 28 crores.
Good care is taken to see that private
foreign investment comes in the pro-
jects which are significant for the
growth and development of the eco-
nomy. Taking all factors into
account, there is no doubt that such
investments as we have had from
abroad have been of benefit in our
development. These are, Sir, certain
aspects of foreign exchange in our
external resources which were brought
up during the course of the discussion.

Shrimati Renu Chakravartiy: May
I know whether the hon. Minister

264 A LSD—8.
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would be prepared to lay on the Table
the report of the World Bank, because
that particular report has been report-
ed in all the Press including the capi-
talist Press, whereas the Members of
Parliament have not yet had an oppor-
tunity of knowing what is there in
that report?

Shri Harish Chandra Mathur: It is
in the libravy.

Shri Nanda: Sir, I note the sugges-
tion that the hon. Member has made.

Sir, I have dealt with the question
of resources, both internal and ex-
ternal, in relation to the Plan. That
was the major cause of the dissatisfac-
tion and discontent which was expres-
sed in this House regarding the Plan,
its progress and its reappraisal.

Some comments were made about
the structure of the Plan, regarding
the various programmes. Comments
were made in the course of the debate
regarding certain industrial program-
mes, targets fixed for them and steps
taken to fulfil them. Shri Somani
suggested that the target of cement
capacity which was mentioned in the
Plan at 18 million tons should be re-
duced. Originally, the Planning Com-
mission had envisaged a capacity tar-
get for cement of 12 million toms.
The target was raised on the assess-
ment of the Ministry concerned. In
the Memorandum which the Planning
Commission prepared in May 1958 it
was indicated that in terms of schemes
already in progress, the capacity like-
ly to be achieved was 9-3 million tons
and that with assistance from the U.S.
Economic Development Fund, the
capacity might increase to 11 million
tons. Attention was drawn to two
problems, namely, the quantity which
the Railways could move and the
amount of coal required for the
cement industry. The Planning Com-
mission’s conclusion was that in view
of the shortage of steel and the
slackening of construction activity, the
off-take of cement had slowed down
and production of the order of 10 to
11 million tons should be more or
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less sufficient to meet the requirements
at the end of the present Plan. That
is to say, the Planning Commission
has already taken action on the lines
suggested by Shri Somani,

A number of hon, Members who
spoke during the debate were con-
cerned over the fact that the fertiliser
production programme had not been
given a place in the core of the Plan.
There was no question at any time
about the importance of this program-
me. When the list of core projects
was made up for the first time, a little
over a year ago, it was conflned to
projects which were already in pro-
gress for which foreign exchange al-
lotments were unavoidable. This is
the main reason for not having includ-
ed any of the fertiliser schemes
among the core projects. Looking
back, I think, it would have been
wiser and there would have been a
distinct advantage in making the fer-
tiliser plants an exception to this
general rule,

Shri D. C. Sharma (Gurdaspur): It
is imported now?

8hri Nanda: I think the fertiliser
import and the fertiliser manufacture
should have the first c¢laim on any
new resourccs that come in.

Shri D. C. Sharma: Act upon the
suggestion now.

Shri Nanda: As I said, I personally
feel that when there is an enlargement
of these resources, they should go first
of ull into these things. The =zecond
Plan envisaged an expansion in the
capacity for nitrogenous fertilisers
from 85,000 tons to 3,82,000 tons. This
was to be achieved through the ex-
pansion of capacity at Sindri, at
Neiveli and at Nangal. The actual
production expected to be achiewved
by 1980-81 was 290,000 tons. The ex-
pansion of the 8Sindri fertiliser factory
s expected to be completed during
the current year. For the Nangal
plant, orders have been placed for
#lmost all the equipment needed and
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production is expected to commence-
by 1960. The tenders for the Rour-
kela plant have been received and are
at present under examination, but this
scheme may not materialise until to-
wards the end of the second Plan. For
the Neiveli plant, tenders have been
invited, but the plant is not expected
to be in production before 1961. The
fertiliser schemes in the private
sector are being implemented. On
present estimates, the total production
of nitrogenous fertilisers by the end
of the Plan period may be of the order
of 190,000 tons to 200,000 tons of
nitrogen, compared to the production
target, 1 mentioned earlier, of 2,90,000
tons. It has been recently decided to
increase the capacity of the Rourkela
fertiliser plant from 80,000 tons to
115,000 tons. The Planning Commis-
sion is at present examining a pro-
posal for establishing a fertiliser plant
at Trombay with an annual capacity
of about 110,000 tons.

1 am mentioning these figures 50
that the House may appreciate that
while progress regarding fertiliser
production is not such as we should
have wished, this programme is receiv-
ing the ntmost attention and is regard-
ed as a programme of urgent national
importance. In the meantlime, there
iz no doubt that there i= a growing
demand for fertilisers which we can-
not meet fully because of foreign ex-
change difficulties.

18.23 hrs.
[MRr. SpEAKER in the Chair]

Imports of fertilisers which stood at
52,000 tons in 1955 and at 55,000 tons
in 1956 in terms of nitrogenous ferti-
lisers, were increased last year, in
1857, to one-lakh tons. In spite of
the limited amounts of foreign ex-
change available during the current
year, the amounts allotted, provided
for the import of about 80,000 tons of
fertilisers in terms of nitrogen. Along
with the programme for the import
and production of chemical fertilisers,
the Planning Commission attaches the
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greatest possible importance to the

evelopment of local manurial reso-

rces, especially organic manures and
green rmanures. Without this pro-
gramme, which is a programme for
every village throughout the country,
\chemical fertilisers can do but limited
“good.

During the debate, reference was
also made to the coal production pro-
gramme. Our assessment in the
Appraisal Memorandum was that as
against the target of 60 million tons
of total output, we might reach 58 to
57 million tons. On schemes at pre-
sent approved, the public sector might
contribute about 85 million tons of
additional production and the private
sector about 10 million tons. 1 should
add, however, that the authorities con-
cerned expect to be able to do some-
what better than these flgures indicate.
But this is in connection with the
istructure of the Plan. This was one
of the things which came up fer con-
sideration and called for an answer.

There is another aspeet of it also,
and that is the question of agriculture,
whether we have given sufficient im-
portance to agriculture or not. I agree
with hon. Members who regard agri-
culture as the first priorityv. [ also
accord in my mind, and the Planning
Commission has also accorded the first
priority to agriculture. At the same
time, there is wvery high priority
accorded to industry The two, as the
hon. Home Minister pointed out, are
not in conflict, because the kind of
effort that is needed for developing
agriculture is of a very different sort.
There what matters is not so much
the amount of money that you allocate
but the kind of organisation that is sct
up, the arrangements that are made
the enthusiasm that can be generated
and the assistance that is given to the
farmers by way of supplies, credit,
etc. These are things which do not
necessarily figure in the figures of
gutlays.

It is glso not true that we have
reduced the outlay on agriculture. I
Kave got before me the‘.i;u.rﬁ. I do
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not want to go much into figures,
although in a country which has a
planned economy people will have to
get used to figures. The flgures show
that the target of agricultural pro-
duction has been increased in the re-
appraisal; this was done also in the

case of minor irrigation.
-

There was stress laid on the fact
that there is some kind of a bias in
the minds of Government and of the
Planning Commission in favour of the
urban areas as against rural areas. I
concede that a great deal more has
to be done for rural areas than has
been done, but a close study of the
Plan will show that there is no such
bias in favour of urban areas as
against rural areas. The situation is
being misjudged. On =a superficial
reading of the provisions and alloca-
tions in the Pilan, and from the large
amounts allocated for industry, trans-
port, etc, it is being construed that
all this expenditure is meant for urban
areas. That is not true, because Bhilai
Plant, Rourkela Plant and the devuelop-
ment that follows in the wake of the
steel projects are net urbanisation;
they do not constitute urban develop-
ment. These are developments which
have their impact on the whole ecn-
nemy and concern very intimately the
progress of the rural areas also.

Regarding the policy of letting
ideology to come in the way of pro-
duction, mention was made of coal.
No ideology is worth anything if it
does not also help us to increase pro-
duction. As I mentioned earlier, we
are fully convinced that what we have
undertaken to do in the matter of the
public sector is not only necessary,
but it is going to strengthen our hands
greatly in future both for raising
resources for the Plan and also for
the proper direction and control of the
whole process of planned develop-
ment in this country. Cun we eat
steel or not? Whether w~ should
have more of unable  wvalues,
ete., is a question of opinion. Some
people think that we have not made
enough provision for industries of
various kinds, and there has to be a
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proper balance. We believe that this
much needed balance is going to be
maintained. There cannot be limit-
less scope for increase in consumption
and in directions which will cut into
the savings that will go into develop-
ment.

There are one or two matters
which Mr. Jaipal Singh raised.
Although they may appear to be
isolated matters, in my opinion they
are very important. First comes the
question of eviction of villagers in the
Rourkela steel plant area. 1 have
had to deal with the question of re-
habilitation of villagers who have been
displaced in the irrigation projects and
I know the troubles and difficulties of
the persons who have to quit the
places where they have established
themselves for generations. Therefore,
the greatest sympathy must be shown
and every consideration and help
should be given to them. In this case I
understand that for the Rourkela steel
plant, a total area of 32 square miles
has been acquired. This involves 32
villages containing about 2,400 families.
The Villagers are to be resettled in
new resettlement colonies. The Cen-
tral Government have agreed to
various concessions, including com-
pensation for their lands, the total
financial liability being more than
Rs. 51 lakhs. The Orissa Government
are entirely responsible for the settle-
ment of the displaced villagers, and I
am arranging to obtain a detailed re-
port from them regarding the pro-
gress which has been made. T shall
invite their special attention to what
Shri Jaipal Singh has said.

Another matter is technical educa-
tion in industrial areas. Shri Jaipal
Singh made a useful suggestion that
in the area around Rourkela where the
heavy machinery plant is to be estab-
lished special measures should be
taken to give education a technical
bias so that the local people are bet-
ter able to take adwvantage of the
developments in this area. We wel-
come the suggestion and we shall try
to follow it up. The House would be
interested to know that some action
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in this direction has already b
taken. The Institute of Technology
at Ranchi and the Bihar Institute of
Technology at Sindhri are being ex-
panded under the present programme.
An engineering college has already;
started functioning at Bhilai. A
Polytechnic is proposed to be estab-
lished at Asansol, close to Durgapur
area. Mining schools will be estab-
lished in all mining areas. I agree
that steps along these lines are essen-
tial for the training of skilled workerst;
and supervisory personnel. -

I have covered a large part of the
ground. There was one thing in con-
nection with our expenditure which
I forgot to deal with in the course of
my reply. As I think it is of sufficient
importance, I am giving some informa-
tion regarding decentralisation of
financial control. Shri Tyagi was
afraid that as the Finance Ministrys.
has decentralised its functions and
control, expenditure would be incur-
red by the Ministries independently
and without adequate and proper co-
ordination. This fear is not well-
founded. The new scheme of delega-
tion of financial power is intended to
place greater responsibilities on t
administering Ministries in respect 0
financial control. It is calculated to
reduce the delay which is involved in
the system under which all kinds of
proposals have to be referred to
another Ministry, by the Finance
Ministry for concurrence. What has
been proposed is a system of internal
financial control, which will help tc
expedite  matters. This would not
mean that administering Ministries
would be free to spend money intend-
ed for one scheme on something quite
different. Parliament’s control and
Finance Ministry’s scrutiny of indi-
vidual schemes will continue as
hitherto. One of the objectives of
decentralization of financial control,
and an important one was to avoid
delays which of course cost money.
The risks arising out of delays ar®&
not less serious than the risks out of
a little more expenditure being incur-
red than is really necessary. But there
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§h0u1d be no extravagance, no waste
and no unnecessary expenditure, This
is being attended to.

I have finished the important points
which, in my view, had to be dealt
*with.

An Hon. Member: What about land
reforms?

Shri Nanda: I have already said that
it will take one hour to deal with
sthe whole question of land reforms.

Shri D. C. Sharma: You have cover-
ed all the points.

Shri Nanda: I am now concluding.
I am wondering how so many hon.
Members could have the patience to
stay on till this late hour.

Shrimati Renu Chakravarity: The
JAreasury benches are now being filled.

The DMinister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
After all, they have come.

Shri Nanda: I have other things to
say, not about the points which have
grisen, but about the constructive
“direction which has to be given to
our efforts in future so that the basic
difficulties, to which I made mention
in the beginning, could be dealt with
and resolved. In the last analysis the
success of the Plan depends on raising
the efficiency of the people by doing
more work and harder work; that is
£oing to be the source for greater pro-
duction and raising productivity,
which will help ws in the matter of
stepping up extermal and internal
resources. The question of preventing
corruption and wvarious other anti-
social practices have been repeatedly
mentioned. These has to be tackled

_with vigour in order to create a cli-

mate for greater effort in the country.

Take the question of unemployment.
These things if we take them up and
pursue from this angle will lead us
to various ways by which we will be
able to increase our resources. we
have also to see that the assets that
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are created are put to better use and
vield much better results. I do not
want at this hour to develop those
points and therefore I shall conclude.

Shri Mukerjee made a reference to
the consultation between the Planning
Commission and different political
parties. At the time when the Plan
was formulated there was plenty of
such consultation. The point raised
was as to why there should not have
been consultation at this stage when
difficulties had arisen. We had one
or two meetings of the consultative
committee and I agree with the hon.
Member that more of that kind of
consultation should take place. I shall
personally give attention to the
methods and the manner in which this
idea could be put into practice.

As I conclude my reply to the debate
on the reappraisal of the Plan, there
is one thought that is uppermost in
my mind. Every great effort involves
labour and strain. Countries like the
Soviet Union passed through deep and
prolonged stresses. If we are to
achieve goals worthy of our people, if
we are to meet their urgent and press-
ing needs, we cannot afford to fall be-
hind. To enter seriously upon plan-
ned development is to break with the
past and to accept a challenge for the
future. A plan that looks ahead for
several years can never be a static
plan. It must change when change is
called for. A plan depends upon
numerous factors which are not al-
ways within our purview. Through
success and failure we have to go
forward with a clear understanding of
the larger social objectives which fie
behind all our planning. It is easy
to be brave and to be warm in sup-
port when things go well. The test
comes when we face adverse circum-
stances. Partly through the working
of forces of nature, partly through
economic and political developments
abroad, and indeed partly through our
own errors and failings, today our
Plan faces certain difficulties. These
are not insurmountable difficulties.
There is nothing in them to weaken
our resolve, nothing in them to make
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us want to go back. I would therefore
appeal to all sections of this House
and through it to the country, to view
the present reappraisal of the Plan
objectively and to work with unity
ana confidence for the future. If we
can join together and intensify the
efforts to increase agricultural produc-
tion and to mobilise all our resources,
the difficulties about which we have
spcken during the pasi week will
vanish. I feel certain that if we all
labour together through this period of
doubt and strain, the spirit of our
people will triumph.

Mr. Speaker: I would request the
hon. Minister of Parliamentary Affairs
to ascertain before hand in future and
have a full assessment of the time
that the hon. Minister in charge of a
particular motion will take. Certain-
ly if the hon. Minister had more time,
he would have told the House many
more things about other vital points
that had been raised. We do not have
a proper appraisal of the time when
we sit in the Business Advisory Com-
mittee. Subsequently, there is a con-
fiict between the non-official and the
official side as to how the time is to
be distributed. I would have personal-
ly liked to hear something more from
the hon. Minister as the House also
would have liked. I would therefore
like that in future the hon. Minister
of Parliamentary Affairs will have a
more correct appraisal of the time.

Shri Satya Narayan Sinha: You are
quite aware, Sir, that you consulted
the hon. Minister and he himself sug-
gested that 40 minutes will be enough

for his reply. What else do you want
me to do?

Mr. Speaker: Instead of 40 minutes,
he has taken an hour and a half, but
even that is not enough.

It is all well that hon. Members
have been here and maintained
quorum. Some hon. Members were
very anxious to speak and I gave them
an opportunity to do so. It is a mat-
ter of discourtesy to the House if they
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1 4
refuse to hear the hon. Minister’s

reply. It seems that they merely wish
to hear their own voice. They do
not wait here to hear the reply of the
hon. Minister. Hereafter I expect this
much courtesy to the House that who-
ever wants to speak, he must make up
his mind to stay until he hears the
hon, Minister. If perchance he has
got enormous or urgent business else-
where whichi he cannot avoid, he must
write to me that he is going away so -
that I may be aware as to who is pre-
sent and who is not present. 1 find
that hon. Members do not follow this
rule. I take note of them and may not
call them.

Now, I will put the substitute
motions to the vote of the House. Is
any particular one required to be put
to the vote of the House separately?

Shri Naushir Bharucha (East Khan-
desh): All the motions may be put
together.

Mr. Speaker: I shall then put ail tne
motions to the vote of the House.

The question is: s
That for the original motion, the
following be substituted, namely:—

“This House, having considered
the Planning Commission’s Memo-
randum on Appraisal and Pros-
pects of the Second Five Year
Plan, laid on the Table of the
House on the 8th May, 1952, is of
opinion that Government should
make radical changes in the Five
Year Plan on the following lines: —

(1) Utilisation of Indian resources—

(a) to solve the food problem in
the country a food army bed .
formed by employing lakhs of
unemployed agricultural Iab-
ourers on waste land; =~

(b) a literacy army of educated
unemployed youths be formed
for completely eradicating
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ignorance and illiteracy from
the country as early as pos-
sible;

ful! utilisation of Indian
craftsmen (masons) be made
by limiting the use of auto-
matic machines.

(2) Industrial Policy—

(a) Government should withdraw

(b) the use of big machines

(c)

the emphasis being laid on
private sector and pay more
and more attention towards
the public sector;

be
restricted as far as possible
and production be carried on
with small machines driven by
power, so that unemployed
population of India may be
fully utilised;

production of luxury goods
and imports thereof be totally
stopped;

(d) parity between the prices of

(e)

industria] goods and agricul-
tural products as also the
prices of commodities should
in no case be higher than fifty
per cent of their cost price;

all the foreign capital invest-
ed in India be immediately
nationalised and large sums of
money going out of the coun-
try in the form of profits and
salaries be used for the pros-
perity of the country.

(3) In order to make the Plan a

success,

substantial amounts that are

being paid by the Government of India

to the

following non-Government

bodies be stopped forthwith:

(a)

Bharat Sewak Samaj,

(b) Bhartiya Sadhu Samaj,

(c)

Women’s Welfare Scheme,

(d) Bhartiva Yuwak Samaj; and

(e)

Other such bodies.
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(4) Following steps should be taken

to create enthusiasm

among the

people: —

(a)

total decentralisation of the
State authority at four distinct
levels;

(b) the Plan should be divided

(c)

into four main stages i.e. vil-
lage, district, State and coun-
try level;

the responsibility for the im-
plementation of the schemes
should rest with the repre-
sentatives of the people and
not with the Government offi-
cials who should only extend
their co-operation and give
necessary advice.

(5) Reorientation of policy—

In

order

to make the various

schemes beneficial to all and to estab-
lish a socialistic society,—

(a)

(b)

(c)

(d)

the ratio between the mini-
mum and maximum income
and expenditure should bhe
1: 10;

more and more attention
should be paid towards the
villages;

until necessary means of com-
munications are made avail-
able throughout the country,
widening of roads at certain
places for the facility of cer-
tain privileged classes and use
of costly things like concrete
etc. be stopped;

construction of expensive
Secretariats be stopped till the
country becomes self-suffi-
cient.

(6) Eradication of corruption—

(a)

Anti-corruption Committees
at district level be set up to
put an end to corruption and
their members should only be
representatives of the people
with sufficient powers wvested
in them;
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(b) necessary amendments in the
Constitution be made keeping
in view the abeve mentioned

Mr. Speaker: The guestion is: i

That for the original motion, the
following be substituted, namely: —

facts;
“This House having considered
(c) Regional languages at State the Planning Commission’s Memo-
level and National language at randum on Appraisal and Pros-
the Centre be introduced im- pects of the Second Five Year
mediately in our administra- Plan, laid on the Table of the

tion.” House on May 8, 1958, regrets that
there has been no attempt, so far,

to integrate the defence organisa- A
tion and expenditure thereon with
socio-economic planning, so as to
ensure greater efficiency and eco-
nomy in development as well as in
defence spheres and recommends,
inter alia.—

" (1) That there should be an effec-
tive cell in the Planning Com-
mission to coordinate defence
with the formulation and im-
plementation of plans.

The motion was negatived.

Mr. Speaker: The question is:
That for the original motion, the
following be substituted, namely: —

“This House, having considered
the Planning Commission’s Memo-
randum on Appraisal and Pros-
pects of the Second Five Year
Plan, laid on the Table of the
House on the 8th May, 1958, is of
opinion that— That the defence organisation
should be provided with ade-
quate education and technical
training facilities, so as to

(2)

(1) after the period of strain and
stress to which the national

economy has been subjected
by the implementation of the

supply the country’s need for
trained manpower while help-

ing the absorption of ex-ser-.

Sepond o ‘.I.TE&I‘ Sl Lk vice personnel in civil life, -
primary function of further
planning should be that of (3) That the Military Engineering
consolidation and of securing Service, the Engineer Corps
for the people the fruits of and E.M.E. should be entrust-
existing investment and effort; ed with specific irrigation
works, flood embankments and
@ higher priority neets o b
given and greater emphasis ! "
placed on agriculture, which al and qther allowances being
is the foundation on which the CIIE7 1t G R0 Je2iinat
entire structure of industriali- (4) That the Defence Science
sation has to be raised; and Organisation be brought up to
its authorised strength (if
(3) the fullest opportunity and DPSSIbIC ?1:cpanded) and coor-
incentive should be given to dinated “t}? .reseamh centres
the initiative and enterprise and Universities. L
of the people in all walks of (5) That,the Directorate of Tech-

life so that the most rapid rise
in productivity can be achiev-
ed.”

The motion was negatived.

nical'}'Development be reorga-_
nised with highly qualified
science degree holders, to yield
maximum result in design,
development and inspection.
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(6)

)

(8)

(9)

}
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That the achievement of
Ordnance Factories be review-
ed by the Planning Commis-
sion from time to time.

That the Army Grow More
Food Campaign be revived
in an intensive form.

That Deep-Sea fishing pro-
jects be expanded with the
cooperation of the Navy.

That Merchant Shipping be
considered from the view point
of naval defence and suitable
provision be made in pursu-
ance thereof.

{10) That adeguate and unified

training facilities be given in
drill and discipline to the
youth of the country so as to
canalise their enthusiasm into
channels of national service.

{11) That a cheap suitable pattern

of standard cloth be evolved
so that the youth of the coun-
try could use them at their
own costs to minimise the
expenditture on the N.C.C., the
A.C.C. and military training
in general, as well as for
sports and P.T.

(12) That a National Service

Organisation be evolved, by
coordinating the activities of
the defence and other Minis-
tries and by utilising the
grants and aids under different
heads, so as to serve the
country in normal times as
well as in emergencies.

(13) That the equipment lying

idle in wvarious Ordnance
Depots for the last about 10
years may be made available
to the various departments and
educational institutions which
so badly need them.

(14) That there should be arrange-

ments for creating a national
Pool of Engineers, Doctors and
other technical personnel from
the Defence, Railways and

of Second Five Year Plan

other Union and State Depart-
ments to supply the country’s
shortage of scientific man-
power.

(15) That necessary investigation
be made near Pampan-Than-
kachinmudam to avoid the
expenditure, delay and incon=~
venience of circumnavigating
Ceylone in cruises between the
east and west coasts of India.

(16) That a Naval Dockyard be
established early on the east
coast to serve the Navy as
well as merchant shipping in
the Bay of Bengal.

(17) That Rifles, Scouts, Flying,
Glider, Swimming and other
clubs, Talimkhanas, Sports and
P.T. activities be encouraged,
coordinated and utilised.

(18) That the Lok Sahayak Sena
and other organisations be
given continuity or follow-up
duties  (organised through
Gram Panchayats). The Vil-
lage Leader Scheme and Vil-
lage Fire fighting and emer-
gency service units be inte-
grated with the same.

(19) That the Commission which
is charged with overall plan-
ning must be consulted before
foreign purchase commitments
and foreign exchange involve-
ments are made.

(20) That Planning Commission
must explore all avenues to
utilise the trained and expe-
rienced ex-servicemen in
development schemes.”

The motion was negatived.
Mr. Speaker: The question is:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the Planning Commission’s Memo-
randum on Appraisal and Pros-
pects of the Second Five Year
Plan, laid on the Table of the
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fMr. Speaker]

House on the 8th May, 1958, is of Plan, laid on the Table of the

opinion that the soil erosion sche-
mes worked out in the tribal areas
should be subsidised cent per cent.
as the tribal people are not able to
contribute any amount as their
share.”

The motion was negatived,

Mr. Speaker: The question is:

House on the 8th May, 1958, is of
opinion that the pattern of the
multi-purpose Community Deve-
lopment Projects in the tribal
areas should be reoriented to suit
the genius of the tribal people of
the country.”

The motion was negatived,
Mr. Speaker: The question is:

That for the original motion, the
following be substituted, namely;— That for the original] motion, the

sy ie Fouse, having' eomsidered following be substituted, namely:—

the Planning Commission’s Memo-
randum on Appraisal and Pros-
pects of the Second Five Year
Plan, laid on the Table of the
House on the 8th May, 1958, is of
opinion that the Small-scale Indus-
tries in the tribal areas should be
encouraged through the establish-
ment of the mutipurpose co-
operative societies.”

- The motion was nefatived,

Mr. Speaker: The question is:

“This House, having considered.
the Planning Commission’s Memo-

randum on Appraisal and Pros- .

pects of the Second Five Year
Plan, laid on the Table of the
House on the 8th May, 1958, is of
opinion that land donated wunder
the Bhoodan and the Gramdan.
movements should be brought
under the co-operative farming.”™

The motion was negatived,
Mr. Speaker: The question is:

That for the origina] motion, the

That for the origina] motion, the
following be substituted, namely:— ginal :

following be substituted, namely:— o

“This House, having considered
the Planning Commission’s Memo-
randum on Appraisal and Pros-
pects of the Second Five Year
Plan, laid on the Table of the
House on the 8th May, 1958, is of
opinion that the water resources
in the tribal areas should be asses-
sed so that the lands in the tribal
areas can be brought under plough
in the economic development of
the tribal people.”

The motion was negatived.

Mr. Speaker: The question is:

That for the original motion, the

following be substituted, namely:—

“This House, having considered
the Planning Commission’s Memo-
randum on Appraisal and Pros-
pects of the Second Five VYear

“This House, having considered
the Planning Commission’s Memo-
randum on Appraisal and Pros-
pects of the Second Five Year
Plan, laid on the Table of the
House on the 8th May, 1958, is of
opinion that—

(1) the Government have not been
able to create necessary enthu-
siasm amongst the people for
the successful working of the
Plan;

(2) the administrative structure
should be reconstructed in a
decentralised way from the
village to the Cenire, with
devolution of power and
authority so as to form a
strong and wide basis for the
working of the Plan by the
people and for the people;
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Motion rc:

(3) except the commitments re-
garding the heavy industrial
undertakings on the Pub-
iic Sector, the resources should
be drastically diverted to-
wards increasing the agricul-
tural production and improve-
ment of the agricultural eeo-
nomy which should be made
the real core of the Plan even

22 SEPTEMBER 1958 Appraisal and Prospects
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(7) introduce a system of stagger-
ing of investments even with-
in the ‘core’ of the Plan, with
special emphasis on a ‘go-
slow’ policy on such irrigation
projects as are not in an
advanced state of completion;

(8) prepare a Plan for consolida-:
tion of the results so far

now."”
The motion was negatived.

Mr. Speaker: The question is:

That for the original motion, the
foilowing be substituted, namely:—

“This House, having considered
the Planning Commission’s Memo-
randum on Appraisal and Pros-
pects of the Second Five Year
Plan, laid on the Table of the
House on the 8th May, 1958, is of
opinion that, apart from other
efforts, supreme endeavour should
be made to—

achieved and for completing
the ‘leftovers’ from the
Second Plan.”

The motion was negatived,

Mr. Speaker: The question is:

That for the original motion, the

following be substituted, namely:—

“This House, having considered
the Planning Commission’s Memo-
randum on Appraisal and Pros-
pects of the Second Five Year
Plan, laid on the Table of the
House on the 8th May, 1958, is of
opinion that—

(1) limit the outlay of the Plan
to Rs. 4,500 crores;

(2) restrict the maximum deficit
financing to Rs. 1,000 crores;

(3) intensify food production and
secure effective utilisation of
food potential, among other
methods, by a subsidised utili-
sation of irrigation facilities
and a stricter control on pro-
curement and wholesale dis-
tribution of foodgrains;

(4) restrict rigidly imports for
the unexpired duration of the
Second Plan;

(5) organise an all-out export
drive, particularly by aiding
conventional exports capable
of immediate response, as well
as exports of new promising
lines;

(6) extend relief to industries in
the matter of crediting deve-
lopment rebates so long as
concessions are ploughed back
in developmental projects;

Mr. Speaker:

(1) higher priority needs to be
given and greater emphasis
placed on Indian Shipping
which is the foundation on
which the entire structure of
overseas and foreign trans-
portation is based and which
is the earner of great foreign
exchang- as also the second
line of defence of the nation.

(2) higher priority should be
given and greater emphasis
placed on naval defence and
development, repair and con-
struction of naval establish=
ments.

The motion was megatived.

The question is:

That for the original motion, the
following be substituted namely:—

“This House, having considered

the Planning Commission’s Memo-
randum on Appraisal and Pros-
pects of the Second Five Year
Plan, laid on the Table of the
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Motion re:

[Mr. Speaker)
House on the 8th May, 1858, is of
opinion that Government should
take following steps in further-
ance of the economic welfare of
the people:~

()]

(2)

3)

44)

«(5)

«(8)

«{7)

(8)

(9

The Planning Commission
should be reconstituted and
should consist of experts, not
belonging to any political
party.

‘The National Development
Council should also be reor-
ganised on all party national
basis.

The Second Plan should be
extended over a period of at
least seven years.

Agricultural Production and
Small Scale mechanised
industry should be given first
priority.

Heavy  industries, except
those which have been taken
in hand and likely to be com-
pleted soon, should be defer-
red to a latter period.

Public  enterprise should
strictly be confined to Sche-
dule ‘A’ of the industrial
policy resolution of 30th
April, 1956. All other indus-
trial schemes of the Central
and State Governments should
be transferred to the private
sector.

The plan should be reorient-
ed so as to develop India into
more or less a self contained
economy depending least on
foreign help.

The plan should make pro-
mise of work for all.

Government employees draw-
ing Rupees two thousand or
over per month should be
given National Plan Bonds for
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the amount in excess of
rupees two thousand.”

The motion was negatived.

Mr. Speaker:
That for the original motion,

The question is:
the

following be substituted, namely:—

“This House, having considered

Planning Commission’s

Memo-

randum on Appraisal and Pros-

‘pects
Plan,

of the Second Five Year
laid on the Table of the

House on the 8th May, 1958, is of
opinion that:—

(1)

(2)

@3

—

(4)

(5)

(8)

First priority be given to all
hydro-electric and irrigation
projects by including them in
the core of the plan.

Further taxation should be
stopped as it will be a great
strain on the economy of the
people and a burden on thers,

Economy in non-plan expen-
diture and cost of administra-
tion be effected to the extent
of Rs. 300 crores both at the
Centre and the States,

The policy of prohibition be
revised so as to get substan-
tial revenue for plan expen-
diture.

The Community Development
Projects and the National Ex-
tension Service Block be re-
oriented and their manage-
ment entrusted to local bodies.

A separate fund called ‘plan
development fund' be consti-
tuted both at the Centre and
the States to which shall be
credited all revenue derived
from taxes levied during the
plan period, borrowing and
loans, external assistance,
railway contributions, balance
from revenue surplus and
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deficit inancing which will be so far as the production of pro-
earmarked for plan expendi- tective food and agricultural pro-
ture.” ducts is concerned.”

7919 Motion re:

The motion was negatived.
Mr. Speaker: The question is:

The motion was negatived.

Mr. Speaker: The question is:
That for the original motion, the-
That for the original motion, the following be substituted, namely:—

following be substituted, namely:—

“This House, having considered
the Planning Commission's Memo-~
randum on Appraisal and Pros-
pects of the Second Five Year
Plan, laid on the Table of the
House on the 8th May, 1958, is of
opinion that the most reprehensi-
ble and almost criminal neglect in
respect of animal husbandary has
landed the country in great disas-
ter resulting as it has in an annual
decrease according to government
statistics of production of milk to
the exient of more than flve crores
of maunds since the year 1951,
and insufficient supply of good
bulls (only one is there where
250 are required) and bullocks
(the shortfall being over a crore
from the number requisite for effi-
cient agriculture and other opera=
tions).

The House further deplores that
the Government is not even con-
scious of the tragedy involved in
these flgures as it does not so
much as mention or hint at in
their appraisal and prospects and
re-appraisal reports, the appalling
distress in the country to young
children, expectant mothers and
aged men and loss of production
of food in the country except on
pages 28 to 46 of the appraisal and
reappraisal report on page 22—
statements which are not reassur-
ing and tell a doleful tale.

The House is clearly of opinion
that the animal husbandary in the
country requires the close and
special attention of the Govern-
ment which, if bestowed, is sure
to earmm very rich dividends in

“This House, having considered
the Planning Commission's Memo-
randum on Appraisal and Pros-
pects of the Second Five Year
Plan, laid on the Table of the
House on the 8th May, 1958, is of
opinion that there should be no re-
duction in social service pro-
grammes as they are very import-
ant for getting the full co-opera-
tion of the people for making the
programme of the Five Year Plan
a <uccess.”

The motion was negatived.

Mr. Speaker: The question is:

That for the original motion, the-

following be substituted, namely:—

“This House, having considered
the Planning Commission's Memo-
randum on Appraisal and Pros-
pects of the Second Five Year
Plan, laid on the Table of the
House on the 8th May, 1958 re-
grets that there has been no
attempt to keep to the original
targets in the Second Five Year
Plan by ruthless economising in
the expenditure and avoidance of
waste and by trying to raise fur-
ther resources from larger loansf
abroad and inside the country,
which is bound to have grave
socio-economic consequences, and
recommends: —

(1) That full use should be made
of the irrigation potential
which has already been
created by finding out and
removing the reasons for its
non-use by cultivators and
particularly by making irri-
gation facilities available at a
lower cost by cheapening the-
rates of irrigation taxes.
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[ Mr.
(2)

(3)

(4)

(5)

(6)
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That highest prioirity should (7) That a multi-purpose River-
be given to providing chean W{'a]ley Scheme to contr:ol tl:2
and easy agricultural credit river Gharghra, Rapti and

to destitute farmers for agri-
cultural operations such as
for ploughing the land, pur-
chasing the seeds and carry-
ing out other essential agri-
cultural processes at cheap
rates of interest so that they
may be in a position to invest
the necessary capital for
raising crops on their fields.

That the required amount of
fertilisers should be imported
“without the least possible
delay to increase agricultural
output per acre. Methods in
increase night soil and farm
yvard manure in the fields
should also be devised.

That top priority should he
given for putting up new
fertiliser plants in the coun-
try and for increasing the
output to the maximum possi-
ble extent of the fertiliser
plants already existing in the
country.

That criginal expenditure on
flood control schemes should
be restored and floods should
be fought on a war footing.

That the problems of scarcity
areas like East UP., North

Bihar, etc. where the yield
per acre is the lowest and
where drought and flocas

cause wholesale devastation
from year to year, should be
thoroughly investigated by
appointing a High Power
Commission to investigate the
causes of perpetual scarcity
in these areas and to recom-
mend ways and means to2
overcome them in the shor-
‘test possible time so that the
yvield per acre may increase
several fold and flood and
drought may become things
¢of the past.

(8)

9

=

(10)

(11)

Gandak with their tributaries
should be immediately pre-
pared and included for
execution in the Second Five
Year Plan itself, so that Euast
U.P. and North-West Bihar
may be saved from recurring
floods and droughts and
cheap electric power may be

available for starting small-
scale cottage industries in
every village, and large

areas mfiy be brought under
irrigation,

That money spent on import
of foodgrains should be spent
in helping the cultivators to
grow more food by providing
them with liberal -credit,
cheap Irrigation, fertilisers
good sceds and the results of
latest agricultural researches
for fighting plant diseases
and raising the yield per
acre,

That agriculture should Dbe
made more profitable by ir:-
provement in animal hus-
bandry, poultry, dairying and
milk supply.

That land should be redistri-
buted village-wise so no per-
son who lives by agriculture
may be without land and co-

operative farming be adopied °

in every village to overcome
the effects of fragmentation
of holdings as quickly as
possible and this should be
the main programme of Com-

munity Development and
National Extension Service
Blocks.

That as a result of these

measures the target for pro- _

duction of food in the country
should be raised to at least
100 million tons of foodgrains
by 1961.
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12

(13}

(14)

(15)

(16)

Motion re:

That a thorough enquiry
should be conducted into the
present organisation of our
defence forces and ruthless
economy should be enforced
in it so that the maximum
effective  strength of the
defence forces may be se-
cured with the least amount
of expenditure and efforts
should be made to make the
country self-sufficient in
producing its defence equip-
ment of the latest and most
advanced types as early as
possible. Purchases of obso-
lete arms should be cancelled
forthwith.

That compulsory military
training for a period of two
years should be provided to
every Indian National.

That the army personnel
should be employed in peace
times for productive national
work during specified hours.

That universal compulsory
education upto the age of 14
as provided in the Constitu-
tion should be achieved by
the end of the Second Five
Year Plan by giving educa-
tion top priority, by minimis-
ing expediture on buildings

and costly furniture and
opening schools in every vil-
lage immediately so that

every child may have the op-
portunity of going to his wvil-
lage school and the most
brilliant and promising
students should be helped to
obtain hfgher scientific educa-
tion.

That heavy industries shouid
be given top priority so that
the country may be able to

produce its own machines,
industrial plants as soon as
possible, and
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every walk of national life by
exemplary punishment and
people’s co-operation.”

The motion was negatived.

Mr. Speaker:

That for the original motion,

The question is:

the

following be substituted, namely:—

“This House having considered
the Planning Commission's Me-
morandum on Appraisal and Pro-
spects of the Second Five Year

Plan, laid on the Table of

the

House on the 8th May, 1958, is of
opinion that—

(1) Greater emphasis be laid on

(2)

3)

(4

the production of food, secur-
ing a balanced diet for the
peasant, technological deve-
lopment and provision for
adequate and modern equip-
ment and the transforming of
agriculture into an industrial
enterprise and the speedy
scientific development thereof;

First priority be given to agri-
culture and the allied indus-
tries, the second important
place to the basic industries
and the allied operations, and
progress be speedily achieved
therein;

The third place be allotted to
the consumers industries and
other secondary industries and
their modernisation and scien-
tific development be taken up;

Taking the national resources
into consideration, the secur-
ing of new welfare services
and implementation of social
development schemes be re-
examined and the services
and schemes not imperatively
necessary, be postponed till
the resources are available
for their implementation,
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Mr. Speaker:

Motion Te:

The question is:

That for the original metion, the
following be substituted, namely:—

“This House having considered

the Planning

Commission’s Me-

morandum on Appraisal and Pro-
spects of the Second Five Year

Plan,

laid on the Table of the

House on the 8th May, 1958, is of
opinion that—

(1)

(2)

After the strain which the
country has felt in trying to
implement even the revised
aspects of the Plan, the peo-
ple must be enabled to feel
the effects of their efforts,
particularly in the welfare
services of the State, and
ways and means of Planning
must be evolved, to bring this
about.

Contingencies of the influx of
refugees, persistent natural
calamities of floods and

3

—
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droughts eic. have given rise
to conditions in various States
particularly in West Bengal
which must be looked into angd
rectified as far as possible, so
that the people feel reassured,
and develop enthusiasm for:
the plan.

Ways and means of attracting
and earning more foreign ex-
change to India, through Tou-
rism, Shipping, and exports,
and conserving our own re-
sources as regards food by
effective conservation, increase
of fisheries and horticulture
and such like methods should
be fully exploited.”

The motion was negatived.

18.40 hrs.

The Lok Sabha then adjourned &l
Eleven of the Clock on Tuesday, the
23rd September, 1958.
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2468 Documentaries by anatc
producers . :

2469 Radio News Reel Bmld-
casts .

2470 Second set of Iouu to
displaced Persons

2471 Industrial Estate in Nas-

pur .

2472 Productivity Pcrwnncl
Survey Commitree

3473 House Building Loans to
? displaced Persons .

2474 .. Fxport credit Insurance .

2475 Visitors to India and
d Pakistan . . ’

3476 Supply of raw films
2477 Community Radio sets .
2478 Refugee Towmhlp in
Tripura .
2479 Fu:m banned in foru‘n
+  Countries

o Arrest of pemm at
= ) W. Pakistan Border .

3481 Economics and Snaolngy
Survey

2482 .Houses for Swepua in
Agartals

.
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CoLumms
?69‘;5-98
7698

7694

7698-99

7699
7699-770°
7700
7700~0¥

7701-02
7702
7702

7702-03
7703
7703-04
7704

7704-05

7705-06
7706
7706

7707
7707
7707-08
7708-09
7709

7709-10
7730

7711
7711-12
7712

7713
7713-14

7714

7714
771415

WRITTEN ANSWERS TO
QUESTIONS—contd. :
U, : Q. Subject Covumans-
0.

2483 Theft of boundary pillars 7718

2484 Handicrafts Tninmg
Centres in Bihar 7715-16

2486 hnponofshmmndmﬂk
powder . ) .

7716
2487 Green Ten . : 7716-17
2488 Class IV Government
Employees Quarters . 7717-18
2489 Second Five Year Plan
Publicity . . 7718
2490 Bicyele Factories in
Ppniab . 3 . 7718-19
2491 Export of Tam . . 7719
2492 ng Clp;m! for
. 7720
2493 inrnen . . . 7720-31
2494 Import of film materials. 7721
2495 Labour Co-operumrc
Societies 7721-22
2496 Nangal Fertilizers and
Chemicals  (Private)
Ltd. . . 7722
2497 Unsold ltock of Hand-
loom Goods in Madras 7722
2498 Powerloom in Mldns
State . 7722—234

2499 Gruund-nut seeds and
produ. 723-24
PAPERS LAID ON THE TABLE 77;5-:6
The following _lplpers were
laid on the le ;

(1) A oupé of Motification
S.R. 302 dated
the 3rd May, 1958 and
wrr endum thereto
.S.R. 565 dated the
5th July, sa under
luh-lect:tm of Sec-
tion 38 of the ndustrial
Disputes  Act, 1947,
making certain further
amendments tothe In-
dustrial Disputes (Cen-
tral) Rules, 1957 .

(2) A copy of Notifica
No. G.5.R. ‘?&Dﬂ'RIAmdt.
XXVI dated tshe 6th

1958 under
s:mu 4 (3) of Sec-
tion 40 of che Displaced
Persons (Compensatior.
md Rchablhtniou] Ar.-t,
Biher amimtments &

amendments to
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APERS LAID ON THE TABLE
—tonid.

(3) A copy of the Annual
Report of the Hindus-
tan Machine ~Tools
the year 1957-58 along-
wih the Audited Ac-
counts, under sub-sec-
rion (1) of Sectiom 539
of the Companies Act,

1956.
{ESSAGES FROM RJ\IY&
SABHA

Secretary reported the follow-
jng four messages from
ya Sabha :—

(1) That at its sitting held
on the 18th September,
1958, Rajya Sabha had
agreed  without any
amendment to the Sea
Customs (Amendment)
Bill, 1958, passed by
Lok Sabha on the and
September, 1958

{2) That its sitting held on
the 19th September,
1958, Raiya Sabha had
agreed without any
amendment to the fol-
lowing Bills :—

(i) The Manipur and Tri-
Eti;ﬁ'l (Respell of Laws)

1958, passed by

Lok Ssbha orn the

3rd September, 1958

(f5) The Rajghat Samadhi
o v Tt
1958, pamsed by
Sabha on the 4th
September, 1958

(#i5) The Indian Medical

galll.mct’l émmd t)

ill, 1958, passed b

Lok Sabha on the 10th
September, 1958.

ESIDENT'S ASSANT TO
BILLS . ] .

Secretary laid on the Table the
om:in; Bills passcd by the
ent during
the mrrem session and as-
ﬁﬂltsd. to by the President
since the last report made to
the House on the 8th Sep-
tember, 1958

(1) The Central Sales Tax
Second Amendment)
, 1958.

7726-37

7727

- PRBSIDENT'S ASSENT TO

BILLS—comd.

(22 The Puhl.ic Premim
(Eviction of Unautho-
rised Occupants) Bill,
1958

(3) The Bstate’
(Amendmenat) Bill, :953

REPORT OF COMMITTEEB
gN PgTIT‘IONS PRE-

Pourth Report was presented .

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shrimati Renu Chakravarty
called the attention of the
Prime Minister to the cxact
definition of the line demar-
cating the border berween
the ‘district of Khulna-
essore in East Pakistan snd
.S. Baduria-Swarupnagar
along the rive: Icchamati in
24 Parganas in India
The Deputy Mmmer of Ex-
ternal  Aftairs  (Shrimati
Lakshmi Menon) mlde 2
statement in regard thereto,

PANEL OF CHAIRMFEN

The Speaker informed Lok
Sabha that he had nominated
Shri Jai Singh to the
Paael of Chairmen .

REPORT OF BUSINFSS
ADVISORY COMMITTFE

Thirtieth Report was adopted

RE: MOTION ON SITUA'
TION IN KERALA

‘The Speaker mide a statement
regarding the following mo-
tion, of which Dr. K. B.
Menon had given notice on
the 1z2th August, 1958 :—

“The serious situation that
has ariscn as 2 result of the

ment of Kerala Stare to
function in accordance
with the
Constitutjon be takep into
conpideration.”

7953 .

CorLumns

7739

7739-30

7730

7731-32

7733—45



7933. {(Dany Dzatwr] 7534
TMNS MOTION RE: APPRAISAL  CoLumme
Cm. AN OSPFCTS OF

MOTION RE: APPRAISAL : A DROSEEC
PROSPECTS OF PLAN-——conzd

sncom: FIVE YEAR p were negatived and the dis-

FLAN - o TM$—I cussion was concluded,
AGENDA FOR TUESDAY,
B o 7o appraisa) &4 proe- 33RD SEPTEMBER, 1958—
g,ecnoflhe Second Five Discussion on Demands for
ear Plan and substitute Supplemen Grants in
motions thereto comtinued, respect of the (Geme-

All the substitute motions ral) for 1958-59.



